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INTRODUCTION

I, the Chairman of the Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present this Thirty
first Report on action taken by Government on the recommendations con-
tained in the Thirteenth Report of the Estimates Committee (Sixth Lok
Sabha) on the Ministry of Industry—Handloom and Powerloom Industries-
Part I - Handloom Industry.

2. The Thirteenth Report was presented to Lok Sabha on 28 March,
1978. Government furnished their replies indicating action taken on the
recommendations contained in that Report between 26 June, 1978 and
2 April, 1979. The replies were examined by the Study Group ‘J’ of Esti-
mates Committee (1978-79) at their sitting held on 3 April, 1979. The
draft Report was adopted by the Estimates Committee (1978-79) on
11 April, 1979.

3. The Report has been divided into the following Chapters:—
I. Report.
II. Recommendations which have been accepted by Government.

III. Recommendations which the Committee do not desire to pursue
in view of Governments replies.

IV. Recommendations in respect of which replies of Government
have not been accepted by the Committee.

V. Recommendations in respect of which fina] replies of Govern-
ment are still awaited.

4. An analysis of action taken by Government on the recommenda-
tions contained in the 13th Report of the Estimates Committee is given
in Appendix. It would be observed therefrom that out of 117 recommen-
dations made in the report, 67 recommendations i.e. 57.25 per cent have
‘been accepted by Government and the Committee do not desire to pursue
20 recommendations i.e. 17.10 per cent in view of Government’s replies.
Replies of Government have not been accepted by the Committee in res-
pect of 5 recommendations i.e. 4.25 per cent. Final reply of Government in
respect of 25 recommendations i.e. 21.40 per cent is still awaited.

New DEeLwuI ;
April 23, 1979
Vaisakha 3, 1901 (S)
SATYENDRA NARAYAN SINHA,

Chairman,
Estimates Committee.
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CHAPTER—I
REPORT

1.1. This Report of the Estimates Committee deals with the action:
taken by Government on the recommendations contained in their
Thirteenth Report (Sixth Lok Sabha) on the Ministry of Industry—
Handloom Industry.

1.2. Action taken notes have been received from Government in res-
pect of all the 117 recommendations contained in the Report.

1.3. The action taken notes on the recommendations of the Committee
have been categorised as follows:—
(i) Recommendations/observations that have been accepted by
Government:
Sl. Nos. 1,2, 3, 4, 5 17, 8, 9, 10, 17, 30,
31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 43, 44; 45,
46; 51, 52, 53, 54, 56, 58, 59, 61, 63, 64, 65, 67,
68, 69, 72, 73, 75, 76, 77, 78, 80, 81, 82, 84, 89, 93; 101;
102, 103, 104, 105, 106, 107, 108, 109, 110, 111, 112,
113 and 114.
(Total 67—Chapter II)

(ii) Recommendations/observations which the Committee do not
desire to pursue in view of Government’s replies:—

Sl. Nos. 6, 11, 15, 16, 18, 19, 20, 21, 22, 23, 24, 25, 26,
27, 28, 29, 55, 79, 90 and 91.
(Total 20—Chapter IIT)
(iii) Recommendations/observations in respect of which Govern-
ment’s replies have not been accepted by the Committee :
Sl. Nos. 14, 60, 74, 87 and 88.
(Total 5—Chapter 1V)

(iv) Recommendations/observations in respect of which final re-
plies of Government are still awaited:—

Sl. Nos. 12, 13, 47, 48, 49, 50, 57, 62, 66, 70, 71, 83, 85,
86, 92, 94, 95, 96, 97, 98, 99, 100, 115, 116 and 117.
(Total 25—Chapter V)

1.4 The Committee will now deal with the action taken by Govern-
ment on some of their recommendations.
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Conversion of All India Handloom Board into a Statutory Body
Recommendation at Sl. No. 14, Para 1.17)

1.5. The Committee had recommended that in order that the Handloom
Board performed its role more effectively, Government should take imme-
-diate action to convert the All India Handloom Board into a statutory
body as recommended by the Sivaraman Study Team.

1.6. In their reply furnished on 2 April, 1979, the Ministry of Indus-
try (Office  of the Development Commissioner for  Handlooms)
stated that “the recommendation of the Committee for conversion of the
All India Handloom Board into a statutory body has been carefully consi-
dered. It may be stated that the pattern of central assistance for the
Development of the handloom sector in the country has undergone a
change and the funds are now disbursed to State Governments by the
Development Commissioner for Handlooms. The central plan provisions
have also been substantially stepped up from an outlay of Rs. 10 crores
in 1976-77 to Rs. 27.50 crores in 1978-79. The Development Commis-
sioner, Handlooms implements the programme and also serves as a focal
‘point for coordinated development of handloom sector. In view of the
fact that a full time organisation has already been created for development
of handloom sector there does not appear to be any extra advantage in
having a statutory board. The Government, therefore, feel that there is
no need to confer statutory status on All India Handloom Board at least
Yor the present. However, the handloom sector will definitely benefit from
All India Handloom Board functioning at an advisory level where guidance
of experienced persons would be available to the Government in its
endeavour to conserve and develop this important segment of the economy.”

1.7. The Committee are not satisfied with the reply of the Government
that “in view of the fact that a full time organisation has already been
created for development of handloom sector there docs not appear to be any
extra advantage in having a statutory Board”, The Committec feel that if
the Handloom Board is to be brought back to its previous position as the
eyes and ears of Government in the matter of handloom development and
monitoring of Central Sector Schemes, it is necessary that it should be
converted into a statutory body. The Committee, therefore, reiterate their
earlier recommendation that Government should take immediate action to
convert the All India Handloom Board into a statutory body.

Grant of Loans to Handloom Weavers by Nationalised Banks

Recommendations at S1. Nos. 37, 47, 48, 49 and 50. Para 3.37, 3.49, 3.50,
3.51 and 3.55)

1.8. The Estimates Committee (1977-78) had noted that provision of
adequate credit facilities to handloom weavers was one of the essential
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requisites Tor the working and development of handlooms in the country.
The Committee felt that if these handloom weavers were to be saved from
exploitation, suitable channels of providing adequate credit facilities to
them on liberal terms would have to be provided.

1.9. The Committee had further noted that the Reserve Bank Scheme
-of Handloom Finance was applicable only to the cooperative sector and
as more than 70 per cent of the handloom weavers were outside the co-
operative sector, the only sources of finance available to them were the
nationalised banks or private money-lenders. However, the  handloom
weavers had not been able to get loans from the nationalised banks in large
number because of the procedure adopted by these banks and also because
the handloom weavers being uneducated and poor were not in a position
to offer adequate security or fulfil other procedural formalities.  The
‘Committee had recommended that Government should impress upon the
nationalised banks to simplify their procedure, so that the poor and un-
educated handloom weavers might be able to get credit facilities from
these banks.

1.10. There was a widespread feeling that the attitude of the bank
-officials was unhelpful to the handloom weavers. The Committee recom-
mended that Government should make sure that bank authorities were
made to adopt a helpful and favourable attitude towards weavers in the
matter of grant of loans.

1.11. In para 3.51 of their 13th Report, the Committee had noted that
at present while handloom weavers in certain districts where DRI rate
was applicable were getting loans at 4 per cent rate of interest which
‘turned out to be much higher in actual practice. The Committee recom-
mended that that as the handloom weavers throughout the country be-
longed to the weaker sections of society and as the development of hand-
loom sector had been given priority in the country’s economic programme,
they might be granted loans more extensively by nationalised banks at the
rate of 4 per cent. The Committee also recommended that the total bank
credit to be given under the DRI Scheme should be raised in order to
cover thc handloom weavers in all the States.

1.12. In para 3.55, the Committee had noted that recently some State
Governments like Haryana and U.P. had evolved a scheme known as
‘Group Guarantee Scheme under which the handloom weavers were not
required to give any individual security and loans were given to a group of
5 or 6 weavers on group guarantee basis. The Committee noted that in
some of the States, loans had already been distriButed to handloom
Wweavers under the Scheme. The Committee felt that this was a useful
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scheme. The Committee desired that Government should make a study
in depth of the working of this scheme and evaluate its working and if the
results were found encouraging steps should be taken to get similar com-
parable scheme introduced in other States also so that poor handloom
weavers who could not offer individual security might be able to obtain.
loans from Commercial banks in large numbers.

1.13. The Ministry of Industry (Office of the Development Commis-
sioner Yor Handlooms) have in their reply furnished in October, 1978,
stated that “The recommendations of the Committee are noted. These
recommendations relate to supply of credit to weavers outside the coopera-
tive fold. This is especially so, because about 60-70 per cent of all the
weavers in the country are still not covered by cooperatives. Realising
the importance of this subject, a series of meetings were arranged between
representatives of Commercial banks and Directors of Agriculture. The
meetings were arranged region-wise and covered all the States in the
country. The questions covered at these meetings were so complicated
and the problems so vast that it was felt that special steps would be needed
in order to tackle them.”

The Ministry have further stated that “Unfortunately, Com-
mercial banks do not keep statistics of advances given to handloom weavers
separately. It is not possible, therefore, to estimate with any degree of
accuracy, what is the exact amount of credit that flows to handloom weavers
outside the cooperative sector. In order to assess the needs of handloom
weavers outside the cooperative fold and to make recommendations about
the problems and difficulties these weavers experience in getting their credit
requirements, Government have recently constituted a Committee  under
the Chairmanship of the Chief Officer, Reserve Bank of India. All the
points raised by the Committee with regard to the problems of handloom
weavers are under the consideration of the Committee. Action to tackle
these specific problems will be taken in the light of recommendations of
the Committee.”

1.14 The Committee regret to note that Government have not taken any
conclusive action on the recommendations regarding grant of credit to
handloom weavers on liberalised. terms,. simplification. on procedure by
nationalised banks for grant of loans to handloom weavers, extension of
D. R. 1. to handloom weavers throughout the country and study in-depth of
the working of the Group Guarantee Schemes introduced in some States.
The Committee, therefore, reiterate that concrete action in the light of
thelr recommendations may be taken expeditiously.



5

Working of Weavers Service Centres

Recommendation Nos. 57 and 60 Paras 4.33 & 4.36)

1.15. The Committee had noted that no independent assessment of the
‘Working of the Weavers Service Centres had been made by Government so
far and only the progress reports of these Centres were being received in
the Office of Development Commissioner for Handlooms. The Committee
felt that it was high time that Government should get the working of these

« Centres evaluated by an independent body. It should be the task of this
body to point out deficiencies and shortcomings in the working of these
Centres so that remedial measures might be taken by Government to re-
move these deficiencies at an early date. The Committee further recommend-
<d that such evaluation of these Centres should be done at regular intervals.

1.16. In their reply (October, 1978), the Office of the Development Com-
missioner for Handlooms has stated that “Recommendation of the Com-

mittee has been forwarded to the Ministry of Industry for initiating suitable
action.”

1.17. In para 4.36 of the Thirteenth Report, the Committee expressed
view that the Weavers Service Centres had not been successful either in their
training programmes or in other sphere of their activities. In their opinion,
therefore, a radical reorganisation of these Centres was called for, it the
objectives for which they were set up were to be achieved.

1.18. In their reply furnished in October, 1978, the Ministry of Industry
(Office of the Development Commissioner of Handloom) have stated
“Weavers Service Centres have not merely expanded in number in the last
two years but have also expanded their spheres of activities on training, re-
search and development and extension service Tunctions being performed by
them. Since the last two years an attempt is being made to provide them with
adequate staff, equipment and space so that they are able to function more
-effectively. More recently, new activities have been generated through
some research and experiments on man-made and blended fibres/fabrics
‘both in terms of loom technology, and in actual weaving and processing
operations. A batch of 44 candidates from all over country has only re-
«<ently been trained at Varanasi Institute of Handloom Technology on
weaving polyster on handlooms. It may, therefore, not be justified to say
that the Weavers Service Centre as a whole havs not been successful either
in the training programme or in any other sphere of activity.”

1.19, The observations of the Committee that the Weavers Service Cent-
‘'res had not been successtul either in their training programmes or in other
‘sphere of their activities were based on the facts which were brought to the
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notice of the Committee and which are enumerated. in the Report which
disclosed that weavers service centres had been able to impart training to a
very small number of weavers only and these centres had not achieved sig-
nificant success in carrying the designs evolved by them to the weavers in
the field. The Ministry have not brought out any new facts except that,.
during the past few years there has been expansion in the number of centres
and their sphere of activities. The Committee, therefore reiterate their
earlier recommendations that Government should get the working of these
Weavers Service Centres which have been in existence for a number of
years evaluated by an independent body. The Committee feel that such
an independent evaluation is all the more necessary in the context of expan-
sion of heir sphere of activities, as this will help it to determine the area
which need more attention,

Cooperative Coverage of Handloom Weavers
Recommendation No, 74 (Para 5.40)

1.20. The Committee noted that the High Powered Study Team on the
problems of Handloom Industry had recommended that by the end of
1978-79, target for coverage of weavers in the active cooperative societies
should be 60 per cent of the total and the recommendation had been ac-
cepted by Government. The Committee were, however, distressed to find
that as against a target of Coverage of 60 per cent by the end of 1978-79
the coverage upto the end of 1976-77 was stated to be ondly 15 per cent.
The Committee were very unhappy at this woefully slow progress in this
important field and desired that the matter might be thoroughly investigated.
The Committee also desired to fix time bound targets from year to year and
monitor the progress in all the States and take timely measures to remove
bottlenecks so as to avoid any further slippage.

1.21. In their reply (October 1978) the Ministry of Industry (Office of
the Development Commissioner for Handlooms) have stated that the ques-
tion of increasing Cooperative Coverage as recommended by the Committee
has been under consideration for sometime. Concrete schemes have been
evolved and some progress has already been registered. Under the scheme
evolved by the Government of India, a weaver is given a loan of Rs. 90/- to-
words the purchase of a share in a cooperative society. He is expected to
contribute Rs. 10/- of his own thus making a total of Rs. 1000. Of the
Government loan of Rs. 90/- 50 per cent is intended to come from the Gov-
ernment of India and 50 per cent from the State Government. It is estimated
by the Department that about one lakh weavers were brought into the Co-
operative fold during the year 1976-77. In 1977-78, as a result of concerted
efforts, it is estimated that about 4 lakh weavers were brought into the
Cooperative fold. During the current year, it is hoped that about 8 lakh
weavers can be brought into the Cooperative fold. According to the De-
partment, in view of the above fact and figures, it would not be entirely
correct to say that progress in this important fleld has been very slow.
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Government have taken many steps to remedy the situation and some con-
crete results have emerged. It is hoped that the progress will be even baster
in the years to come.

1.22. It has been further stated that “The question of supplementing.
Government’s efforts in the field of extending cooperative coverage was
taken up by the Hate Committee. In its consideration of the subject, the
Hate Committee came to the conclusion that because of various financial con-
straints, the State Governments would not be able to participate in the
share capital of primary societies to the desired extent. In order to remedy
this situation, they recommended that National Cooperative Development
Corporation should give loans to State Governments to strengthen the equity
base of primary cooperative societies. This recommendation has been ac-
cepted and further action for its implementation is being taken.”

1.23, The Committee are not satisfied with the Government's reply.
They note that Government have taken measures to increase the Coopera-
tive coverage of handloom weavers by giving them loan for purchase of a
share in cooperative. societies. . Further action is also being taken in the
light of recommendations of the Hate Committee to advance f(oans by
NCDC to the State Govenrments to strengthen the equity base primary co-
operative societies. But no. concerete steps had been taken to implement
the specific recommmendsations of the Committee for fixing time-bound targets
in all the States and taking timely measures fo remove bottlenecks so as to
avoid any further slippage. The Committee, therefore, reiterate their earlier
recommendation,

Rebate on the Sale of Handloom Cloth
L
Recommendation Nes. 87 and 88 (Paras 6.40 and 6.41)

1.24, The Committee had felt that the rebate system in the present
form had failed to serve the objective for which it was introduced. The
Committee had recommended that yarn at subsidised rate should be supplied
to the handloom weavers directly through Apex Societies and the Coopera-
tive societies and the weavers getting such yarn should be required to supply
their end products to these Cooperatives to guard against the misuse of
such subsidised yarn for other purposes. The Committee further noted
that the Sivaraman Study Team, in their report submitted in July, 1974,
recommended that the rebate should be gradually abolished within a period
of three years, The Committee expressed surprise that although the re-
commendations of the Team had been accepted by Government in princi~
ple, no concrete action in this direction had been taken on the ground that
as the market for handloom cloth had been sluggish, the abolition of the
rebate would have an adverse effect on the sale of handloom cloth. The
Committee recommended that steps should bz taken to implement the Study
Team’s recommendation in right earnest at an early date.
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1.25. In their reply the Ministry of Industry (Office of the Development
Commissioner for Handloom) have stated that “The criticism of the Com-
nmittee that irregularities have taken place in the grant of rebate is noted.
The alternative suggested by the Committee viz. that yarn should be sup-
plied to handloom weavers at subsidised rates so that the benefit of the
rebate/subsidy reaches the actual weaver, is somewhat difficult to implement.
Any attempt to supply yarn at subsidised rates to weavers covered by the
.cooperative fold and Handloom Corporations will be subject to the risk
that raw materials so supplied will be misused and will 1ctually be off-
loaded on the open market at higher rates. In fact during the period of
yarn control in 1973, the experience of State Governmems was that yarn,
given at controlled prices did not actually benefit the weavers but was used
by unscrupulous elements to make large profit. It might not, therefore, be
practicable to supply yarn at subsidised rates to weavers through Apex
.Society and Handloom Corporations. It is estimated that yarn supplied to
the handloom sector actually costs about 30 per cent more than that sup-
plied to the mill sector. This is because of factors like cost of reeling of
hank yarn, transport, octroi etc. In view of this, it appears that, for some-
time at least, the handloom sector will have to be assisted by grant of
rebate, simply in order to put it on par with the powerloom and the orga-
nised mill sector. The recommendation to abolish rebate gradually should,
therefore, be viewed in this light.”

1.26. The Committee are not convinced with the argument advanced
by Government that it would not be practicable to supply yarn at subsidised
‘rates to weavers. The Committee feel that if adequate safeguards are taken,
it should not be difficult to evolve a mechanism by which weavers could. be
supplied yarn at subsidised rates and the chance of irregularities eliminated.
As pointed out by the Committee in their Thirteenth Report, even the
present system of grant of rebate is leading to a number of irregularities
-and malpractices. Government admitted that yarn supplied to the hand-
loom sector actually costs about 30 per cent more than that supplied to
the mill sector. In view of these facts, the Committee reiterate their earlier
-recommendation that the grant of rebate on the sale of handloom cloth
should be substituted by a scheme of supply of yarn to handlooms weavers
-at subsidised rate through Apex Societies and Handloom Cooperatives.

Delay in the Reimubursement of Rebate

Recommendation No, 89 (Para 6.42)

1.27. The Committee had noted that in many of the States, the rebate
-granted by the cooperative societies had not been re‘mubrsed to thzam  so
far and there were large outstandings on this account. This had adversely
-affected the financial position of these societies as a large portion of their
‘working capital had been blocked. The Committee failed to understand
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why there should be any delay in the reimbursement of th’s rebate whea
decision 10 grant such rebate was taken by Government and the share of
the Central Government had al-eady been reimbursed. The Committes
recommended that the Development Commissioner for Handlooms should
take up the matter immediately with the State Governments and persuads

the State Goveraments to reimburse the amount of the rebate to the coope=
‘Fative societies at an early date.

1.28. In the’r reply (October, 1978), the Ministry of Industry (Offics
of the Development Commissioner for Handlooms) have stated “Mzetings
bave been held with Directors of Handlooms of different States on d.ff=r-
ent occasions, and they have been advis:d to submit their claims for re=
imbursement of the amount of rebate at an early date. In  fact the anxiety
of the Government of India to settle rebate cla'ms in full was communi-
cated to all Directors of Handlooms in two separate letters dated 10th Jan-
uary, 1978 and 4th O:tober, 1978. Most States have already done so.
Wherever there is delay in final settlement of rebate claims, 1t is b2cause
‘State Government are unable to send audited statements of rebate claims.
Wherever audited statements are received, there is no delay in settling ths
matter finally at the level of the Gove:nment of Ind'a. States are being
advised to submit audited accounts for rebate immediately.”

1.29. The Committee note that there has been delay in final set(lement
of rebate claims becaus: Siate Governments were unable to send audited
siatement of rebate claims. The State Governments are being advised to
submit aud’ted accounts for rchate immediately. Most of the State Gove
emments have submitted their claims. The Commitec would, however like
the Development Commissioner for Handlooms to keep 2 constant watch
in the progress and take up the matter with State Governments with a view
to exped.ting the settlement of the reba‘e claims as the delay in the matter
is adversely affecting the financial position of the cuoperutive societies.

Reservations for Handloom Industry
Recommendations Nos. 95 to 100 (Para 7.27—32)

1.30. The Committez recommended that the field staff of the Develop-
ment Commissioner for Hindlooms should take an active part in helping
the State Governments to de+ect the violation of Resz-vation ordzrs, They
should take this up as a challenging and essential part of their duties and
do their best to see that the Ressrvation Orders are obs2rved ‘n letter and
Spirit and those who flagranily violate them, are brought to book with the
delp of the State authorities. The Committes further reccommended that
[overnment should make a comp-ehensive studv of the entirz position,

gal and administrative, relating to the issus and enforcement of reserva-

b orders and take necessary measures, including cnactment of legislaiion,

8 LS—2,
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i necessary about the legality of these orders so as to make them effective
and binding and thus help the administrative agencies to enforce them
‘without any difficulty.

1.31. In para 7.31, the Committee noted that the qusstion of investing
the Textile Commissioner of any other agency with powets to award sum-
mary pun'shmen; to powsrloom owners for violation of the reservation
orders was under the considzration of the Ministry of Commerce and Minis-
try of Law. The Committee desired this matter to be finalised expeditiously
and adequate power vested in the Textile Commiss.onzr or any other agency
80 as to enable him to enforce these reszrvation orders effectively and
without any difficulty.

1.32. In para 7.32, the Committee noted that one of the mzasures taken
by the Government for enfo:cement of Reservation Orders was that power-
Joom owners were required to stamp their permit number on the cloth pro-
duced by them. The Committee felt that there was imperative necessity
of ensuring that the powerloom owners did in p-actics observe this order
by invariably stamping their permit numbers on all varietics of cloth pro-
duced by them, particularly var'eties which could be mistaken for those
reserved for production on handlooms. The Committes also desired that a
continuous watch should be kept in the matter so that powerloom cloth
was not sold as handloom cloth.

1.33. In their reply (October, 1978), the Ministry of Industry (Office
of the Development Commissioner for Handlooms) have statzd that “ons
of the focal points for action contained in the Industr'al Policy Statement
of 23rd Decembzr, 1977 and the Textile Policy statement dated the
7th August, 1978 announcsd by the Gove'nment is the strict enforcement
of Textile Control Orders in regard to items reserved for handloom indus-
try and expansion of the scheme of reservation to other items. The cases
challeng'ng the Textile: Commissicner’s Reservation Orde s are now before
the Supreme Court and various High Courts. The Gcvernment has re-
cently appealed to the State Governments to take effective steps to implc-
ment the reservation orders, both in letter and spi-it. Gaovernm:nt are also
considzring the question of setting up an enforcement machinery exclu-
sively for enforcing the reszrvat'ons ordars.”

1.34. The Committee no‘e that Government have recently appealed fo
State Governments to take effective steps to implement the reservation
orders, both in letter and spirit, and are also considering the question of
the setting up of an enforcement machinery exclusively for cnlorcing the
reservation orders. But the Government have not indicated the action peo-
nosed to be taken in respect of the other recommendations of the Commit-
tee which suggested taking necessary measu-es includin? enactment of lecis-
lation, if necessary, to make the reservation orders effeciive and binding,
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vesting the Textlle Comm!ssioner or any other agency with powers to award
summary punishment for violation of these orders and taking steps to
ensure that powerloom owners actually stamp their permit number on the
cloth produced by them to avoid powerloom cloth being sold as handloom
cloth. The Committee, therefore, reiterate their earlier 1ecommendations.

Implementat.on of Recommendations

1.35. The Committee would I'ke to emphaise that they attach the
grealest importance to the implementation of the recommendations accepted
by Government. They would, therefore, urge that Government should
ensure expeditious implementation of the recommendations accepted by
them. In cases where it is not possible to implement thc recommendation
ir leiter and spirit for any reason, the matter should be reported to the
Committee in time with reasons for non-implementation.

1.36. The Committee would slso like to draw attention to their com-
ments made in respect of the repl'es of Government ‘o rccommendations
at Serial Nos. 9 and 65 (Chapter II). They desire that Government should
take action in pursuance thereof and furnish the requisite information to
the Committee, where specifically called for.

1.37. The Comniitice also desir~ that final replies in respect of the re-
commendation contaired in Chapter V of this Repor¢ may be furnished to
the Commitiee expeditiously.



CHAPTER I

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY
GOVERNMENT

Recommenda’ion (Serial No, 1, Para 1.30)

The Committee note that the handloom industry occupies an important
place in the economy of the country and from the employment point ot
vicw occup'es a position next only to agriculture. The indus'ry provides
cmployment to more than 10 million people and produces 2200 millioa
‘mctres out of a total production of 8200 million metres of cloth i.e., more
than 25 percent. It is, however, a mat'er of regret that the industry
has still not been placed on a sound footing and continues to suffer in
diverse ways. The Committee would like to point out that there is an
ever increasing migration of the population from the rural areas to the
urban areas as the employment potential in agriculture has reached 5
saturation point and the poien‘ial of growth of village industries is not
be'ng fully tapped. This has created considerable problems in urban
areas, generating social tensions. If this trend is to be reversed, small
scale and household industries in the rural areas will have to be encourag-
ed on a big scale. The Committes feel that the handloom industry being
predominantly a rural based industry, can play a vital role in providing
gairful employment in the rural areas. The Committee have no doubt
that if the handloor1 industry s put on a sound footing by providing .
adequate inputs, credit, protection from unhealthy competition from
other sectors and marketing facili ies etc., to the weavers, it can flay a
significant role in providing employment opvortunities to the rural popula-
tion thereby reducing their drift to the urban areas as well as meet the
clothing requiremen:s of masses,

Reply of Government
Noted.

[Ministry of Industry, Office of the D:velopment Commissionsr for
Handloom O.M. No. 54012|1|78F&A dated 2nd April, 1979]

Recommendation (Serial No, 2, Para No. 1.10)

The Committee recommend that Government should immediately for-
mulate an integrated tex ile policy clearing laying down the role assigned
to the various sectors of the Textile industry, viz., organised mills, power-
Jooms, hand'ooms and khadi etc. This policy while harmonisng to the
extent possible, the interest of the diverse sectors of the industry should

12
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aim at meeting the clothing needs of the people particularly belonging to
the weaker and vulnerable sections of the society at prices which are within
the reach of the common man. The Committee further recommend that
the draft of the integrated textile policy should bg laid on the Table of
the House of Parliament so that the members of Parliament may get a
chance to discuss the same before its finalisation.

Reply of Government

Noted.

fMinistry of Industry, Office of the Development Commissioner for
Handloom O.M. No. 54012|1|78-F&A dated 2nd April, 1979]

Recommendation (S. No. 3, Para Nos. 1.20 and 1.21)

1.20. The Committee regret to notc that Government have no precise
information about the number of active handlooms actually working, :he
various types of handlooms, quantity, varieties of production etc., as no
statistics about the handloom industry have been collected since 1957. It
is difficult to appreciate as to how planned mecasures for the davelopment
of the handloom industry could be taken in the best inteiest of the industry
and the country in the absence of basic statistics.

1.21. The Committee, however, note that the schemes of dcvelopment
now being implemen ed for the handloom industry, census is being under-
taken in each of the States by the State agency and that the census will
gover information on items like number of looms, distribution of looms
area-wise, pattern of production, wages earned by weavers, arrangements
for supply of raw ma'erials and marketing etc. It was earlier planncd
to complete the survcy by Oecember, 1976 but this date was later extend-
ed to March, 1977. However, the Committec find that even by Noveme
ber, 1977, the survey had been completed only in 11 States/Un‘on Terri-
tories while the survey has yet to be completed im 16 States/Unicn
Territorics. The Committee recommend that Government should fix an-
other target date for completion of the census and ensure that the census
s completed by this revised date positively so that effec ive steps for the
development of the handloom indusiry are undertaken in a planned
manner. e

Recommendation (S. No. 4, l’zn 1.22)

1.22. The Committee fursther note that no census, proforma for the
collection of information was circulated to the State Governments in ad-
vance and it is only now that the Government have drawn u» a proforma
for the collection of information. The Committec fail to understand why
¥ proforma was not drawn up in advance and circulated to State Governe
ments, so that the requisit¢ information could be collected on a
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uniform pattern. The Committee, therefore, recommend that the
necessary information in respect of the handloom industry should be col-
Jected on an approved proforma and necessary follow-up measures taken
for getting the information updated and analysed at regular intervals.

Reply of Government

No proforma Yor conducting survey/census was circulated in advance
among States because the organisa ion of Development Commiss.oner did
not have any Staff for this purpose when the Statcs were asked to under-
take a survey/census. As soon as the rersonnel joined the organisaton,
‘a model questionnaire was prepared and circulated among the States for
guidance. So far the survey had been completed in 13 States/Union
Territories, while the survey is yet to be completed in 14 States/Union
Territories. The State Governments have been requested to complete the
survey as expeditiously as poss'ble and at any rate before March, 1979.
As soon as the survey data are available in the first instanze. arrangemcents
would be made in consultation with States regarding periodical updating
such data.

Ministry of Industry, Office of the Dz2velopment Commissionar foe
Handlooms, O.M. No. 5§4012|1,78-F&A, dated 26th October, 1978].

Recommendation (S. No, 4, Para 1.36)

1.36. The Committee are distressed to note that al hough Government
have been taking various steps for the development of the handloom indus-
try since the inception of the Five Year Plans and a sum of over Rs. 100
crores has been spent upto the end of the Fourth Five Year Plan for this
furpose, no appreciable impact could be made to improve the working
of the hand'oom industry and the condition of weavers engaged in this
fndustrv. The industry is still suffering from the same problems which
were affliciting it at the beginning of the First Five Year Plan, namely lack
of organisation strength, shortage of basic inputs like yarn, financs,
dyes and chemicals, weak cooperative structure, marketing facilities,
unhealthy competition etc. It apoears that effective measures were not
taken to remedy the basic ills which were coming in the way of sound
dcvelopment of the handloom industry with the result that *his important
sector of our economy is still in a very weak and unorganised state.

Reply of Government

The findings of the Committee are noted. In fact, steps are now being
taken ‘o remedv some of the defects pointed out by the Committee. De-
tails about specific measures are given apainst the different replies gives
to the po'nts raised by the Committee.

(Ministrv of Industry, Office of the Dsvelnpment Commissioner foe
Handlooms O.M. No. 54012|1|78-F&A dated 15th November, 1978].
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Recommendation (S. No. S, Para No. 1.37)

The Committee note that before the commencement of the Fourth
Plan, financial assistance to the State Governments for the development of
handloom industry was provided by the Centre gartly in the form of loans
aund partly in the form of grans. The Committee regret to note that during
this period there have been wide disparities in the expenditure on hand-
Jooms in the various States with more or less equal number of handlooms.
While an expenditure of Rs. 2179.41 lakhs was incurred in Tamil Nadu
with 5.50 lakhs handlooms, expenditure incurred by Andhra Pradesh with
5.79 lakhs handlooms was only Rs. 1187.15 lakhs and by Uttar Pradzsh
with 5.09 lakhs handlooms Rs. 526.13 lakhs only.  Similarly, while
Maharashtra, with 1.05 lakh handlooms and West Bengal with 1.98 lakhs
handlooms spent Rs. 573.77 lakhs and Rs. 442.21 lakhs respectively, the
amount spent by Bihar, with 2.01 lakhs hand'ooms and Rajasthan, with
1.42 lakh handlooms was Rs. 393.71 lakhs and Rs. 66.25 lakhs respective-
ly during the same period. The Committee are unable to appreciate such
wide dis~arities. The Committee need hardly point out that in equity,
the Central assistance to the States should have bzen given with reference
to the number of hendlcoms and the enormity of the problems faced by
each State in ‘his regard. It may well be that the States which received
Jarger financial assistance from the Centre were oreganisationally strong
and had prepared schemes in time. In the opinion of the Committee, the
Central Government should make special efforts to provide assistance and
guidance to the orgznisationally weak States so that these States are enabled
to proeress rapidly and the imbalance in development is narrowed down.
Central financial assistance should be provided and Central Schemes should
be formulated with reference to the requirements and enormity of the
problems in each State.  The Committee have no doubt ‘hat in providing
financial assistance and formulating Central schemes for the development
of handloom industry in future, these aspects would be fully borne in mind

Reply ot Government
Noted. These aspects are being kept fully in mind.

[Ministry of Industry, Office of the Dsvelopment Commissionsr fog
Handlooms, O.M. No. 54012'1|78-F&A, dated 26th October, 1978].

Recommendation (Serial No. 7, Para No. 1.39)

The Committee need hardly stress that now that a separate Develop-
ment Commissioner for Handloyms has been anpointed, his hands should
be sufficiently strengthened and it should be ensured that the development
programmes for the handloom industry in the central sector as well as
the various States receive the necessary fillip and the procress in the'r
implementation should be closely watched and monitored and speedy and
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timely corrective measures taken wherever the progress is not found to
be satisfactory.

Reply of Government
Noted.

(Ministry of Industry, Office of the Development Commissioner for
Handlooms .M. No. 54012/1/78-F&A dated 2nd April 1979).

Recommendation (S, No. 8, Para No, 1.43)

The Committee note that Government had appointed a High Power-
ed Study Team in 1973 under the Chairmanshiy of Shri B. Sivaraman,
Member, Planning Commission to study in depth the problems of the Hand-.
loom Industry and the weavers and to suggest a programme for the develop-
ment of this industry during the Fifth Year Plan period. The Study
Team submitted its report in 1974 and made a number of recommenda-
tions for the development of the Handloom Industry, including appoint-
ment of a separate Dzvelopment Commissionzr for Handlooms, setting up
of Intensive Development Projects and Expor: Promotion Scheme, etc.
¥ is noted that wh'le the recommendations of this Study Team have been
largely accepted by the Government, effective measures to implement a
number of important recommcndations on matters like supply of inputs.
te. hand yarn, credit, marketing, arrangements have yet to be taken. The
€ommittee have no doubt that if concerted measures are taken to meet
the requirements of inputs and for ma.ket'ng of cleth as high'ighted in
the Report of the Sivaraman Study Team, it should be possible to put
before long the handloom indusiry on a firm footing. The Committes
urge that Government should take definite decision on these matters and

ensure their implementation in the ficld in letter and spirit, as per a time
bound programme.

Reply of Government

Noted. Several decisions have been takea by Government and a nume
ber of projacts/schemes have also been undertaken wih a view to realis-
ing the objectives stated in this paragraph. Details of the action
taken are given against the concerned recommendations of the Committee.

(Ministry of Industry, Office of the Development Commissioner for
Handloom O.M: No. 54012]1!78-F&A dated 26th October, 1978)

Recommendation (S. No. 9, Pera No. 1.51)

The Committee note that the High Powered S udy Team on the Proe
blems cf Handloom Industry (Sivaraman Study Team) had recommended
(1974) that if the handloom interest was to be served a hand oom cesy
specifically on the powerloom sector should be imposed and the income



17

derived therefrom used the development of handlooms. The Study
Team also suggested that the excise ditferential between the powerloom
scctor and hanuloom sector should be of the same order as existing bet-
ween the composite mills and the handloom sector, In the Government Re-
solution on the report of the Study Team it was however stated that while
the gap in the incid:nce of excise duties on the mill made cloth and power~
loom cloth neceded to be reduced, the excise duty on the powerloom cloth:
could not be fully at par with the mill made cloth. In the
budget of 1977-78, excise duty has been imposed oa the yarn consumed
both by mills and powerlooms. Excise duty has also been levied on the
powerloom at processing stage although its incidence is less than that
levied on mill made cloth. The powerlooms are not required to pay
duty on production of grey cloth which is exciseable in case cf mills. On
the mill sector, apart irom the cxcise duty, an additional handloom cess at
1.9 paise per meire is levied. The handloom sector is ex:mpted from
excise duty at all the three stages. The Commi.tee further note that the
whole question of comparative incidence of duties as between these sectors
and in relation to their impact on the handloom sector is expected to be
gone into by the Working Group on Textiles which is considering the
proposals for development of the three sectors during the next Five Year
Plan. The Committee would like to emphasise that as the handloom sector
suffers from a number of inherent disadvantages as compared to the mill
and powerloom sectors, the rroblems of the handloom sector should
receive serious attention while revising the tax structure on the textile industry
with a view to ensuring that the compstitive position of the handloom
sector vis-a-vis powerloom and mill sectors is adequately protected.

Reply of Government

The Working Group on Textiles for 6th Plan formulation is already
scized of this matter,

(Ministry of Industry, Office of the Development Commissioner for
Handlooms O. M. No. 54012/1/78-F&A dated 26th Ociober, 1978).

Comments of the Committee

A copy of the reports of the working group in Textiles for Sixth Plan,.
when finalised may be forwarded to the committee.

Recommendation (S. No, 10, Para No. 1.57)

The Committee note that in pursuance of the recommendations of the
Sivaraman Study Team, Government have set up a scparate Directorate
under the Development Commissioner for Handloom; in the Ministry of
Industry to deal exclusively with the problems of handloom industry. The
Development’ Commissioner will coordinate the implementation of special
plan schemes and the implementation of the schemces which are part of
Siate Plans. The Institutes of Handloom Technology and the Weavers
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Service Centres are also under the administrative control of the Develop-
ment Commissioner. He has a!so been nominaied as the Chai.man of
the All India Handloom Board and the Chairman of the Handloom Export
Promotion Council. The Committee would like to point out that in view
of the importance assigned to the development of the handloom industry,
the Development Commissioner for Handlooms has to perform an impor-
tant role in the development of the handioom industry. He is required to
keep watch on the a'l round development of the handloom industry main-
tain liaison with the various au:horities in the States, diagnose the ills and
weaknesses of the industry and take timely remedial action. The Cem-
mittee are glad to note that the Development Commissioner for Handlooms
has alreay started a process of discussion and consultations wi.h the autho-
rities in the States etc. in this regard. The Committee have, in subsequsnt
Chapters, pointed out in detail the important role which the Dzvelopment
Commissioner for Handlooms can play in solving the prob'ems of the
Handloom Industry. The Committze hape that the D2velopment Comm’s-
sionzr will intensify his efforts in this direction and perform the functions
entrusted to him effectively.

Reply of Government

The recommendations of the Commit:ee have been noted,

(Minist-y of Industry, Office of the Dsvelopment
Commissioner, Handlorms, O.M. No. 54012/1/78-
F&A, dated the 15/11/78).

Recommendation (S. No. 17, Para 1.79)

The Committee further recommend that the Development Commissioner
for Handlooms should maintain continuous liaison with the Handloom
Development Corporations in the States so as to ensure that these corpo-
rations effective'y perform their functions as they a-e the pivotal agency
for the development of handloom industry in the concern:d State.

Reply of Government

Noted.
(Ministry of Industry, Office of the Develooment
Commissioner for Handlooms, O.M. No, 54012/
1/78-F&A, dated 26th October, 1978).

Recommendation (S. No. 30, Paras 2.43 and 2.44)

2.43. The Committee note that dves and chemicals are among the im-
portant raw mater‘als used in the production of handloom cloth. As hand-
loom cloth is mainly popular amone the peonle because of its exotic colour
combinations, it is essential that the availability of reauisite dyes and
chemicals of assured quality should be ensured to the handloom weavers.
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Although it has been claimed by Government that the indigenous capacity
for production of dyes and chemicals is considered well over the demand,
from the large number of representations received from persons connected
with the handloom industry, the Committee note that the handloom wea-
vers are facing considerab.e difficulty in getting their supplies of dyes and
chemicals in time. It has also been represented that the quality of cyes
and chemicals supplied to the handloom weavers is not satisfactory aad in
many cases adulterated.

2.44. The Committee note that at present there is no organised system
for the supply of dyes and chemicals and there are no sta.stics in the
states as to the requirements of dyes. They further note that the Dzvelop-
ment Commissioner for Handlooms has asked the Stat: Governments to
prepare cstimates of requirements of dyes and chemicals. The Committee
recommend that Government should collect reliable statistics rega-ding the
requirements of various types of dyes and chemicals for the handloom
weavers at an early date then take concerted steps to step up the production
of these dyes and chemicals whicsh are in short supply, if necessary, by
creating addiional capacity. The Committee further recommend that
Government should introduce an organised system of supply of reqwsita
dyes and chemicals to the handloom weavers by arranging bulk supplies
from the manufacturers to the State Handloom Corporation and Apex
Institutions and therefrom to the handloom weavers.

Recommendation (S. No. 31, Para 2.45)

The Committe suggest that in keeping with this Government object’ve
and having regard to the requirements of the handlooin weavers for dyes
and chemicals in smaller quantities. Government may prescribe that the
leading manufacturers of dyes and chemicals should market their products
in small packages with ISI Specifications, date of manuflacture, contents,
etc. so as to make it possible for the handloom weavers to get guarantecd
dyes and chemicals without having to buy them in smal'er quantities frcm
open packages which are liable to adulteration and other mal-practices.

Reply of Government

The bulk of requirement of dyes and chemicals is availab'e from indi
genous production. As indigenous production is well over demand there
should not be any comp'aint about the availability of dyes. Only in respect
of a few items, imports are still required and are permitted under the ITC
Policy.

There is, however, no orzanised svstem for supoly of dves and chemi-
cals to the handloom industry. In the case of the Special Projects,
arrangements are being made for organising supphes along with yarn. As



the quality of days and chemicals supplicd to the bandloom weavers is
reported at times to be of sub-siandard quality and in a number of cases
adulterated and the supply of right type oi dyes and chemicals at reuson-
able rates is limited, there is need to evolve an arrangement for bulk sup-
plies by manufacturers direct to apex institutions. Having regard to the
requirement of handloom weavers for dyes and chemicals in smal! quanti-
ties, leading manufaciurers should undertake supplies in small packages
with specifications, date of manufacture, contents, etz. so as to faciitate
supplies of guaranteed quality of dyes and chemicals to handloom weavers.
The manufacturers have, howaver, b2en contanding that if aduiteratiom
takes place it is at the level of dealers and small suppliers through mixing
and by dilution in the dye houses and hence suitable arrangements should
be made for the weavers obtaining quality dyes at reasonable prices.
Adulteration and mixing could be largely avoided if direct supplies from
the manufacturers to the projects and apex ins.itutions are ensured. Gov=
ernment have already initiated action by having dialogue with the repre-
sentatives of dyes manufaciurers.

[Ministry of Industry, Office of the Development
Commissionsr for Handlooms, O.M. No. 54012/1|78«
F&A, dated the 26th October, 1978).

Recommendation (S. No. 32, Pam 2.53)

The Committee note that at present the handloom weavers arc facing
considerable difficulty in regard to processing facilities and these weavers
particulary  small handloom weavers have to get their yarn
dyed through middlemen as a result of which there is @&
lot of exploitation of thzsz weavers. The Committce feel that pro-
wision of dye-houses and other processing facilitics is abso’utely necessary
for the promotion of handloom industry in the country, The Committes,
therzfore, recommend that Government should undertake a time-bound
programms for setting up dye-houses and other processing facilities in all
those arzas where there is concentration of handloom weavers so that the
hand'oom weavers could avail of these facilitics at reasonable charges.

Recommendation (S. No. 33, Para 2.54)

The Committee have in Part II of their Report on Powerlooms discussed
how in Maharash'ra the Marathwada Dzvelopment Corporation and its
associate Textile Corporation of Marathwada Ltd. (TEXCOM) have pro-
vided a'l suzh facilities for powerlooms under their jurisd'ction in Auranga-
bad. The Committec have also noted that similar facilities have becn
provided for ‘he powerlooms on a cooperative basis in Ichalkaranji. The
Committes recommend that Government should undertake a programme
of providing such common facilities to the handloom sector also and incen-



tives could bs provided ¢o the handioom cooperatives in diffecent States
set up their own dye-houses and processing houses on cooperative basis,

Reply of Government

it is recognised that the fabrics produced by the handloom industry
should be upto the standard and quality and to the consumers’ taste. The
various development schemes undertaken by Government arc aimzd at
better utilisation of the handlooms to produce cloth in larger quantity and
better quality. It is recognised that the fabrics produced on handlooms
ghould also have suitable finishing so that the marketing doss not present
problems; and to have timely processing at minimum additional cost,
adeguate processing facilities should bs set up for the handloom indus‘ry.
Hence, in the dzvelopmental schemes undsr implementation pre-loom and
post-loom facilities are given great emphasis. During 1976-77 and
1977-78, funds amounting to Rs. 1.05 crores were sanztioned for sch:mes
relating to the creation of pre-loom and post-loom Yacilities.

It is proposed to set up processing facilities near handiooom clusters
to a substantial extent in the coming years in order to improve the quality
and marketability of handloom cloth.

As the Weavers Cooperative Societies have inad:quate  processing
facilitiss, they have bsen depending on private aesncies for procassing.
‘Undar the schemes of assistance of the National Coopzrative Develooment
Corporation financial assistance is providsd to the Sta‘e Governments for
assisting the apex/regional level weavers’ coonsrativs sovietic: for establish-
ing processing units such as dyeine, sizing, calendaring, b'eaching, finishing,
printing. garment manufacturing units, etc. Of ths total assistance amount-
ing to Rs. 267 lakhs providad as on 7-6-1978 by NCDC to the apex
weavers’ societies, the amount sanctioned for processing units including
readymade garment units toalled Rs. 132 lakhs which formed 50 per cent
of the total sanctioned amount.

Apart from the Central and NCDC Schemss, the State Governments
have themselves bzen taking m=asures_to improve the processing facilities
to the handloom weavers. For instanze, Andhra Pradssh Government is
sctting up a processing cooperative society with a canacity of 50,000 m=*res
per day, costing Rs. 2.10 crores for under‘akina such pro-esses as dyeine,
mercerising, printing, etc. Similarly, projects are also on the anvil in U.P.

and other States.

In the wake of various develonmental praoramm-~s und=r imp'ementa-
tion, a large quantity of yarn and clo*h will reruire to undereo various
types of processing either at the vam stage or the cloh staes,  Whi'e pro-
cessing will add to the cost of the finished fabrics, it should however beea



ensured that the processed cloth of the handloom sector is not priced out
lof the market because of the relative cheapness of the processed powerioom
and "mi.l cloth. While large scale econo.ny in production cost is posssible
in the case of textile mills, which have installed uptodate and sophusticated
processing plants, it is not a teasible proposition in the handioom sector
because of the highly dispe:sed nature or the industry and the weak financial
position of the weavers. Hence, one of the measures to be taken for
narrowing the diffcrence in the price of processed fabrics of hondlooms
vis-a-vis mills is by way of adjusting fiscal levies. In the last Budgat, hand=
lJoom Tabrics produced by recognised processing houses have bzen exempted
from the levy of excise duty.

The production of polyester cotton blended fabrics which has been taken
up by the handloom sector recently, is in consonanec with the multifibre
approach. However, to improve the marketability of such fabriccs, high
‘class finishing is essential. A few processing plants called heat setting
plants are bzing proposed to bz set up initially in important blended fabrics
producing States. The training of persomel in the prcduction of blended
fabrics has also been taken up by the Indian Institute of Handloom Techno-
logy, Varanasi.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A dated 26th October, 1978].

Rezommendation (S. No. 34 to 36, Paras 2.55 to 2.57)

2.55. The Committee find that in some of the Weavers® Service Centres
facilities for dyeing have been provided in an integrated manner. The
Committee recommend that since dyeing is an esential process for im-
proving the value of handlooms, it should be made an essential comple-
ment to the weavers scrvice centres. Duty should also b cast on the
service centres to encourage the setting up of processing and dyeing facilitics
in a cooperative manner in areas where handlooms exist in sufﬁcnently
{arge numbers. ’

2.56. Elsewhere in the Report, the Committee have dealth with the im-
portance of extension services by the Weavers® Szrvice Centre and cva'ua-
tion of their work by this yardstick. Giving assistance to the weavers in
.the matter of procassing and dycing and in setting up of common processing
and dyeing centres may also bz considered as a part of this yardstick to
evaluate their working,

2.57. The Committec also note that the Intensive Development Pro-
gramme for handlooms makes a provisions Yor setting us of common pro-
cessing and dyeing facilities. The Committee stress that these processing
-and dyeing centre should be dzveloped abinit io on scientific lines so as to
make for the willing acceptance of the facility by the weavers and for its



being adopted as a model in other areas. The Committee cannot too.
strongly stress the need for ensuring that the processing and dyeing facilities
provided there should be the latest, most mod:rn and forward-ooking and
should be cconomical to encourage their fuller use.

Reply of Government

Processing and dyeing in Handloom Industry, hoth it the yarn and
fabric s:age, is one of the important activities undertaken by our Weavers’
Service Centres and Institiutes of Handloom Technology. Expariments on
latest techniques to be adopted for dyeing and processing in this sector are
constantly being conducted and the results of such experiments are passed
on to the actual users in the field i.e., handoom weavers, Extension service
and training are important components of the work bzing undertaken in the
Weavers Service Centres who are attending to this important work in  a
scientific and technically competent manner. Recently, efforts have also
been made to extend the area of operation from the hitherto traditional
weaving and processing patterns undertaken for cotton, silk and woollen,
handlooms to experiments on weaving polyester and other mixed and man-
made fibres on handlooms. In this regard the Union Government had set
up a Committee on Centralised processing facilities for the handloom
sector, both at the pre-loom and post-loom lev2l and for natural and man-
made fibres. The Report of the Committee has since been received and
the recommendations are bzing examined in consultation with the State
Governments.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1|78-E&A, dated 26th Octobzr, 1978].

Recommeniation (SI. No. 37, Para 3.31)

The Committez, however, note that at present, the credit facilities to
the handloom weavers are totally inadzquate. Only a small percentace of
the credit requirements of weavers are being met through organised channels
like loans under the Reserve Bank of India Scheme for Hindloom Finznce
and Commercial Banks etc. As has bzen admitted b ythe representative
of the Department of Textiles in his evidznue b:iore the Committee, against
an estimated annual credit requirements of Rs. 300 crores only Rs. 25
crores to 26 crores arc being providzd, Rs, 20 crores by the Reserve Bank
of India and Rs. 5 crores by the Commercial Banks. The Ccmmi tee aro
distressed to note that hardly 10 per cent of the credit requirements are

eing met by fiaancial institutions and for the remaining credit, the hand-
loom weavers have to depend on Master Weavers or money lenders. The
Committee would like to point out that as the measures taken by Government
for the removal of rural ind:btedness are likely to dry up the credit from
mon-institutional sources, special arrangements will be required to meet the
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oredit needs of the weaker sections like handloom weavers and concerted
efforts will have to be made to meet their requirements from the coopera-
tive structure and the commercial banking sector, including regional rural
banks. The Committee recommend that Government should step up con-
siderably the present arrangements for providing credit facilities to the
handloom weavers so that their credit requirements may be mect by the
financial institutions and the dependence of the handloom weavers on the
master weavers may be greatly reduced if not altogether eliminated. The
‘Committee would like Government to prcpare a wel-thought out detailed
programme for meeting the credit requ’rements of the handloom weavers

by institutional finance and evaluate the progress of this programme
periodically.

Recommendation (SI. No. 38, Para 3.32)

The Committee note that at present ihe main source of providing credit
facilities to the handloom weavers is through the Rescrve Bank of India
Scheme of Handloom Finance under which Reserve Bank of India loans
are given to handloom cooperative societies at 1} per cent below the
bank rate. The Committee, however, regret to observe that a largz majority
of the cooperative societies in the country have not been able to take
advantage of this facility for one reason or the other and as much as 97.2
per cent of the total loans granted have becn availed of by four States only
wiz., Tamil Nadu, Andhra Pradesh, Kerala and Maharashtra,

Recommendation (S1. No. 38, Paras 3.33 to 3.35)

3.33. The gross insquity and imbalance in the drawal of loan under
RBI Scheme of Handloom Finance is evident from the fact that during the
years 1971-72 to 1975-76 while Tamil Nadu and Andhra Pradesh with
5.50 lakhs and 5.97 lakhs handlooms drew Rs. 6643-85 lakhs wnd
Rs. 2903-69 lakhs respectively, U.P. with 5G9 lakhs handloom drew
Rs 25.88 lakhs only under this Scheme. Further while Maharashtra with
1.85 lakhs handlooms drew Rs. 784.90 lakhs, Rajasthan and West Bengal
with 2.01 lakhs and 1.85 lakhs handlooms drew Rs. 4.73 lakhs and nil
gespectively during the same period.

3.34. It was exp'ained by the representative of the Rescrve Bank of
India that they had prescribed certain norms for giving credit like the
operational efficiency of the handloom industry, the total production-cums
sales of the society, etc. They also f2It thar it was no us: making finance
available to sick units which may no: be ab'e to utilise properly the funds.

3.35. In this connsction the repressntative of the D2partment ol Textiles
informed the Committee that this unevenness in the flow of Reserve Bank
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#finance is not peculiar to the handloom cooperative sector. In the agricul-
-tural cooperative sector, for instance, five States viz., Punjab, Maharashtra,
-Gujarat, Tamil Nadu and one more practically account for 80 per cent. The
-Committee are unhappy at the gross imbalance in the flow of Reserve Bank
<redit to the handloom weavers in the various States. As has been pointed
.out above there are a number of other States like Uttar Pradesh, Bihar,
‘West Bengal and Rajasthan which have a very large number of operative
Jandlooms but where the credit drawn is negligible. The Committee would
have normally expected the Reserve Bank to evaluate, after a lapse of 5
years, the working of their scheme of handloom finance which was started
in 1956, with a view to identify the reasons why the benefits of the scheme
were availed of by a few States only and taken suitable remedial measures
An consultation with the State Governments concerned to ensure that the
-credits made available under this scheme are equitably drawn by all the
States more or less in proportion to the existence of operative handlooms in
-their areas particularly when finance has been a major bottleneck in the
development of handloom industry. It is unfortunate that this was not done
so far. It is distressing to note that similar position prevails in the flow
of Reserve Bank finance in respect of other areas also, like agricultural
«Cooperative sector. The Committee would like Government/Reserve Bank of
dndia to undertake an indepth study of the problem of uneven flow of their
‘bank credits under the various schemes to the various States and ensure that
the credit under these schemes are availed of by the various sectors in the
different States in proportion to magnitude of the problem existing therein.
Whatever remedial measures are required to achieve this end, like streng-
thening of infrastructure etc., should be taken in consultation & coordina-
tion with the State Governments concerned. The Committec are of the
«view that the States which are organisationally weak in taking advantage
of the scheme floated by the Centre or the Reserve Bank etc., should
receive special attention so as to remove this lacuna. The Committee
‘would lik to be informed of the specific steps taken to improve the condi-
tion in this regard particularly for the handloom sector within a period of
three months,

Recommendation (S. No, 39, Para 3.36)

The Committee have in a subsequent Chapter discussed in detail the rea-
sons for the handloom cooperative societies becoming sick or dormant and
suggested measures for revitalising them. Now that the Government have
undertaken a programme for revitalisation of the dormant and sick socie-
ties, the Committee recommend that Government should take concerted
measures to help these societies and make credit available to them so as
to make these societies financially viable and in a position to conform to
the requiremerits of the norms prescribed by the Reserve Bank of India.

98 LS—3.
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Recommendation (S. No. 41, Para 3.38)

The Committee further note that the Government of India have issued
a circular in November, 1976 to State Government to form State-level com-
mittees consisting of Director of Handlooms, the Registrar of Cooperative,
the Managing Director of State Cooperative Bank and the Managing Direc-
tor of the Apex Handloom Society to review the implementation of the pro-
gramme of providing finance to Handloom cooperatives. The Committee
feel that the formation of such State-level Committees is a step in the right
direction. The Committee recommend that Government should ensure that
such Committees are set up in all the States immediately, if not already
done and should hold regular meetings and review the progress made in the
implementation of this programme so that bottlenecks in the way of pro-
viding such finance may be quickly identified and timely corrective measures
to plug the loopholes taken. The Government sheculd also look into the
procedures laid down for grant of loans with a view to simplify them. The
Committee would like to be informed of the progress made in this ragard.

Reply of Government

The recommendations made by the Committee are noted. It is true
that only a small percentage of the total credit requirements of the hand-
loom industry is met by institutional finance. There are mainly two schemcs
under which weaver can get finance from banks. Under the first scheme.
cooperative societies are given working capital finance at concessional rates
of interest under the provisions of Section 17(2) (bb) of the Reserve Bank
of India Act. Under the second, weavers outside the cooperative fold are
required to get their working capital finance from commercial banks. At-
tempts have been made to ensure that such weavers are given the advan-
tage of DRI rates of interest,

The Reserve Bank operates a scheme under which finance to handloom
cooperative socicties is now given at 23 per cent below the bank rate.
The Committee has noted that this finance was given at 1.5 per cent be-
has been witnessed in the amount of finance drawn under the Reserve
Bank of India authorities however, it has now been decided that they will
get the benefit of the finance at 2.5 per cent below the bank rate.

It is also true that in the past, the amount drawn under the scheme
was negligible. Over the last two years however, a very large increase
has been witnessed in the amount of finance drawn under the Reserve
Bank Scheme. In the year 1973-74, limits sanctioned under the scheme
amounted to only Rs, 14.48 crores and drawls stood at only Rs. 13.38
crores. These limits rose to Rs. 16.69 crores in 1974-75 and further
rose to Rs. 20.12 crores in 1975-76. The limits rose of Rs. 26.43 crores
in 1976-77. The highest increase however was witnessed in the year
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1977-78. From a level of Rs. 26.43 crores in the previous year, the
limit sanctioned rose to Rs, 42.61 crores. During the current year, it is
hoped that this figure will further rise to more than Rs. 60 crores,

It will be seen from the above that there has been a considerable in-
crease in the limits sanctioned to cooperative societies under the Reserve
Bank Scheme of Handloom Finance. What is even more heartening is the
fact that States like U.P.. Rajasthan, Orissa, West Bengal, Pondicherry,
Haryana and Punjab have now stalled drawing money under the scheme.
Upto the year 1975-76, for example, West Bengal was sanctioned no limits
under the scheme. In the 'year 1976-77 cooperative societies in the State
were sanctioned a sum of Rs, 29.10 lakhs. This amount rose to as high as
Rs., 69.83 lakhs in the year 1977-78. So also Orissa whose sanctioned
limits never exceeded Rs. 6 lakhs upto 1975-76 were sanctioned limits
of Rs. 126 lakhs in 1977-78. For the first time in the 1977-78, coope-
rative societies in Bihar were sanctioned limits of Rs. 12.90 lakhs, Co-
operative societies in the State of Uttar Pradesh had never been sanction-
ed more than Rs. 8 lakhs upto the year 1975-76. 1In the year 1977-78,
the amount sanctioned to them under the Reserve Bank of India Scheme
was Rs. 98.22 lakhs,

It will be seen from this that a considerable amount of work has already
been done, not only to increase the flow of credit under the Reserve
Bank Scheme to cooperative societies, but also to see that the spread of
funds is more even and that traditionally backward States are enabled to
take advantage of this scheme. For many States, thc year 1977-78 was
the first time when they were able to draw funds under this scheme.

One reason for the increase in flow of Reserve Bank funds to coope~
rative societies and its more even spread among the different States, was
that in accordance with the Estimates Committee’s suggestion to evaluate
the entire working of the Reserve Bank of India Scheme, Government
appointed a Committee under the Chairmanship of Dr. Hate of the
Reserve Bank to go into the entire question of supply of credit to the
cooperative sector of the Handloom Industry. This Committee studied
the question in great detail and analysed why certain States were not
able to take advantage of the scheme. The findings of this Committee
have been circulated to all State Governments for taking necessary action.

One other method by which increased flow of funds to cooperative
sector has been ensured is by taking up a massive programme for re-
organising and re-vitalising dormant cooperative societies in the States.
Because of this programme, a large number of societies have been reorga-
nised in such a way that they have become viable units and have qualified
for assistance under the Reserve Bank of India Scheme of Handloom



28

Finance. In addition to this, Government of India and State Govern-
ments give loans to handloom weavers for purchase of shares in coopera-
tive societies. During the year 1976-77, a sum of Rs. 50 lakhs was given
to different States under this programme by the Central Government and
matching contribution was made by the States. It is estimated that as a
result of this, about one lakh weavers were brought into the cooperative
fold with a share of about Rs. 100/- each. This naturally strengthened
the cooperative movement, and enabled societies to raise funds under
the Reserve Bank Scheme of Handloom Finance. In the year 1977-78,
a sum of Rs. 235 lakhs was given by the State Governments. It is esti-
mated that about 4 lakh weavers were brought into the cooperative fold as
a result of this assistance. During the year 1978-79, it is proposed to
spend a sum of Rs. 350 lakhs for this programme, It is hoped that States
will make a matching contribution, By doing this, it is estimated that
about 8 lakh weavers will be brought into the cooperative fold with the
share of Rs. 100/- each. This naturally has the effect of increasing the
borrowing capacity of the society and making it viable as per the norms
laid down by the Recserve Bank of India. This is one of the factors that
brought about such a dramatic increase in the amount of credit given to
weavers under the Reserve Bank of India Scheme of finance.

Another factor responsible for the tremendous increase in the supply
of Reserve Bank credit to the handloom cooperative sector has been the
formation of State Level Committees under the Chairmanship of Director
of Handlooms/Industries. We have written to all States to form such
State level Committees to look after the interests of handloom weavers
cooperative societies. These Committees have acted as watch-dogs for the
interests of the primary Handloom Weavers’ Cooperative Societies. They
have been able to ensure that applications for working capital limits have
been given by as many societies as possible and that all those applications
that could be sanctioned under the rules, have actually been sanctioned.
The institutionalisation of this Committee procedure, has helped to bring
about a greater flow of credit to the handloom cooperative sector. Periodic
meetings are held with Directors of Handlooms of all the States to monio-
tor the progress of the Scheme. Wherever necessary, corrective action
is taken. Meetings are regularly held with small groups of States on a
regional basis to work out their requirement of funds. In addition, meet-
ings are sometimes held with some small groups of States which have not
becn able to take full advantage of the scheme. The idea is to ensure
that all of them get the benefit of the Reserve Bank Scheme of Handloom
Finance. '

Recommendation (S. No. 40, Para 3.37)

The Committee further note that one of the other reasons why the
cooperative socicties have not been able to avail of the credit scheme of
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the Reserve Bank of India is that office-bearers of these socicties are not
acquainted with the procedure and norms for the grant of such loans.
The Committee recommend that Government, in cooperation, with the
Reserve Bank of India should. initiate a time-bound programme of training
for the office-bearers of these societies so as to acquaint them with the
procedural formalities and norms prescribed by the Reserve Bank of India.
The Committee further recozamend that the field staff of the Directorate
of Handlooms and the Cooperative Departments in the State Governments
should also assist these cooperative societies in filling up the application
forms and fulfil other procedural requirements so as to enable these socie-
tics to get loans from the Reserve Bank.

Reply of Government

The recommendation has been implemented. During the current
years, Government have, in collaboration with National Cooperative
Union of India, sanctioned a scheme for workers education programme.
This programme is intended to benefit the members and office bearers of
primary Handloom Weavers’ Cooperative Societies. It is anticipated that
an-in-depth training programme for members and office bearers of primary
cooperative societies will be undertaken by NCUI in order to acquaint
them with details of the cooperative movement. The training is also
expected to cover details about forms, procedures and other details of the
various schemes intended for the benefit of the primary Handloom Weav-
ers’ Cooperative Societies. A sum of Rs. 10 lakhs has been sanctioned for
this purpose.

Recomunendation (S. No. 42, Para 3.39)

The Committee note that under the Reserve Bank of India Scheme for
Handloom Finance, loans are being given by the Reserve Bank of India
to State Apex Cooperative Banks at 7% per cent and State Apex Co-
operative Banks pass on these loans to Central Cooperative Banks at the
same rate. The State Goverpments are, it is stated, giving subsidy to these
banks to meet their cost and provision for this subsidy is made in the
State annual plans. The Central Cooperative Banks are required to give
finance to handloom weavers under RBI Scheme at 74 per cent. General-
ly this rate is being charged but in certain States rate of interest charged
is higher because of the incidence of interest tax which amounts to about
1 per cent. The Committee are informed that it has now been decided
in consultation with the Planning Commission that higher subsidy may
be given to the Apex and Central Cooperative Banks to off-set the inci-
dence of interest tax being passed on to weavers. The ommittes would
like Government to keep this matter under constant watch to ensure that
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the rate of interest charged from Handloom weavers under the RBI
Scheme does not exceed the prescribed rate of 74 per cent in any State.

Recommendation (S, No. 43 Para 3.40)

The Committee are, however, concerned to note that the rate of inter-
est being charged by Central Cooperative Banks for loans advanced to
weavers out of their “Own” funds is very high, the rate ranging from 9
to 16 per cent in certain States. The Committee feel that the Govern-
ment should study this matter in depth in consultation with the States and
persuade these Banks to bring down the rate of interest to a level which
should be equitable and reasonable keeping in view the poor economic
condition of the handloom weavers,

Reply of Government

Accepted. 1In fact, the tax on interest has now been removed by the
Government of India. In addition, RBI have agreed to give refinance to
primary handloom weavers ,cooperative societies at 24 per cent below
the bank rate. In addition, more State Governments give an interest
subsidy of 3 per cent so that handloom weavers in the cooperative sector
get working capital finance at 6% per cent interest. In come States like
Maharashtra, an interest subsidy of 44 per cent is given so that the cffec-
tive borrowing rate by Handloom Cooperative Socicty is only 5 per cent.

Sometimes cooperative banks choose to finance handlooin weavers out
of their own funds. There may be two reasons for this. If a handloom
cooperative society does not qualify for finance under the RBI Scheme,
cooperative banks sometimes lend them money out of their own funds.
In such cases the interest charged is normally the rate at which the co-
operative bank lends to other sectors. We have made attempts to per-
suade banks to charge lower rates of interest in such cases. The principle
that we have tried to make banks accept, is that in such cases, the rate
of interest charged should not exceed the cost of funds to the bank. In
one case, it has been reported that the Maharashtra State Apex Bank has
lent a Regional Apex Society (which does not qualify under the RBI
Scheme of Finance) at a rate of interest equal to the cost of funds to

the bank.

The second reason why banks lend out of their own funds may be
that they have sufficient funds of their own and do not need to go to the
Reserve Bank of India for refinance. In such cases, it is expected that
banks will lend at the pool rate of interest, i.e., the rate prevalent under
the RBI Scheme of Finance.
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Recommendation (S. No. 44, Para 341)

The Committee note that at present Reserve Bank of India is granting
loans at the rate of 25 per cent of the annual turnover of a society. It has
been represented to the Committee that as the demand for handloom cloth
is mostly, seasonal in nature, this limit should be increased to 40 per cent.
The statistical information gathered by the office of the Development Com-
missioner for Handlooms also shows that by and large the estimate of
4 times of turnover during a year is unrealistic. The Committee, there-
fore, recommend that the Reserve Bank of India re-examine the position
in the light of statistical information collected by the office of the Develop-
ment Commissioner for Handlooms and take steps, for increasing the credit
limit to 40 per cent of the previous year’s turnover.

Reply of Government

Accepted. The matter had been taken up with the Reserve Bank of
India and they were asked to change the principle of granting loans on the
basis of 25 per cent of the annual turnover of the society. The Reserve
Bank of India accepted the recommendation and finance to handloom
cooperative societies is now calculated at the rate of 33 1/3 per cent of
thc annual turnover of the society.

Recommendation (S. No. 45, Para 3.42)

The Committee recommend that steps should also be taken for provid-
ing credit on an ad hoc basis to the handloom cooperative societies during
slack season so that the societies may tide over their temporary difficulties
and the production may not suffer because of accumulation of stock and
consequent shortage of capital.

Reply of Government

The recommendation of the Committee that credit should be provided
on an ad hoc basis to cooperative societies during the slack season is a
very important one. In view of the fact that the Committee had made a
specific recommendation in this behalf, the matter was referred to the Hate
Committee for consideration. In its report, the Hate Committee accepted
that there was a very strong need to advance consumption loans to weavers
through cooperative societies so that their dependence on master weavers
could be reduced. The Committee rcommended that Reserve Bank may
allow Central Cooperative Banks to finance weavers societies for granting -
consumption credit to their members. This recommendation has been «
accepted by the Government of India and acceptance is communicated to
Reserve Bank who will issue suitable instructions to State Cooperative
Banks and State Governments.

?



32
Recommendation (S. No. 46, Para 3.43)

The Committee note that there have been considerable delays at the
level of district cooperative banks in granting loans to handloom weavers.
societies ag most of these banks are controlled predominantly by agricul-
tural interests and the handloom sector is not given due importance by
these district cooperative banks. The Committee therefore recommendh
that there should be a separate cell in every district cooperative bank undesx
a separate officer to deal with the handloom weavers cooperative societies
and this cell should ensure that there are no undue delays in the grant of
loans to handloom weavers. The State Directorates of Handloom should
maintain continuous liaison with Handloom Cells in the District Coopera-
tive Banks to ensure that these cells function effectively and any difficul--
ties experienced in the working of these cells are removed expediously..

Reply of Government

In view of the importance attached by the Committee to the need to
open a separate cell in every District Cooperative Bank under a separate
officer to deal with Handloom Weavers Cooperative Societies and in view
of the specific recommendations in this behalf, the matter was referred to-
the Hate Committee. This Committee has recommended that wherever
there are 5,000 or more looms either active or dormant in the area of
operations of a Central Cooperative Bank a separate cell to deal exclusive~
ly with Handloom Weavers' cooperatives should be formed in the Bank.
They have also laid down that the cell should be responsible for collection
of data relating to weavers societies and should furnish these to the State:
Government authorities and the Reserve Bank of India. This recommen-
dation has also been accepted by the Government and acceptance is being
communicated to Rescrve Bank and State Governments, They will be
asked to issue suitable instructions to District Central Cooperative Banks.

In addidtion to the above, the Hate Committee further recommended
that in any State where there are more than 30,000 handlooms, the State:
Cooperation Department should form a separate cell exclusively for the
promotion, development and financing of weavers societies. This recom-
mendation has also been accepted by the Governmcnt and State Govern-
ments and Reserve Bank of India are being asked to issue suitable ins-
tructions to State Cooperative Banks.

Recommendation (S. No. 51, Para 4.27)

The Committec note that most of the handloom weavers are still using
obsolete and outdated techniques of production. and designs and their
product are not in accordance with the latest:designs and market trends.
The Committee feel that until and unless concerted measures are takem
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for imparting know-how to the handloom weavers in the latest techniques
of production and use of new designs, it may not be possible to raise the
volume and value of products of weavers and assure them a living wage.
The Committee are surprised to note that Government have not so far con-
ducted any survey of the handlooms and the weavers in the country so
as to devise a scientific plan for upgrading the technology and imparting
know-how to the weavers. The Committee recommend that such a sur-
vey be conducted immediately and based on it a plan of action should be

drawn up by the Central Government in conjunction with the State atuho-
rities at an early date.

Reply of Government

Action is being initiated to conduct the survey on a simple basis
through our Weavers’ Service Centres and State Governments.

(Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 45912/78-F&A, dated 26th October, 1978].

Recommendation (S. No. 52, Para 4.28)

The Committee note that Government have set up 14 weavers service
centres and 2 Institutes of Handloom Technology to meet, inter-alia, the
training needs of the handloom weavers and to evolve new designs and
patterns. The Committee are surprised to note that only 7 out of 14 Wea-
vears Service Centres are imparting short-term training to handloom wea-
vers and all these centres have been able to train only 68 weavers during
the year 1975-76. This clearly demonstrates that very little importance
has been given to the training of handloom weavers in the activities of
weavers Service Centres and hardly two or three weavers are being train-
ed in these centres at one time. In view of the fact that there are as many
as 35 lakh handlooms in the country, the Committee feel that the present
training arrangements arc woefully inadequate and have not been ablc to
touch even a frige of the problem of training of handloom weavers. The
Committee recommend that Government should immediately take steps
to introduce training courses in all the weavers Service Centres and subs-
tantially increase the intake of trainees in these centres so that a real im-
pact may be made in mecting the training needs of the handloom weavers.

Reply of Government i

Today there are 21 Weavers’ Service Centres besides two Institutes of
Handloom Technology where short-term training courses of about - four
months duration, are conducted. It is proposed to set up two more Cen-
tres in the current financial year which will also add to the training facili-
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ties being offered for the benefit of handloom weavers. However, it may
be essential to bring to the notice of the Committee that while imparting
of training is one of the functions of our weavers Service Centres, they
have primarily been engaged in the part in providing high level technical
expertise in the field of designing, weaving, processing and printing of
handloom fabrics. With this objectives in view the first Weavers' Service
Centre which was set up in Bombay in 1956 had only a Design Section
to assist the Handloom Industry in producing new designs suitable to the
changing tasse of the consumers. However, it was soon realised that the
Industry had to keep pace with developments taking place in the field of
weaving as well as processing and therefore two more sections viz., Weav-
ing and Chemical processing were added to the Weavers Service Centre.
The work of training of weavers was taken up at the later date and training
was imparted to artisans/weavers who have some basic knowledge of the
subject in which they were to be trained. We are now engaged in expand-
ing and intensifying the Training activities, subject to limitations of build-
ings and staff.

Short-term Training Courses are now being conducted in all the three
varieties of Weavers’ Service Centres, viz., ‘A’, ‘B’ & ‘C’ Class in order to
impart latest knowledge in the fields of processing, designing and weaving
to handloom weavers. The training in 1975-76 was limited to approxi-
mately 68 weavers alone as training was being conducted only in a few
select centres which had experienced staff and the necessary space and
equipments for imparting training. The situation has since been improved
and the latest up-to-date figures available for the year 1977-78 show that
approvimately 250 candidates under the stipendiary scheme had been select-
ed for training in the short-term training course in various Weavers’ Service
Centres. Besides, many other trainees sponsored by Export Organisations,
Processors, etc. have undergone training course. However, constant efforts
will have to be made to enhance the training facilities in our Weavers’
Service Centres to meet the genuine needs of handloom weavers.

(Ministry of Industry, Office of the Development Commissioner Yor Hand-
looms, O.M. No. 54012/1|78-F&A dated 26th October, 1978].

Recommendation (S, No. 53, Para 4.29)

The Committee note that the Weavers Service  Centres have been
evolving new designs and samples, colour-combinations etc., for the use
of handloom wecavers and during the last year, the Weavers Service Centres
had produce 7,900 new designs and 5,697 new samples. It has, however,
been noted that Government have no ready information available re-
garding the number of new designs adopted by the weavers, production
of fabric based on these new designs and increase in the earnings of wea-
vers as a result of adoption of these new designs. However, it has been
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noted from the representations received from the non-official organisations
that adequate arrangements for encouraging the weavers to adopt these
designs do not exist and most of the new designs and samples have not
percolated to the actual weavers. The Committee would like to point
out that Government are spending as much as Rs. 61.71 lakhs every year
on the working of the weavers’ service centres. The real utility of the
working of these centres will be judged by the extent to which these de-
signs are actually taken to the weavers in the field and used by them. The
Comnmittee, therefore, feel that weavers’ service centres should not only lay
emphasis on evolving new designs but should also ensure that designs are
actually adopted by the weavers in the field.

Reply of Government

Weavers’ Service Centres are not merely evolving and producing new
samples and designs of various varieties and colour combination but also
are¢ able to sell these designs/samples to cooperative societies, individual
weavers, Sfate Handloom Development Corporations and private export-
ers. The figures available indicate that in the year/1976-77 about 12,298
designs/samples were sold and about 11,059 samples/designs were sold mn
1977-78. These figures only indicate that no new designs/samples are
evolved and produced in Centres but they are also being adopted in the
field as per suggestion of the hon. Committee. However, recommendations
of the Committee are noted to ensure that new designs and samples are
actually adopted by weavers in the field.

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978).

Recommendation (S. No. 54, Para 4.30)

The Committee note that at present the staff of the Weavers' Service
Centres is not going out to actual weavers to render technical service but
there is a proposal under consideration that in some of the Centres some
members of the staff of the centres will work with specific group of wea-
vers. The Committee would like to point out that provision of extension
work by these centres is the heart of the matter and should receive top-
most priority. The Committee, therefore, recommend that Government
should make immediate arrangements for the staff to provide extension ser-
vice to the weavers on the same line as is being provided by agricul-
tural universities/farms to the farmers.

Reply of Government

The field service activities of Weavers’ Service Centres have impact
on areas with close proximity to the location of our Centres. Our field
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stefl in the Centrcs with the present constrain’s of lack of transport facili-
ties, does undertake tours to provide on the sport assistance to weavers and
other handloom interests to solve various problems on technical matters
and also to introduce new designs. The type of technical assistance
generally rendered during the last two years is indicated as below:

(a) Direction of handlooms, jacquards etc. in socicties and Inten-
sive Development/Export-Oriented Projects;

(b) Assistance the societies with regard to diversification ia the
production of new designs and new items of fabrics;

(¢) Assisting the handloom units in introducing new designs deve-
loped in the Weavers’ Service Centres especially in regard to
layouts, colour combinations etc;

(d) Assisting the societies in dyeing methods, the proper use of
dyes and chemicals;

(e) Assisting banks in the selection of handloom weavers to whom
loans were granted for production of new designs, etc.;

(f) Assisting HHH.E.C. in new printing layouts in respect of their
export orders.

Only in the current financial year a provision has been made to
provide vehicles to six out of the 21 Weavers Service Centres. Our efforts
would be to gradually provide transport facilities to all the Weavers’ Ser-
vice Centres so that they are able to undertake tours as necessary and effec-
tively to provide extension service to their areas of operation.

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978].

Recommendation (S. No. 56, Pam 4.32)

The Committee further recommend that the Weavers Service Centres
should hold exhibitants and demonstrations of the latest designs and sam-
ples in all the clusters of handloom weavers where handloom weavers
should be invited to come in large numbers and get themselves acquainted
with these designs and samples.

Reply of Government

This recommendation of the Committee is being followed in recent
years.

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1|78-F&A, dated the 26th October, 1978].
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Recommendation (S. No. 58, Para 4.34)

The Committee are, however, concerned to note that the rate of inter-
ed in the working of these centres is that most of these centres are located
in big cities which are situated far away from the cluster of handloom
weavers. Moreover, as most of these centres are housed in rented build-
ings because of the difficulties in getting suitable accommodation in big
cities, the present accommodations are not suitable for their purpose.
The Committee recommend that Government should set up Weavers Ser-
vice Centres in the localities where there is large concentration of hand-
loom weavers, Government should also ensure that these centres are
provided with suitable accommodation for the various activities undertaken
by the Weavers Service Centres.

Reply of Covernment

It has been the deliberate and conscious policy of the Government
to set up Weavers’ Service Centres as far as possible in location where
there is large concentration of handloom weavers. However, it is not al-
ways possible to get an ideal location or accommodation in terms of our
actual needs in spite of the cooperation which we receive from the State
Governments. Recently, there has been some thinking to purchase ready-
made buildings or construct buildings after acquiring or purchasing pri-
vate|Government land through the assistance of State Governments. It is
hope that in the future we shall be able to provide reasonable accommo-
dation to our Weavers’ Service Centres so that they are able to function
effectively to meet the genuine needs of handloom weavers, especially
closc to the areas of their location.

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1|70-F&A, dated the 26th October, 1978.)

Recommendation (S. No. 59, Para 4.35)

. The Committee note that one of the handicaps of the Weavers’ Ser-
vice Centres is that there are a number of vacant posts in these Centres,
as suitable candidates are not available for appointment to these posts.
The Committee recommend that Government should take immediate
steps to fill up these posts by advertising widely in national newspapers
etc. Moreover, immediate steps should be taken for training of students
in the specialities, for which there is shortage of candidates in the Insti-
tute of Handloom Technology so that shortage in these specialities is
removed as early as possible and sufficient number of suitable candidates
are available in the country to fill up these posts.
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Reply of Government

There is no doubt that in recent years we have faced paucity of trained
technical staff to man our Weavers® Service Centres and Institutes of Hand-
loom Technology. This has led to a number of vacancies, especially on
the technical side remaining unfilled for sometimes. However, a concerted
programme has been undertaken in the last few months to fill up all the
vacant posts at gazetted or non-gazetied level, both tcchnm:cal and nor-
technical through direct recruitment and promotion Yrom eligible officials
within the Organisation. It may be relevant to mention here that the
recruitment and promotion rules for the cadre of Weavers’ Service Cen-
tres and Institutes of Handloom Technology are being framed afresh in
consuitation with the Department of personnzl, Guvernment of India
and the Urion Public Service Commission. This has hecome impciative
ever since Development Commissioner Handlooms took over the admi-
nistrative control of our Weavers’ Service Centre and Institutes of Hand-
loom Technology from the Textiles Commissioner. A number of posts
particularly at the gazetted level may have to therefore be filld in

accordance with the rules and in consultation with the U.P.S.C. which will
take sometime.

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978).

Recommendation (S. No. 61 Para 4.46)

The Committee note that there are two Institutes of Handloom Tech-
nology at Varanasi and Salem run by the Government of India and these
Institutes are importing short-term training for four months and a regular
3-year Diplomas Course. The Committee are surprised to note that al-
though these two Institutes are catering to the training needs of the entire
country, the number of students being admitted to these Institutes is very
limited. For instance, although the Institue at Varanasi caters to the
States, in Northern and Eastern India, he total number of students ad-
mitted is only 20 for the diploma course. Similarly, the Institute at Salem
which caters to all the States in the South and Maharashtra and Gujarat
admit only 32 students every year. The Committee feel that these Insti-
tutes are meeting only a fraction of the total requirements of the hand-
loom industry. The Committee further note that there is a tremendous
demand for these course in the country. The Committee, therefore, recom-
mend that Government should take immediate steps to expand the admis-
sion capacity of these Institutes so that these may meet the training needs
of the handloom industry to the maximum possible extent.
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Reply of Government

Training facilities in the three-years Diploma Course being conducted
in the Institutes of Handloom Technology at Salem and Varanasi have
been expanded in the last two years.  Against 32 seats allotted Yor Salem
up to the year 1976, 48 seats have been allotted from 1977  onwards.
Similarly against 20 seats allotted up to 1976 for Varanasi Institute, 40
seats have been allotted from 1977 onwards. the distribution of these 88
seats for each year of the Diploma Course is through recruitment of eligi-
ble candidates from all over the country. It would, therefore, be seen
that training facilities in these Diploma Course have almost doubled in
the last two 'years. This is a considerable achicvement keeping in view of
our limitations of technical staff, hostel accommodation buliding for Class
Rooms which shall also be hopefully solved in the near future. ii

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012|1|78-F&A, dated the 26th October, 1978.)

Recommendation (S. No. 63, Para 4.48)

The Committee further note that although there are about 160 stu-
dents belonging to different States in the Institute at Varanasi, the hostal
has an accommodation for 32 students only. In the Salem Institute no
hostel facilities are available. The Committee feel that as these Institutes
are admitting students from different States, it is imperative that arrange-
ments bc made to provide hostel accommodation for the students. The
Committee recommend that Government should take immediate steps to
provide hostel facilities for the students at these Institutes.

Reply of Government

Action has already been initiated for providing hostel accommodation
to the students of both Institutes, At Salem, construction works have al-
ready been started by the Central Public Works Department and at Vara-
nasi, the necessary formalities are being completed in consultation with
the C.P.W.D. w

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M.No. 54012|1|78-F&A, dated the 26th October, 1978)

Recommendation (S. No. 64, Paras 4.59 & 4.60)

4.59. The Committee note that use of obsolete and outdated looms
and appliances is one of the main reasons for the low productivity and
consequent poverty of the handloom weavers. The Committee are sur-
prised to note that even today 80 to 90 per cent of the handloom weavers
in the country are using pitlooms and most of these looms are being ope-
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rated on throw shuttle where not only the productivity is low but consi-
derable strain is put on the operator, The Committee are further surprised
to note that Government have no statistics regarding the .number of
different types of looms used by the handloom weavers in different States
and except isolated attempts made in some of the States for conversion
of looms, no overall scheme has been formulated and implemented by
Government for the conversion of looms into modern and uptodate looms
so as to increase the productivity and the earnings of the large number
of handloom weavers in the country. The Government have no statistics

even about the number of weavers who have adopted new and modern
types of handlooms.

4.60. The Committee agree that as the working conditions and the
naturc of products differ in different regions and States and as most of the
handloom weavers work in their homes where there is limitation of space,
it may not be possible to evolve a single design of loom which may be
suitable throughout the country, The Committee would, however, like to
point out that even by making slight modifications and alterations in the
existing looms, production can be considerably increased and strain on the
handloom weavers considerably reduced. For example, by converting
throw s. uttle looms into fly shuttle looms which occupy practically the
same space, appreciable increase in production and reduction in strain on
the handloom weaver, can be achieved. The Committec, therefore, recom-
mend that as the Government is already conducting surveys of the hand-
looms in the country, authentic statistics regarding the number of various
types of looms in the different States should be collected. After that a
time-bound programme for effecting improvements in these looms as well
as for conversion of looms according to local conditions should be prepared
and implemented expeditiously so as to ensure increase the prductivity
and implemented expeditiously so as to ensure increase the productivity
and income of the handloom weavers.

Reply of Government

Improvements to the existing looms and in the working conditions of
weavers with a view to reducing the fatigue factor on the operative, and
improving the texture and quality of fabrics are being given priority in the
developmental schemes under implementation. The findings of the surveys
as available from 13 States/Union Territories indicate that of the total
number of Rs. 15.27 lakhs handlooms covered, 12.40 lakhs are pitlooms
both throw shuttle and fty shuttle (i.e. 81.20 per cent), 2.36 lakhs frame
looms (i.e. 15.50 per cent) and 0.51 lakh improved type of looms (i.e.
3.3 per cent). Thus it is seen that the pitloom type of looms predominate
in the industry. As many States have not given separate .figures for
pitlooms, l.e. throw shuttle or fly shuttle, the exact share of those looms
as existing at present is not known. However, it can be safely stated that
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fly shuttle pitlooms should form the lion’s share of the pitlooms, as may
be observed from a “study of the handloom development programme”
(1967) made by the Programme Evaluation Organisation of the Planning
Commission according to which the distribution of looms by types was
3.4 per cent throw shuttle pitlooms, 83 per cent fly shuttle pitlooms, 11.9
per cent frame looms and 1.7 per cent other type of looms. It may be
reiterated that any programme taken up for the modernisation of looms
should give priority for reducing the fatigue factor on the operative im-
proving the texture and quality of the fabrics, giving sustained activities to
the weavers thereby leading to an increase in their gross earnings.
(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978).

Recommendation (S. No. 65, Para 4.61)

The Committee further recommend that Weavers Service Centres and
Institutes of Handloom Technology in the country should conduct inten-
sified research to evolve standard designs of looms suitable for local condi-
tions in different regions which could ensure maximum productivitiy. AYter
test-checking the designs of these newly evolved looms, Government should
take concerted measures to popularise these looms among the handloom
weavers by giving proper publicity, demonstrations and incentives so that
the handloom weavers may be motivated to adopt these looms in the
shortest possible time. Suitable training should also be arranged at the
Weavers’ Service Centres and Institutes for the weavers to make them
acquainted with the working of these new looms. Arrangements should
also simultaneously be made for the manufacture of such looms locally to
ensure casy availability at competitive prices.

- Reply of Government
There is a very useful recommendation. A Committee has been ap-

poitned by the Government of India to go into the suggestions raised in
this recommendation.

(Ministry of Industry, Office of thc Develonment Commissioner for Hand-
looms, O.M. No. 51012/1/78-F&A, dated the 26th October, 1978].
Comments of the Committee

A copy of the findings of the Committee appointed by Government,
when submifted and action taken thereon may be Furnished for the infor-
mation of the Committee.

Recommendation (S. No. 67 Para 5.24 & 5.25)

5.24. The Committee note that as most of the handloom weavers in
the country belong to the economically weaker sections of society, they are
at the mercy of thc master weavers who exploit these weavers not merely
98 L.S—4,
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by charging exhorbitant rate of interest on the loans advanced to them for
purchases of various inputs but also by puarchasing their products at cheap
rates. It has been widely accepted that the best way in which the handloom
weavers can be saved from the exploitation of the master weavers is by
organising them into economically viable cooperatives which can serve both
as production-cum-marketing units. The Committee, are, however, con-
cerned to note that the cooperative structure in the handioom sector is
not in a very healthy condition. Firstly the cooperative societies of the
handloom weavers cover a small percentage of small weavers, and secondly
majority of these cooperative societies are either defunct or dormant. The
seriousness of the problem can be judged by the fact that as many as 94.5
per cent of the societies in Rajasthan, 81.05 per cent in Assam, 66.8 per
cent in Uttar Pradesh, 66.6 per cent in Mizoram, 53.8 per cent in
Nagaland, 51.9 per cent in Karnataka and 48.6 per cent in Bihar are
dormant. It has also been admitted by the Development Commissioner
for Handlooms in his evidence before the Committee that except in Tamil
Nadu and to some extent in Andhra Pradesh, the cooperative societies in
other States exist by and large on paper only. The Committee feel that
this is an extremely unsatisfactory state of affairs and necds to be remedied
immediately.

5.25. The Committee note that the main reason of the handloom
weavers not coming forward to join the cooperative societies is that there
are no additional benefits or substantial incentives available to the hand-
loom weavers for becoming the members of the cooperative societies. The
only benefit available to the handloom wevaers for becoming the members
of the cooperative societies is that these societies are able to get finance
from the Reserve Bank of India at 14 per cent below the bank rate. How-
ever, as most of the societies are either dormant or not economically viable
or their accounts are not audited in time these societies are not able to
take advantage of the Reserve Bank of India Scheme of Handloom
Finance. Moreover, it has been admitted by the Development Commis-
sioner for Handlooms that the individual weavers in the Intensive Develop-
ment Projects are getting more loans and greater facilities than the weavers
under the cooperative sector. The Committee feel that until and unless
the handloom weavers are offered sufficient incentives to become members
of the societies and these societies provide an assured supply of inputs like
yarn, finance, dyes and chemicals as well as marketing of their products,
they would not be attracted to become members of these cooperative
societies. The Committee recommend that the Government should prepare
a package of incentives like supply of yarn and other imputs at liberal terms
and assured marketing channels to the cooperative societies and above all
facilitate the smooth and efficient working of these societies by encouraging
them to become viable units and employing well trained persons of integrity
and experience to work as Secretaries, Accountants etc.
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Reply of Government

It is accepted that special measures will have to be taken to ensure
that cooperative coverage in the handloom sector increases and that pri-
mary cooperative societies become effective vehicles of development of the
industry. It is true that a large number of cooperative societies were
defunct. In order to tackle this problem, Government started a special
programme to assist weavers to become members of cooperative societies.
A scheme was formulated under which a loan of Rs. 90/- was given to
a weaver to enable him to purchase a share in a cooperative society. It
is expected that the weaver should himself contribute Rs. 10/- thus making
a total value of the share Rs. 100/.

In the year 1976-77, Government of India sanctioned Rs. 50/- lakhs
to the States for implementation of the scheme. This was metched by an
equal amount from the States. It is estimated that as a result of this as
many as one lakh weavers were brought into the cooperative fold. In the
year 1977-78, the Central Government sanctioned loans to the tune of
Rs. 235 lakhs for assistance to weavers under this scheme. Here also, &
matching contribution was made by State Governments. It is estimated
that about 4 lakh weavers were brought into the cooperative fold as a
result of this scheme. During the last year, the budget provision with the
Government of India has risen to Rs. 350 lakhs and it is hoped that the
States will make a matching contribution. This is expected to bring about
8 lakh weavers into cooperative fold.

In addition to this, special schemes have been started far giving
assistance to Apex Societies of Handloom Weavers Primary Societies.
Loans are given to increase share capital with a view to enabling the Apex
Societies to increase their turnover. During the year 1976-77, a sum of
Rs. 150 lakhs was sanctioned under this scheme to Apex Societies/Hand-
loom Development Corporations. This sum was also matched by State
Governments, In the year 1977-78, the figure of Central assistance rose
to Rs. 330 lakhs for Apex Societies alone and States were requested to
make a matching contribution. In the current year, it is expected that
Apex Societies will be aided to the extent of Rs. 400 lakhs by the Govern-
ment of India.

It is true that some special schemes will have to be considered to help
weavers inside the cooperative fold. While working capital finance to
weavers cooperative societies has undoubtedly increased, there is still a
strong case for giving other benefits to weavers in the cooperative fold.
It is now proposed to frame schemes under which improved tools and
equipments like frame-looms, take-up motions etc. will be given to weavers
in the cooperative fold at concessional terms. Some State Governments
already have such schemes. In Maharastra for example, Government pro-
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vides frame-looms and other improved tools and equipment to weavers
socicties on highly concessional terms. Part of the cost of the improved
tools is given as grant and part as loan. A similar scheme operates in
Uttar Pradesh and some other States. It is proposed to evolve a scheme
that will cover all the States in the country with Central assistance.

‘It will be seen from this that concrete steps have been taken to imple-
ment the recommendations of the Committee in toto. By providing funds
to weavers to become members of primary societies, not only does co-
operative coverage increase, but the finances of a society are placed on a
sound footing. The increased share capital made available acts as a
margin against which borrowing is possible under the Reserve Bank of
India scheme of finance. This has resulted in a considerable increase in

the limits sanctioned to primary weavers cooperative societies under the
Reserve Bank of India scheme of finance.

The limit sanctioned in the year 1976-77 under the Reserve Bank of
India scheme of finance stood at Rs. 26 crores. It rose to Rs. 42.61
crores in the year 1978-79. Since increased finance was available to
primary societies for working capital needs, it was possible for them to
purchase inputs like yarn for use of their looms.

The other difficulty usually experienced by primary societies relates to
marketing. Government of India have impressed on State Governments
that Apex Societies should be prepared to procure at least SO per cent of
the produce of primary cooperative societies. The share capital assistance
given by the Government of India to Apex Societies has helped consi-
derably in increasing their turnover. The most striking results have been
obtained in States like Andhra Pradesh where turnover has increased from
Rs. 850 lakhs to Rs. 1600 lakhs in one vyear. So also in Orissa, sules
turnover rose from Rs. 115 lakhs to Rs. 250 lakhs in a single year. The
corresponding figures in West Bengal were Rs. 196 lakhs and Rs. 439
lakhs. TIn Uttar Pradesh, the turnover increased from Rs. 86 lakhs to
Rs. 142 lakhs. When it is recalled that this increase took place within a
period of only one vear. it may be realised that a tremendous change has
been brought about in the sales turnover of Apex Cooperative Societies.
This has naturally proved to be of immense assistance to primary co-
operative societies in helping them solve their marketing problems.

[Ministry of Tndustry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978].
Recommendation (S. No. 68) Para 5.26

The Committee note that one of the main reasons for the unsatisfactory
working of the weavers cooperative societies is that most of the office-
bearers of these societeies are not acquainted with the rules and rcgulations
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and elementary economics regarding the working of these societies with
the result that these socicties run into losses and become dormant. While
there ‘are some arrangements for the training of the office-bearers
of the cooperative societies, these facilities are inadequate and have been
able to touch no more than the fringe of the problem. The Committes
recommend that Government should draw up and implement training
programmes for Managers, Secretaries and Accountants of the co-operative
societies so as to provide training facilities for the requisite number of
personnel as per a time bound programme and covering theoretical and
practical aspects of the subjects of direct relevant to cooperatives,

Reply of Government

The recommendation is accepted. In fact, the National Council for
Cooperative Training has already organised training programmes for office
bearers of Handloom Cooperative Societies. This Council has been aided
by grants received by Government of India and the NCDC. In view of
the recommendation of the Committee however, it was felt that the training
facilities offered were not adequate. During the current year, therefore,
fresh training programmes were organised.

Th Vaikunth Mehta National Institute of Cooperative Management,
Pune is conducting a training programme for senior officials of State Hand-
loom Cooperative Societies and officers of the State Government connected
with the development of the Handloom industry. For this purpose, a
grant of Rs. 1 lakh was made available to this Institute during the last
year. A provision for a further grant of Rs. 1 lakh has been made in
the budget of the Development Commissioner for Handlooms during the
current year.

In addition to the above, the Indian Institute of Management,
Ahmedabad, conducted a training programme in September, 1978 for
senior Managers of Handloom Cooperatives and Handloom Corporations
and State Government officials concerned with the development of the
handloom industry. For this purpose, financial assistance to the tune of
Rs. 1 lakh was made available to the IIM, Ahmedabad, in the year
1977-78. During the current year, there is a provision for giving the
Institute a grant of Rs. 75,000/~ for conducting training for managers of
the handloom industry. The National Cooperative Union of India has
been entrusted with the training of ordinary members and office bearers
of primary societics. During the current year, a grant of Rs. 10 lakhs
has been given to the NCUI for arranging this programme, Member
education training programmes will be undertaken in the entire country.
As many as 60 training units with separate instructors will be established.
By this means, a time-bound programme for the training of “all members
and office bearers of primary societies is being undertaken.
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It will be seen from this that steps to implement recommendations of
the Committee regarding training have already been taken. It is proposed
to undertake more training programmes during subsequent years so that
all per sons connected with the development of thz handloom industry will
be fully trained not merely in the techniques and practice of management,
but also m the intricacies of the cooperative movement.

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. 54012/1/78-F&A, dated the 26th October, 1978].

Recommendation (S. No. 69, Para 5.27)

The Committee further recommend that the scheme for grant of
managetial subsidy for the first 3-5 years of a cooperative needs to be
implemented in letter and spirit so as to encourage the societies to employ
qualified personnel from the very inception and thus place the organisation
on healthy lines, if they are to be made really successful,

Reply of Government

The recommendation is accepted. In fact, some States already have a
scheme for grant of managerial subsidy to cooperative societies of hand-
loom weavers to help them, at least in the initial stages. Over the last
three years, different States all over the country have given managerial

assistance to 1373 societies. The amount of subsidy provided was
Rs. 21.84 lakhs.

It is realised that this scheme needs to be implemented in a larger
number of States. The benefits that arise from provision of managerial .
subsidy should be felt by as many societies as possible. It is, therefore,
proposed to take up a Central scheme for provision of managerial subsidy
alongwith the scheme for increasing cooperative coverage. Letters were
addressed to all State Governments by the Government of India to find
out whether they already had schemes for managerial subsidy, and if so
how these were working. On the basis of the replies received, and the
information gathered from the States, it is proposed to evolve a scheme for

grant of managerial subsidy especially to weak societies in backward areas
of the country.

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. 54012/1/78-F&A, dated the 26th October, 1978].

Recommendation (S, No. 72, Para 5.30)

From the representations received from a number of non-official
organisations and individuals commected with the handloom cooperatives,
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the Committee note that another reason why handioom weavers are re-
luctant to join the cooperatives js that the procedure regarding thc work-
ing of these societies is quite complicated and as the vast majority of the
handloom weavers are illiterate, they are not able to follow this complicat-
ed procedure,

Reply of Government

The question of simplifying of the working of credit scheme for co-
operative societies has already been studied by the Hate Commitice and
suitable instructions have already been issued. In view of the recommenda-
tion of the Estimates Committee however, a separate reference has been
made to the Reserve Bank of India for their comments and suggestions
about the simplification of the procedure regarding working of the coopera-
tive societies. State Governments have also been addressed in this respect,
so that their views could be made available to the Government of India.

[Mimistry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012|1|78-F&A, dated the 26th October, 1978].

The Committee stress that the Government sheuld attach utmost im-
portance to the strengthening of Cooperative movement among the hand-
loom weavers as it is only through Cooperatives that the lot of handloom
weavers can be improved and they can be saved from exploitation. The
Committee recommend that Government should not only provide all
assistance and encouragement to the handloom cooperatives but also
depute dedicated officers with missionary zeal to organise and guide t.he
cooperatives and also enlist the active involvement of non-official agencies
in the task,

Reply of Government

Noted.

{Ministry of Industry, Office of the Development Commissioner for Hand-
looms, OM. 54012/1/78-F&A, dated the 26th October, 1978].

Rccommendation (S. Ne. 75, Para 541)

The Committee would like to poiat out that Government should make
@ detailed study to find out the reasons for the large number of ha.mdloom
cooperative societies becoming inactive or dormant and take remedn?l mea-
sures to remove these deficiencies so that the same may be avoided in
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future. The Committee feel that unless and until the cause of these
societies becoming dormant are identified and remedial measures taken,
no programme for revitalising the cooperative societies can become effective
as there will be every likelihood of these new societies again becoming
dormant or inactive in a few years. Government should also evolve a
comprehensive programme for reorganising the existing dormant or inactive
societies into viable units by amalgamating or rcorganising these societies
and bring them on sound economic footing. As any programme for the
revitalisation of these societies will necessarily depend upon local conditions,
the Committee recommend that the strategy involved for the revitalisation
of the societies should take into consideration local conditions in each
State.

Reply of Government

As part of the programme for extension of cooperative coverage,
dormant and inactive societies are being revitalised. States have been
asked to give greater emphasis to this task so that the problems of
dormant and inactive societies can be tackled effectively. Some States
have already taken action by amalgamating certain weak societies so that
they become economically viable. The programme of revitalisation always
takes into account local conditions prevailing in the area. Even in the
scheme given to the States under the programme for extension of coopera-
tive coverage, a model is drawn up and presented to the States. It is
made clear however, that variations to this would be allowed in the context
of local conditions.

[Ministry of lndustry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978].

Recommendation (S. No. 76, Para 5.42)

The Committee would like to point out that the main factors responsi-
ble for the cooperative societies becoming inactive are bad management,
shortage of inputs and marketing facilities.

The Committee recommend that Government should have a sample
survey conducted through an independent body of experts to find out the
factors responsible for this state of affairs cooperative societies and ensure
that such elements as are responsible for bringing these societies to such
a sorry state should not be allowed to hold a position of responsibility in
the cooperative societies. The Committee also feel that whenever, a
society becomes inactive, the matter should be immediately investigated
with a view to fixing responsibility. ~Government should also take suitable
measures to ensure the supply of regular inputs and marketing channels
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for these cooperative societies. Government should also ensure with the
assistance of the National Cooperative Development Corporation and
other financial institutions that the share capital of these cooperative
societies is strengthened and brought on sound financial footing.

Reply of Government

The Hate Committee appointed by the Government of India to review
the working of the Reserve Bank of India scheme for handloom finance
to the cooperative sector, also went into the question of dormancy and
inactivity of primary handloom cooperative societies. They have listed,
in some detail, the reasons why cooperative societies become dormant and
what steps need to be taken to remedy in the state of affairs. The Com-
mittee also recommended that NCDC should give assistance to State
Governments to enable them to contribute to the share capital of primary
societies. The recommendation of the Estimates Committee, therefore,
has been covered.

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54021/1/78-F&A, dated the 26th October, 1978].

Recommendation (S. No, 77, Para 5.50)

The Committee note that a number of State Governments have set up
Handloom Development Corporations in the States for the development of
handlooms. It has been represented that there is a fear in the minds
of the cooperatives in these States that the setting up of these Corporations
will adversely affect the growth of handloom cooperative as these Corpora-
tions will enter into competition with the cooperatives and retard the
growth of the cooperative movement. The Committee further note that
Central Government have not issued any guidlines to the Handloom Cor-
porations with regard to their functioning vis-a-vis the handloom weavers
cooperatives. The Committee feel that it is high time that Government
should ensure that the working of these Handloom Development Corpora-
tions should not in any way affect the growth of cooperative movement
in the handloom sector. The Committee, therefore, recommend that Gov-
ernment should immediately issue comprehensive guidelines regarding the
working of these Handloom Development Corporations to ensure that these
Corporations work in close liaison with the cooperative societies in the
area and there is no avoidable duplication of efforts.

Recommendation (S. No. 78, Para 5.51)

The Committee further recommend that in all these arecas where there
is a strong cooperative structure, the implementation of the Intensive
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Development Projects should also be undertaken with the help of the co-
operative societies. In other areas where the Cooperative structure is
week, this responsibility may be passed on to the cooperative societies as
soon as the cooperative structure is adequately strengthened,

Reply of Government

The recommendation of the Committee is noted. States have been
repeatedly advised that there should be no competition at all between the
cooperative sector and Handloom Corporations. It is a fact howewver that,
at least for the next few years, it will not be possible to cover all the
weavers in the country in the cooperative fold. Some arrangement there-
fore, will have to be made to look after the interests of the weavers out-
side the cooperative fold. Handloom Development Corporations are entrust-
ed with the task of looking after such weavers. It has been repeatedly
emphasised that the first preference should always be given to handloom
weavers in cooperative societies and in strengthening the cooperative
movement. Only when it is clear that it will not be possible to cover
all weavers in the cooperative fold, Handloom Development Corporations
are being encouraged to take up a production programme,

Intensive Development Projects were originally intended to cover those
weavers outside the cooperative fold. In line with the recommendation of
the Committee that where there is a strong cooperative structure, imple-
mentation of these projects should be through cooperative societies however,
the export development project in Maharashtra has been entrusted to a
cooperative society. So also the Intensive Development Project at Madurai
is being handled by a cooperative society, In Kerala, industrial coopera-
tives execute the projects. In Tamil Nadu, the State Government has
already taken steps to form cooperative societies among project weavers.
A flexible approach is this being maintained.

[Ministry of Industry, Office of the Development Commissioner for Hand-
loom, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978].

Recommendation (S. No. 80, Para 6.18)

The Committee note that at present only 10 per cent of the handloom
products are being marketed through organised channels and for the rest,
the handloom weavers depend upon themselves with the result that con-
siderable time has to be spent by them in the marketing of their products
and more often than not they are Yaced with the problem of accumulation
of stocks resulting in distress sales and considerable hardship to them.
The Committee, therefore, recommend that Government should ecvolve a
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strategy and prepare a time-bound programme to inctease the muarketing
of handloom products through organised channels so that the handloom
weavers may be assured of the marketing of their products. The Com-
mnittee recommend that for this purpose an economic and business like
mechanism should be evolved in which the Cooperative Societies of
handloom weavers, should play a pivotal role in ensuring the supply of
yarn to the handloom weavers at fixed rate and purchasing the finished
products and arranging for its marketing at sales depots at various places.
These sales depots should elso keep the handloom weavers informed about
the latest consumer preferences and demands so that their products con-
form to the market trends and no difficulty is experienced in the marketing
of these products. The Committee further recommend that pilot pro-
jects on these lines in selected district towns with concentration of hand-
loom weavers in the surrounding areas may be started in the first instance
and the same may be extended to other places in the light of experience
gained. Efforts should be made to maximise the turnover and reduce the

marketing costs so that the price may be minimised and the products may
be readily acceptable to the Consumers,

Reply of Government

The recommendation of the Committee that marketing arrangements
for the handloom sector should be improved and that organised cannels of
marketing should be created is noted. In fact, a series of measures to
improve the marketing arrangements for cooperative societies and weavers
covered by Handloom Development Corporations have already been
taken. These have been discussed at some length in replies given to some
other paragraphs of the report of the Committee.

One way of improving the marketing of handloom products through
organised channels is to give assistance to agencies like Apex Cooperative
Societies and State Handloom Development Corporations. In the year
1976-77, a sum of Rs. 150 lakhs was given to Apex Societies and Hand-
loom Development Corporations all over the country for increasing their
equity. In the year 1977-78, Apex bodies were assisted to the extent of
Rs, 330 lakhs and Handloom Development Corporations were given
Rs. 192 lakhs. These figures represent funds provided by the Government
of India. State Governments were expected to make matching contribu-
tion. During the year 1978-79, a sum of Rs. 550 lakhs has been earmark-
ed for increasing the share capital of these bodies. This sum is also
expected to be matched by the States. It is expected that this will result
in substantial increase in the turnover of State Apex bodies/Handloom
Development Corporations. Already these bodies have registered consi-
derable progress in this field. Details of increase in turnover of State
Apex Societies are given in the reply to paragraphs 5.24 and 5.25 of this
report. The sales turnover of State Handloom Development Corporations
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also increased proportionately. In U.P. the turnover in 1976-77 was
Rs. 103 lakhs. This figure rose to Rs. 729 lakhs in the year 1977-78.
So also in Maharashtra, a sales turnover of roughly Rs. 52 lakhs in the
year 1976-77 rose to Rs. 226 lakhs in the year 1977-78.

NCDC also gives financial assistance to State Apex Cooperative So-
cieties for opening retail show-rooms and outlets all over the country.
Some States have already taken advantage of NCDC programme of
assistance and more States are being encouraged to do so in the near
future. NCDC is also being asked to assist State Governments to contri-
bute to the share capital of primary cooperative societies.

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978].

Recommendation (S. No. 81, Para 6.19)

The Committee note that one of the main reasons for frequent accumu-
lation of stocks is that in many cases the production of cloth is not related
to the market demand. The case of the weavers in Vidharba who are
still producing eight metres coloured sarees in spite of the fact that these
sarees are gradually going out of demand, is a clear instance how the pro-
duction is not aligned to the demand. The Committee would like to point
out that there are frequent changes in fashions and designs of cloth which
mffect the market demand of textiles. Until and unless the production of
handloom cloth keeps pace with the changes in designs and fashions etc.,
the sale of these products is bound to suffer. This emphasises the impor-
tance of market intelligence and continuous feedback of information regard-
ing changes in fashions and designs etc. to the actual producers of hand-
ioom cloth. The Committee, therefore, recommend that Government
should organise a mechanism which should be inbuilt into the wholesale
and retail system of marketing to find out the latest trends in designs and
fashions etc. and consumer preferences. In adition, special surveys by
highly trained persons wherever required should also be conducted at
selected places to asses such changes in consumers demands and Handloom
Corporations and the Weavers Service Centres should also play an impor-
tant role to this mechanism of feed-back of market intelligence to the
weavers,

Reply of Government

The recommendation that there should be an adequate feed-back to
the weavers indicating the latest designs, fashions and consumer prefer-
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ences is noted. Government are convinced that market intelligence is of
prime importance in the handloom industry. While it is true that in the
past, weavers continued to weave products that were not in very great

demand, attempts are now being made to introduce the concept of market
research into the handloom industry.

Recently the Government of Andhra Pradesh was given financial assis-
tance by the Central Government to conduct a market survey into con-
sumer tastes and preferences in the field of textiles. This survey is being
conducted by the Administrative Staff co'lege of India. So also Govern-
ment have recently released a sum of Rs. 1.30 lakhs to the Government

of Orissa for carrying out research into market trends in the handloom
field in that State.

In addition to these, a special study has been commissioned by the
Government of India to go into the whole range of problems of the
handlooom industry in North Bihar. A well known firm of consultants
has been. entrusted with the task of studying the organisational set up and
the marketing arrangements of the handloom industry in this backward
area of Bihar. It is expected that the results of this study will help con-
siderably in the re-organisation of the handloom industry,

In addition to the above, regular studies on consumer preferences are
made by the Textile Committee. At the instance of the Development
Commissioner for Handlooms, special emphasis is now being laid on the
handloom sector in the studies conducted by the Textile Committee. So
also Vaikuntha Mehta Samarak Trust has been entrusted with the study
of organisational and marketing arrangements of the handloom industry.

It will be seen from this that considerable progress has already been
registered in the field of market survev by hiibly trained persons. This is
expected to give a necessary feed-back to weavers. During the current
year, a budget provision of Rs. 20 lakhs is available with Development
Commissioner for Handlooms for conducting market surveys all over the
country. It is hoped by this that the potential of the rural market can be

fully tapped and handloom goods can find their way into this vast area
of demand.

Recently attempts have been made by the Government of India to
set up rural marketine centres all over the countrv for the purnose of co-
ordinating. to the extent possible. the marketine activities in the rural and
cottage industries sectors-covering Khadi & Villace Tndustries. Handicrafts
& Handlooms. This is expected to go a lone wav to tap the vast notential
for handloom goods in rural areas. A special study is beine undertaken
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by the National Productivity Council to identify .possible avenues of increas-

ed marketing in rural areas. Development Commissioner for Handlooms
is sharing the cost of this study.

Ministry of Industry, Office of the Development Commissioger for
Handlooms, O.M. No, 45012/1/78-F&A dated 26th October, 19781.

Recommendsation (S. No. 82, Para 6.20)

The Committee further note that at present sufficient publicity is not
being given to the handloom products. The Committee recommend that
Government should, in consultation with the State Governments and State
Handioom Corporations evolve a comprehensive strategy for adequate
publicity of handloom products by display of hoardings at railway station
and important public places, cinemba slides etc.

Reply of Government

For propagating the salient features of handlooms, a national Publicity
campaign was evolved keeping in view the magnitude of handloom pro-
grammes. A massive publicity programme was launched through various
publicity media viz. TV, AIR, Documentary Films, Technical Publications.
Hoardings etc, have covered all the State capitals with the installation of
eye-catching and effective hoardings at vantage points. A handloem logo
was introduced which has become popular throughout the country and in
fact, some of the handloom products have been brought out with the eye-
catching logo symbol. A monthly news letter entitled ‘Handloom News’
was also brought out disseminating news relating to the activities of Cen-
tral and State organisations and Weavers Service Centres. The medium
of exhibition as part of publicity was fully exploited. For the first time
in April, 1977 a National Handloom Fair was held in New Dethi exhibit-
ing the wide range of handloom brouchers under one umbrella. This was
followed by our active participation in Agri-Expo/77 with the Handloom
Theme Pavilion. A National Handloom Expo was held at Madras from
December 22, 1977 to February 21, 1978. We had also put up a Hand-
loom Tableau for the first time in the Republic Day Celebrations 1978.
The colourful Handloom Spring Bazar was organised in New Dekhi during
March-April, 1978.

During the current year, a Handloom Pavilion in which practical de-
monstration of Weaving techniques was put up at the Indian National
Exhibition at Moscow held from August 1st to 31st, 1978, National
Handloom Fairs at Bombay, Calcutta and Lucknow are being planned.
A mammoth Handloom Pavilion will be put up at the Natiowal Small Scale
Industries Fair to be held in New Delhi from November 17th to December
16th this year. This is to project the commending role of the handloom
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industry as a mainstay of the rural and semi-urban economy. It is propos-
ed to organised/participate in some of the International Fair in various
places abroad. This will be supplemented by organising fashion shows,
pageants, beauty contests to popularise the effectiveness of the enchanting
handloom production. Colour documentaries and Audio-Visual shows are
also canvisaged. A handloom mini exhibition will be set up in the Office
of the Development Commissioner for Handlooms for the information of
both—yvisiors from our own country and abroad. A research-cum-evalu-
ation unit is proposed to be set up to study the fashion trends for organising
exhibitions and mould our programmes accordingly.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A dated October, 1978].

Rccommendation (S. No. 84, Para 6.22)

The Committee recommend that stalls should be opened in festivals,
fairs and exhibitions to encourage the sale of handloom products.

Reply of Government

We have already organised handloom exhibition~cum-sale bazars and
participated in some of the prestigious fairs and exhibitions in the country.
It is proposed to open a handloom sales depot in which all products from
all over India will be made available, This is expected to benefit especially
low-paid employees of the Government.

{Ministry of Industry, Office of the Development Commissioner for
Handlooms, O. M. No, 54012/1/78-F&A, dated the 15-11-781.

Recommendatioa (S. No. 89, Para 6.42)

The Committee further note that in many of the States, the rebate
granted by the cooperative societies has not been re-imbursed to them so
far and there are large outstandings on this account. This has adversely
affected the financial position of these societies as a large portion of their
working capital has been blocked. However, the Department of Textiles
has claimed that although the Central Government share had to be paid on
receipt of audited accounts 90 per cent of the Central Governments’ share
has been paid on the basis of statements of sale received from the State
Governments and the balance 10 per cent will be paid after receipt of state-
ment of account and an amount of Rs. 2.23 crores has already been paid to
10 State Governments, The Committee fail to understand why there should
be any delay in the reimbursement of this rebate when a decision to grant
such rebate was taken by Government and the share of Central Government
has already been reimbursed. The Committee recommend that the De-
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v?lopmcn.t Commissioner for Handlooms should take up the matter imme-
diately with the State Governments and persuade these State Governments

to reimbursement the amount of the rebate to the cooperative societies at
an carly date.

Reply of Government

Meetings have been held with Directors of Handlooms of different
States on different occasions, and they have been advised to submit their
claims for reimbursement of the amount of the rebate at an early date.
In fact, the anxiety of the Government of India to settle all rebate claims
in full was communicated to all Directors of Handlooms in two separate
letters dated 10th January, 1978 and 4th October, 1978. Most States
have already done so. Wherever there is a delay in final settlement of
rebate claims, it is because State Governments are unable to send audited
statements of rebate claims. Whenever audited statements are received,
there is no delay in settling the matter finally at the level of the Government

of India. States are being advised to submit audited accounts for rebate
immediately.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978].

Recommendation (S. No. 93, Para 6.61)

The Committee note that there is an increasing demand for the fabrics
of mixed blends of cotton and synthetic yarn in the country and the use
of garments of these mixed blends has spread to remote areas and villages
etc. Moreover, in view of the shortage of cotton in the country due to
fall in production and high price of cotton in the international market,
increased use of synthetic yarn has become inevitable in the production of
cloth. With the setting up of Indian Petro-chemicals Ltd., the Committee
feel that it should be possible to meet the requirements of synthetic yarn/
raw materials in the country to a great extent. The Committee have no
doubt that the difficulties in the production of mixed fabrics would be over-
come soon.

Reply of Government

Government have proposed a target of 200 million metres of blended fa-
brics to be produced in the handloom sector out of 3700 million metres of
handloom cloth earmarked for production by 1982-83 The production
of polyester cotton blended fabrics is in consonance with the multifibre ap-
proach and will be given all encouragement in the coming years.

[ Ministry of Industry, Office of the Development Commissioner for
Handlooms O.M. No. 54012/1/78-F&A, dated 26th October, 1978].
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Recommendafion (S. No. 101 and 102, Para 8.17 to 8.19)

8.17. The Committee note that handloom products have emerged as a
major foreign exchange earner in recent years and the earnings from the
export of handloom products have increased from Rs. 11.43 crores in
1967-68 to Rs. 188.5 crores in 1975-76. The Committee consider that
the experience of the past years convincingly establish that the country has
potential for achieving the rising level of exports of handloom products in
the years to come, thereby earning the much needed foreign exchange as
handloom products have found increasing consumer acceptance in the
affluent countries. The Committee, therefore, urge that Government
should evolve a comprehensive export strategy in respect of handloom
products in order to ensure that not only the present quantum of exports
continues, but there is also continuous increase in the export and foreign
exchange earnings from the handloom products.

8.18. While the Committee are glad that the handlooms have found
acceptance in the affluent countries, the Committee would like to remind
the authorities that the existing demand is no guarantee that in the years to
come it will continue at this level, In the sophisticated markets of foreign
countries there has to be continuous study by knowledgeable and sensitive
persons well versed in the field about the tastes and trends of fashion and
consumer requirements and feed back to the handloom. sector at home so
that newer designs and innovations could be incorporated in the manufac-
turing programme to meet the demand and widen its acceptance by satis-
fying quality and design.

8.19. The Committee have no doubt that if earnest efforts are made
to study the consumer requirements and marketing trends in USA and
Germany, it should be possible not only to check the fall in exports of
handlooms but to increase and improve upon them by increasing their
oconsumer acceptance by quality and attractiveness of designs. It is, there-
fore, of the utmost importance that Government should devise in consul-
tation with the handloom sector suitable mechanism for study and feed-
back of the information of the market fashion and trends, in order to re-
gulate and modify production accordingly.

Reply of Government
The recommendation of the Committee that the Government should
evolve a comprehensive exports strategy in respect of handloom products
is already receiving Government’s astention. Due to the various promo-
tion measures undertaken by the Handloom Export Promotion Council,
Madras during the last three years, the exports have increased substantially
from a figure of Rs. 188.5 crores in 1975-76 to a figure of Rs. 231 crores
in 1977-78 (provisional). The promotional measures include studv of
various markets through Sales-cum-Study Teams and participation in Inter-
national Exhibitions, Fairs and fashion shows.
98 LS—5.
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’.l'he need to diversify our market is also kept in view and the Indian
Institute of Foreign Trade is proposing matket orientation tours in a num-
ber of Asian countries with a view to exploring the possibility for exports
of Indian handloom furnishings and made-up articles.

Regarding the recommendation that Government should devise a suita-
ble mechanism for study and feedback of information of market fashion
and trends in order to regulate and modify production accordingly, some
work is already being done at our Weavers Service Centres. The Hand-
looms & Handicrafts Exports Corporation and private Export Houses in
collaboration with Fashion Designers from abroad have a close linkage
with our Weavers’ Service Centres. However, two important steps are also
envisaged in this direction:

(i) Setting up of an Institute of Fashion Design and Technology at
the national level as recommended by the Working Group on
Garments under the Chairmanship of Shri B. Ramadorai, the
Managing Director of HHEC. The Working Group’s recom-
mendations are being examined by the Ministry of Commerce.

(i) Some selected designers, artists and other talented people work-
ing in our Wegvers’' Service Centres and other Institutes will
have to be sent abroad for training, at the International Fa-
shion Institutes located in Paris, London and New York.

Even the Sivaraman Committee appointed by the Government to
look into the problems of the handloom sector, had recom-,
mended in its Report that our leading designers and artists

should be sent abroad for participation in major international
exhibitions and fairs as well as for intensive training in Institu-
tes abroad so that they come in contact with other designers
for learning about fashion trends, which is very important for
our export market. Since the lead time in handloom sector is
long for a fashion trend abroad to percolate to the actual pro-
duction level in India, it is important that our own people such
as designers and artists working in our Weavers Service Centres,
State Handloom Development Corporation and other public
sector Organisations dealing with handloom exporters .should
frequently visit these exhibitions abroad and transmit the know-
ledge gained to the production centres in the countrv, The idea
is that no time should be Yost in working on the looms to meet
the fast changing fashion requirements abroad.

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms O.M. No. 54012/1/78-F&A, dated 26th October. 1978]
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Recommendation (S. No. 103, Para 8.20)

The Committee note that at present there is no satisfactory arrange-
ment for the continuous survey of market demand and its flow-back ta
production units in the country. The Committee, therefore, recommend
that Government should immediately introduce a mechanism for the study
of consumer demands and changes in fashions of foreign consumers and
its flow-back to the domestic producers on a continuous basis. The
Committee recommend that our Trade Representatives in foreign countries
and the staff of Commercial Attaches may be entrusted with the responsi-
bility of keeping the authorities in India informed of all such developments
in foreign markets and the flpw-back of such information to the domestic
producers. The Committee need hardly emphasise that this mechanism
for flow-back of market intelligence should function in such a way that
there is no time-lag in sending the information as in view of the frequent
changes in fashions etc., and delay in flow-back to information, will prove
detrimental to the exports of handloom products.

Reply of Government

We have been informed by the Ministry of Commerce that the com-
mercial representativés in various countries have since been instructed to
keep us informed from time to time about market conditions, comsumer
preferenaes, change of fashion, etc., so that our exports can keep pace

with the fast changing requirements.

[Minjstry of Industry, Office of the Development Commissioner,
Handlooms, O. M. No. 54012/1/78-F & A, dated
26th October, 1978].

Recommendation (S. No. 104, Para 8.21)

The Committee regret to note that in many cases the export of hand-
loom products suffer because of the absence of a strong production base
in the country with the result that the domestic producers are not able to
meet the demands of foreign countries. Although there is considerable
demand for ready-made garments in foreign countries, there is not enough
production of the fabrics in the country. This clearly underlines the need
to strepgthen the production base of handloom products in the country
particularly those which are required for meeting the export requirements.
Now that the Government have launched a number of Export Production
Centres in the country, the Committee feel that there should be no diffi-
culty in running these production units in such a way that it would be
possible to adjust the production in accordance with the changes in foreign
demand and the foreign demand could be met in full without loss of time.
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The Committee cannot too strongly stress the need for taking speedy

action in this regard as timely and well coordinated action is the essence
of the matter,

Reply of Government

The Recommendations of the Committee are useful and have been
noted for guidance.

(Ministry of Industry, Office of the Development Commissioner for
Handlooms, O-M. No. 54012/1/78-F&A dated -the 26th October, 1978]

Recommendation (S. No. 105, Para 8.22)

The Committee note that the main difficulties experienced by the pro-
duction nnits engaged in the production of export varieties are the irregular
supply cf yarn and dyes and chemicals and frequent changes in their
prices with the result that the producers are not able to quote stable prices
for a period of time and are sometimes not able to supply goods for
export in time earning a bad name of our ecxports. The Committee have,
in an earlier Chapter, already emphasised the need for ensuring regular
and timely supply of yam and dyes and chemicals at fixed prices for the
handloom industry. The Committee would like to point out that the need
for these measures is still more necessary in the case of such units which
are engaged in the production of exportable products. The Committee,
therefore, recommend that Government should immediaely ensure the
supply of yarn and dyes and chemicals of requisite quality at fixed prices
to such units so that the export of handloom products do not suffer.

Reply of Government

The 21 Export Production Handloom Projects functioning in the
Countrv today attempt to provide a package deal to the weavers for the
supply of all necessary inputs including yarn dyes and chemicals of re-
quisite quality as well as marketing of these products. Similarly, some of
the leading handloom cooperative societies, both at the primary and apex
level dealing with exportable varieties are also providing the necessary
institutional support to handloom weavers in the form of supply of neces-

sary raw-materials such as dyes and Chemicals and yarn as well as marke*-
ing of the finished products.

(Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A dated the 26th October, 1978).
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Recommendation (S. No. 106, Para 8.23)

The Committee feel that as there is considerable increase in the demand
for handloom products in the foreign markets, it is very necessary that
suitable s'eps are taken to ensure that the quality of handloom products
do not deteriorate and that only products of requisite quality and specifica-
tions are exported so that the reputation and good name of Indian hand-
loom products in foreign countries does not suffer. The Committee note
that some unscrupulous elements, taking advantage of the considerable
increase in the export of handloom products, have entered the export
market and there are already some complaints regarding the quality of
handloom products exported and the powerloom cloth being passed on
as handloom cloth. The Committee need hardly stress that a country can
sustain her traditional markets and develop new markets only if it ensure
that her exports are of dependable and proven quality and that the quality
of goods exported conforms to the quality contracted for. The Committce
suggest that Government should take all possible measures to generate
deep-rooted quality consciousness in Indian exporters, who should be made
to realise that only on the basis of quality of handloom exports, India
would be able to sustain her traditional markets and develop new markets.
The Committee would stress that quality control should not only apply to
finished products but quality consciousness should be inculcated at all
stages of production starting from raw-materials to designing, production
and finish of products. This underlines the need for proper quality control
and inspection. The Committee note that already such an inspection is
compulsory in the case of all such exporters who want to get cash assist-
ance for their exports,

Reply of Government

Most of the handloom ejporters today are in the private sector. Gov-
ernment can, therefore, only emphasise the need for quality production
through a dialogue with them, and laying down the general guidlines. The
Textile Committee and the State Government Agencies primarily respon-
sible for inspecting and clearing export items are already paying specific
attention to quality of exportable varieties of handloom products. How-
cver, the matter will be further pursued in the light of the recommenda-
tions of the Committee, in consultation with the State Government other
agencies concerned.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A dated the 26th October, 1978].
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Recommendation (S. No. 106, Para 8.24)

The Committee would like Government to consult the handloom sector
and devise an independent machinery for exercising effective quality check
on all exports from handloom sector. In case where g serious complaint
is received from foreign importer about the quality of handloom exported,
Government should have the matter thoroughly investigated and take de-
terrent action where called for against the party. The Government may
also consider whether in the case of those against whom persistent comp-
laints are received, it may either be made obligatory for them to have
their goods inspected by Gowernment organisation before exports or they
may be debarred from making any exports. The Committee need hardly
point out that the arrangement would have to be such that the same are
prompt and fair so as to win the confidence both of the exporters and
the importers.

Reply of Government

The recommendation has been examined in consultation with the
Ministry of Commerce which is directly dealing with the subject of exports.
Government have already established an independent Agency viz., Textiles
Committee for undertaking pre-shipment inspection with a view to ensur-
ing quality of exportable products. The Committee is carrying out
voluntary inspection in respect of bed-spreads and napkins/towels. Hand-
loom silk products are, however, being inspected by Central Silk Board.
Only a few complaints about the quality of the goods exported have been
received and these have been sorted out. As a matter of general policy,
more and more items are being brought under compulsory inspection. As '
soon as the scheme for compulsory inspection is introduced, it is hoped
that there will be more discipline about the quality of goods exported.

(Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978).

Recommendation (S. No. 107, Para 8.25)

The Committee also stress the need for high quality attractive packing
of exported goods so that such goods can catch the appreciative attention
of the consumers abroad.

Reply of Government

This recommendation is being brought to the notice of State Govern-
ments, public sector marketing organisations such as H.HH.E.C., All India
Fabrics Marketing Cooperatjve Society for guidance and suitable neces-
sary action. '

(Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 78].
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Recommendadion (S. Ne, 108, Para 8.26)

The Committee further note that there is great scope for increasing
the export of woollen carpets in foreign countrics. As the production of
woollen carpets in Iran has been going down for many years, there is
considerable scope for India to step up the export of woollen canpets. The
Committee note that Government have taken certain measures like train-
ing of workmen, effecting improvement in quality and dyeing etc., to
encourage the export of Indian woollen carpets to foreign countries. The
Committee stress that Government should take concerted measures t(
take maximum advantage of the present situation and promote the export
of Indian carpets to foreign countries.

Reply of Government

With a view to increase production and exports of carpets and thus
to take advantage of the opportunities avgilable in the Internatiomal Mar-
ket, the All India Handicrafts Board has taken up a programme to train
craftsmen in the weaving of woollen carpets by launching a Massive Train-
ing Programme. This aims at bringing out an additional strength of about
45,000 trained weavers by the end of 1978-79. The training centres sanc-
tioned so far cover 32,800 trainees. The proposal to open centres to

train 12,200 weavers making a total of 45,000 is under the Governments
consideration.

To bring improvements in the quality of production and in dyeing, an
Institute of Carpet Technology is being set up in Bhadohi to advise the
entire carpet industry in the country about the steps to be taken to main-
tain the quality of production for exports especially in designing, dyeing
finishing etc. It is also proposed to set up Common Facility Centres in
important craft pockets, wherever found necessary.

Ministry of Industry, All India Handicrafts Board U.O. No. HB/Coord/
Est, Com./78-79.

Recommendation (S. No. 109, Para 8.27)

Apart from production of woollen carpets, India has developed exper-
tise and the skill to manufacture carpets of most intricate design and exotic
quality which can fetch high unit value. The Committee feel that with
the fading out of Iran as a smpplier of these quality carpets India with its
traditional expertise, skill and mappower can benefit from the opportunity
by expanding the supply of these carpets. The Committee would like
the Government to have the mmatter studied in depth with the help of
exporters and carpet manufacturers so as to devise package of measures to
encourage export of high quality carpets. The Committee need hardly
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point out that time is the essence of the matter and, therefore, it is impera-
tive that the study is completed within a short period and that follow up
action is also initiated without loss of time. The Committee need hardly
emphasise that quality control should be built into the export promotion
measures so as to make sure that in stepping up of exports, quality is in no
way, diluted so as to win the confidence of the foreign markets,

Reply of Government

The All India Handicrafts Board has undertaken a Massive Carpet
Weaving Training Programme, with the main aim of increasing production
of carpets in the higher qualities comparable to those of Iran and other
competing countries in the International Markets.

Present cash compensatory support for the exports of carpets has also
been so devised as to encourage the manufacture of high quality carpets
only by providing cash assistance up to 20 per ceat in respect of carpets
with f.0.b. value of Rs. 150/- and above. This has resulted in the pro-
gressive increase of unit value of realisation of exports. The unit value
realisation of exports of carpets has been showing a rising trend from
Rs. 101.90 for the year 1973-74 rising by 61.1 per cent to Rs. 164.52 for
the year 1976-77. The Unit value realisation of exports of carpets fur-
ther rose to Rs. 226.30 during the period April—July 1977.

Ministry of Industry, All India Handicrafts Board, U.O. No. HB/Coord./
Est. Com./78-79.

Recommendation (S. No. 110, Para 8.37)

The Committee note that at present the Committee of Administration
of the Council does not have representation from the various interests and
regions. The Committee have been informed that the reconstitution of the
Handloom Export Promotion Council is already under the consideration
of the Government. The Committee recommend that early steps should
be taken to reconstitute the Committee of Administration of the Handloom
Export Promotion Council in such a way that due representation may be
given to the various interests representing major items of export; care
being also taken to see that various regions of the country are adequately
represented.

Reply of Government

The Committee of Administration of Handloom Export Promotion
Council has been re-constituted. Due representation to various exportable
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varieties has been given as detailed below :

(5) Cotton Handloom Fabrics Real Madras Handkerchiefs . 1
(1i) Cotton Handloom Fabrics—other than Real Madras Handkerchiefs v

(s%) Cotton Handloom Garment. . . . . . 4
(i) Cotton Handloom Made-ups . . . . . . . 3
(o) Silk Handloom Fabrics and Made-ups . . . . 3

7

The members of the Committee of Administration represent various
regions also,

Recommendation (S. No. 111, Para 8.38)

The Committee note that the headquarters of the Export Promotion
Council are located in Madras, but there are no offices in the regions.
In view of the fact that the handloom products are being exported in a
big way from all over the country, the Committee suggest that adequate
facilities for serving the Regional interests of handloom exports should be
provided which may either be done by opening compact cells of the Council
in leading regions or by designating a cell in the Directorate of the Deve-
lopment Commissioner for Handlooms.

Reply of Government

The Council has recently opened a regional office in New Delhi. A
proposal to open regional office in Bombay and Calcutta to serve the
Western and the Eastern regions is under their consideration.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A dated the 26th October, 1978].

Recommendation (S. No. 112, Para 8.39)

The Committee would like to point out that the Handloom Export Pro-
motion Council has to play an important role in promoting the export of
handloom products to foreign countries. The first and foremost task of
the Council should be to evolve a mechanism for conducting market
surveys and study of foreign tastes and changes in fashions etc. in these
countries and to keep the domestic producers informed of these changes
so that the domestic production may be aligned to the demand in ‘the
foreign markets. The Council should also ensure that the handloom pro-
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ducts exported to other countries are of the requisite quality and specifica-
tions so that the handloom products may come to adverse notice in foreign
markets,

Reply of Government

As already explained with reference to para 8.20 above, steps have
been taken to apprise exporters of handloom products about the market
conditions, change of fashions, etc. The results of market surveys and
market studies are also communicated to them. Besides, with a view to
exploiting the affluent markets of the West Asian Countries, the Council
propose sending an exclusive 4 member silk delegation during the current
financial year i.e. 1978-79. They also propose sending a delegation to EEC
countries to study the market conditions and also devise measures to be
taken to utilise the quota fully. Market conditions in East African
countries and South East Asian Countries are also proposed to be studied
in collaboration with the Indian Institute of Foreign trade.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, U.O. No. 45012|1|78-F&A dated the 26th October, 1978].

Recommendation (S. No. 113, Para 8.40)

The Committee further note that Handloom Export Promotion Council
has been sending delegation Sales-cum-Study Teams to some of the
countries to promote the export of handloom products in these countries.
The Committee have been informed that the delegation/Sales-cum-Study
Teams submit their reports to Government. The Committee need hardly
point out that these reports should have been studied carefully soon after
receipt in order to take proper follow up action. In case this has not
been done, the Committee suggest that the reports received during the last
two years may be thoroughly examined and follow up action taken thereon
within three months. In future institutional arrangements may be made
to ensure that as soon as a report of visiting team is received it is scrutinised
as per a time bound programme and necessary follow-up action taken with-
out loss of time.

Reply of Government

The Council takes follow-up action on the reports of the various study
Teams sponsored by them. Reports and recommendations of the various
Study Teams are also published in the Council’s monthly so that exporters
can be benefited. :

[Ministry of Industry, Office of the Development Commissioner for
Handlooms O.M. No. 54012/1/78-F&A dated 26th October, 1978.]
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Recommendation (S. No. 114, Para 8.41)

The Committee note that although the Export Promotion Council was
set up in 1965, no review of the working of the Handloom Export Pro-
motion Council has been done so far. The Committee feel that a review
of the working of the Handloom Export Promotion Council is overdue.
The Committee recommend that Government should get the working of the
Handloom Export Promotion Council evaluated by an independent body at
an early date.

Reply of Government

The Working of the Handloom Export Promotion Council has been
reviewed by the Ministry of Commerce. Two Committees appointed by
the Government under the Chairmanship of Shri Bhagwan Singh and Dr.
Sengupta have already reviewed the working of the Export Promotion
Council including Handloom Export Promotion Council. However,
observations of the Committee have been noted for guidance.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms O.M. No. 54012/1/78-F&A dated 26th October, 1978.]



CHAPTER Il

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRE
TO PURSUE IN VIEW OF GOVERNMENT’S REPLY

Recommendation (S. No. 6, Paras 1.38 & 1.39)

1.38. The Committee note that since the beginning of the Fourth Plan,
the pattern of financial allocation of funds to the States has undergone a
change. Funds to the State Governments are now allotted in the form
of block grants and loans. This has adversely affected the development
of handloom industry in various States as not only lower priority was
accorded to this industry in some States but the funds allotted for the
handloom industry were diverted to other sectors.

1.39. The Committee note that considerable emphasis has been laid
on the development of the handloom industry in the Fifth Five Year Plan
and a provision of Rs. 99 crores has been made in the Fifth Plan for the
development of handloom industry. The Committee, however, note that
although it is widely recognised that the handloom industry can play a
significant role in meeting the clothing needs of the people and also in
providing employment in rural areas, the provisions for the handloom
sector neither fall in the core sector nor these are treated as earmarked
funds with the result that there is always an apprehension that the funds
allotted for the handloom sector might be diverted to other sectors. The
Committee further note .that proposal of treating the funds allotted for
handloom sector as earmarked funds has not yet been formally taken up
with the Planning Commission. The Committee recommend that Govern-
ment should ensure that funds allotted for the development of handloom
industry during the plans are not only made available but it should also
be ensured that these funds are spent for this purpose only and no diversion
of funds takes place. The Committee further recommend that Government
should take up with the Planniy Commission the need for treating the
allocation for handloom industry as earmarked funds and the Planning
Commission should see that adequate funds for the industry are allocated
and treated as carmarked funds so that no diversion of funds allotted to

handloom sector may take place.
Reply of Government

The question of earmarking of funds for the Village & Small Industries
sector, including handloom industry has been considered a number of

68



69

times. The main argument in favour of earmarking of funds for the VSI
sector is that it would prevent diversion of funds from this head to other
sectors of development. On examination, it has been observed- that there
has in fact been no diversion of funds from this sector particularly during
the Fifth Plan period as will be seen from the following table :—

(Rs. in lakhs)
Outlay and Expenditure in State

V.S.1. Sector (including Handloom industry
Year handloom industry)

Approved  Expenditure Approved Expenditure

outlay outlay
‘97‘4'75 . . . 27'98 26- 09 621 8-2y
1975-76 . 3341 3249 9-35 10+ 03
1976-77 . . 40°02 46- o1 1134 15- %6
1977-8 . . . 52° 34 55" 49 1455 15° 09
TotAL . . 153" 758 160- 08 4185 49°15

Under thé draft Five Year Plan 1978—383, an outlay of Rs. 280 crores
has been proposed for the development of the handloom industry as against
the estimated expenditure of Rs. 80.6 crores during the four years
1974—78, which represents a step up of more than 3% times. Thus
adequate outlays have been provided for the development of the handloom
industry during the Plan pecriod 1978—83.

Under the Central Plan for the development of the handloom industry,
Central assistance is being given to the States for a number of schemes
on a matching contribution basis. These include Intensive Development
Projects, strengthening of State Apex SoCicties/C_orporations,. cooperative
coverage, setting up of weavers cooperative spinning mills through
assistance by the NCDC, etc. In this process, the matching contribution
to be made by the State Governments .mounts to earmarking of outlays
for some of the important schemes for the handloom industry.

In view of the foregoing, it is considereu that there is no immediate
need for earmarking of the outlays for the development of the handloom
industry. The position will, however, be reviewed from time to time.

[Ministry of Industry, Office of the Development Commissioner for
Handloom, O.M. No. 54012/1/78-F&A, dated 23-3-1979.]
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Recommendation (S. No. 11, Para 1.58)

The Committee note that the Office of the Development Commissioner
for Handlooms is situated in Delhi and there are no Regional Offices of
this Organisation in any part of the country. The Committee feel that as
the handloom industry is widely dispersed througout the country, it may
be difficult for the Development Commissioner to deal effectively with
the problems relating to the development of the handlooms in the various
States, from its headquarters at Delhi. Moreover, frequent tours of Officers
from Delhi to the various States for discussing the problems of handloom
industry are not only likely to involve considerable expenditure but may
not be very effective and useful in solving the pressing problems of this
industry. The Committee consider that it would be useful if small com-
pact Regional Offices of the Development Commissioner of Handlooms are
set up at appropriate centres to maintain close coordination and liaison
with the State authorities in the concerned regions, regarding the develop-
ment of handloom industry.

Reply of Government

At the present stage of development of the handloom sector, the major
responsibilities for implementation of the field programme lies with the
State Governments. The Development Commissioner’s organisation serves
as a focus point and in ensuring not only that these programmes are ade-
quately financed, but also in monitoring and evaluating them. The struc-
ture of marketing is also being built up increasingly on an all India rather
than a State or regional basis. The several aspects involved in the pro-
gramme now call for close contact and coordination at the level of the
State Government/Directors of Handlooms and the officers concerned in
the Development Commissioner’s organisation.

While the setting up of regional offices may become necessary at a
later stage, it is felt that for the present, the system whereby the officers
of Development Commissioner’s organisation themselves maintain frequent
contact and close touch with programme in the field could be continued.
The Weavers’ Service Centres, which are now located in various parts of
the country (21 in number at present) serve a useful purpose in relation
to the research and development aspects, as also extension activity and
provision of training facilities.

Wherever required, these Centres are also being used to maintain the
required liaison with State Government agencies concernd.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms O.M. No. 54012/1/78-F&A dated 26th October, 1978.]



Recommendation (S. No. 18, Para 1.77)

The Committee note that although the Sivaraman Study Team had re-
commended that wherever the handloom population was reasonably large
there should be a separate Directorate to look after the handloom sector,
no State has so far set up a Directorate to look after the handloom industry
exclusively. In some of the States there is a combined Directorate to look
after both the handlooms and powerlooms. In other States, the Directo-
rate of Industries is looking after the handloom industry. The Committee
feel that in view of the importance of handloom industry and in view of
the recommendation made by the Sivaraman Study Team, a separate
Directorate of Handlooms should be set up at least in those States where
there is sizeable number of handlooms so that concerted attention may be
given to the development of handlooms.

Reply of Government

In a number of States, accounting for a major share of the handloom
industry, the separate Directorates covering handlooms and textiles/
sericulture are in existance. While it may no doubt be desirable to have
a separate Directorate exclusively to look after handlooms, the require-
ments of economy and administrative coordination are such that it may
not be practically feasible. In those States where the number of hand-
looms is not large, the officer incharge of handloom development may also
be incharge of certain other items of work, usually dealing with textiles or

sericulture.

The matter has been discussed on a number of occasions with State
'Government representatives, and it has been felt by all of them that it will
not be feasible to insist on Directorate for Handlooms exclusively. In the
new textile policy, the role of the different sectors of the textile industry
has now been clearly defined and it would be an advantage to have one
agency of all three sectors and to ensure that while the development of
handloom sector proceeds according to the policy objectives, the role of
the other two sectors is limited to what has been assigned to them by
Government policy.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms O.M. No. 45012/1/78-F&A dated 26th October, 1978]

Recommendation (S. No. 16, Para 1.78)

The Committee further note that 17 States have set up Handloom
Development Corporations and in most of the States there is a common
corporation for the Handlooms and Powerlooms. The Committee would
like to point out that in view of the diversity of interests of handlooms and
powerlooms, there is an apprehension in certain quarters that handlooms
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may not receive adequate attention at the hands of a common corporation
and that funds for handlooms may get diverted to powerlooms. The Com-

mittee consider that while setting up Corporation for the development of
handlooms this aspect should be fully kept in view.

Reply of Government

It may be stated that in some of the States, there are separate Hand-
loom Development Corporations, viz, Kerala, Tamil Nadu, Karnataka,
Maharashtra, Orissa, Uttar Pradesh. In some of the other States, the
Corporation is a combined one, but dealing with handlooms and handi-
crafts, which is in consonance with the policy of coordinated development
of these two cottage industry sectors. Such States include Manipur,
Himachal Pradesh, Gujarat, Tripura. In those of the remaining States
which have Corporations, these are usually combined Corporations covering
handlooms and powerlooms/textiles. The setting up of separate Corpora-
tions exclusively for handlooms for all such States is subject to the same
remarks as has been made in respect of para 1.77 above.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms O.M. No. 54012/1/78-F&A dated 26th October, 1978.]

Recommendation (S. No. 18, Para 2.22 and 2.23)

The Committee note that bank yarn is one of the essential inputs
for the production of handloom cloth and the availability of hank yarn of
requisite counts, quality and in sufficient quantity is an essential prerequi-
site for the development of handloom industry in the country and for
improving the condition of handloom weavers. However, from-the large
number of memoranda recejved from the non-official organisations con-
nected with the handloom industry and the discussion held by the Study
Group of the Committee with the representatives of the non-official organi-
sations and State Governments during on-the-spot visits, it has been
noticed that the handloom weavers have been experiencing a lot of difficul-
ty in obtaining supplied of hank yarn at reasonable price. The main
difficulties experienced by the handloom weavers in regard to supply of
hank yarn are that there frequent shortage of hank yarn, the fluctuations
in the prices are very frequent, the yarn supplied to the weavers is of
inferior quality and there is large scale movement of hank yarn from one
part to another part of the country resulting in heavy transport cost
adding to the price of yarn.

The Committee are surprised to note that although yarn is the
basic raw material required for the handloom industry, Government have
no authentic statistics about the requirement of yarn for the handloom
weavers and the actual requirements of the yarn for the handloom sec'or
has not been cross-checked with reference to any census or survey of
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active looms in the country, It has, however, been estimated on the basis
of targets fixed for the production of handloom cloth that the present
-annual consumption of 220 to 230 million kg. of yarn is expected to go
apto 300 million kg. per annum by the end of Fifth Plan. The Commit-
tee have already underlined the importance of undertaking a census of
the active handlooms in the country on an urgent basis. The Committee
further feel that until and unless concerted steps are taken to augment the
production of hank yarn on the basis of a time-bound programme to
achieve the production target of 300 million kg. of hank yarn by the
end of the Fifth Plan, the difficulties of the handloom weavers in regard
10 availability of hank yarn will further aggravate and would have an
adverse effect not only on the production of handloom cloth in the country
but on the condition of handloom weavers also.

Recommendation (S. No. 19) Para 2.24

The Committee further note that in order to increase the production
of hank yarn in the country, Government had planned for the setting up
of 40 new spinning mills in the cooperative sector—25 of the weavers and
15 of the growers and also for expansion of capacity of 43 spinning mills
to 25,000 spindles in the interest of making them viable. The Committee
are distressed to note that due to constraints of resources, this programme
has been scaled down and against the target of setting up 40 new spinning
mills in the cooperative sector, only 7 new mills (4 of the growers and
and 3 of the weavers) are now expected to be set up by 1978-79. This
clearly shows that the question of augmenting the production of hank
'yarn in the country has not received the attention that it deserved and
if concerted and determined measures are not taken by Government to set
up the cooperative spinning mills as per targets already fixed, the hand-
Joom weavers will face greater difficulties in procuring the supplies of
yarn and the development of handloom industry in the country will be
adversely affected. The Committee, therefore, recommend that the pro-
gramme of setting up of new cooperative spinning mills and expansion
of the capacity of existing mills should receive urgent attention of Govern-
ment and the targets originally fixed should be adhered to so that the
programme for development of handloom industry is not adversely
:affected.

Recominendation (S. No. 20) Para 2.25

The Committee also recommend that in setting up new cooperative
spinning mills, priority should be given to the weavers cooperative spinning
mills and necessary action taken to ensufe that these spinning mills are
eligible and able to get the necessary finance and credit from the financial

-institutions.
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Recominendation (S. No. 21) Pam 2.26

The Committee further recommend that Government should look into
the genuine difficulties of the existing cooperative spinning mills and take
immediate action to remove their difficulties so as to help these spinning.
mills to function efficiently and fulfil the role for which these mills were:
set up.

Recommendation (S. No. 22) Para 2.27

Government should ensure that the cooperative spinning mills give:
priority to the handloom weavers in the matter of supply of yarn so that
these handloom weavers may be able to get assured supply of yarn.

Recommendation (S. No. 23) Para 2.28

The Committee further note that there have been frequent shortages.
of hank yarn in the country resulting in considerable hardships to the
handloom weavers. In many cases this shortage has been created by
unscrupulous manufacturers, middlemen and traders in order to raise
artificially the prices of yarn. The Committee further note that at present
there are no restrictions on the price and distribution of yarn with the
result that a situation of laissez faire prevails in respect of yarn. The
Committee feel that in view of the difficulties being experienced in respect
of availability of yarn, Government should take measures for bringing
some discipline and stability in the availability of hank yarn to the hand-
loom weavers. The Committee recommend that the Handloom Develop-
ment Corporations where existing and the Apex Socicties may be entrusted’
with the responsibility for distribution of yarn to the handloom weavers.

Recommendation (S. No. 24) Para 2.29 & 2.30

These Corporations and Apex Societies may also take suitable mea-
sures to constitute a ‘yarn bank” in respect of all types of yarn, which
are frequent in short supply, but for which there is an established demand.
The question of extending this pattern for distribution of yarn to other
States and areas may be 'considered in the light of experience gained. The
Committee cannot too strongly stress the need for managing the distribu-
tion of yarn and constitution of yarn bank on a most prudent and efficient
manner so as to render the services at most competitive and economic cost
to inspire and sustain confidence of the weavers and make possible exten-
sion of the arrangements to other areas/States on similar lines.

The Committee note that in the areas covered by Intensive Develop-
ment Schemes, a beginning has already been mmade in the setting up of
these 'yarn banks and Rs. 2 Slakhs have been provided in each project
area as margin money for setting up these yarn banks. The Committee
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stress that the yarn banks should be managed efficiently so as to subserve
the underlying objective of making available yarn to the weavers at most
economic and competitive price and provide a working model for exten-
sion of the scheme to other areas having concentration of handloom
weavers.

Reconvmendation (S. No. 25) Para 2.31

The Committee recommend that Government should evolve a
mechanism by which the prices of yarn required by the decentralised sector
particularly the handlooms is fixed for a sufficiently long period, say, six
months, so as to save the weavers from the hazards of frequent fluctuation
in price.

Recommendation (S. No, 26) Para 2.32 and 2.33

The Committee further note that at present there is a large scale
movement of yarn from one part of the country to the other resulting in
heavy transportation cost and wastage of time. The phenomenon of
weavers from Eastern States like Manipur, West Bengal and Bihar pur-
chasing their supply of yarn from distant places like Coimbatore needs to
be gone into in depth in order to take suitable remedial measures,

While admitting that some of the present imbalance may be due to
historical and geographical factors, the Committee feel that Government
should implement a time-bound programme to correct this situation. For
this purpose, Government should ensure that the new spinning mills are
located in those States only where there are a large number of handloom
weavers and supplies of hank yarn are not locally available. In setting
up these spinning mills, the requirements of weavers regarding the specific
counts of yarn should be ascertained and provision made to meet these
requirements fully.

Recommendation (S. No. 27) Para 2.34

The Committee desire that taking into account the requirements of
yarn for the decentralised sector, a specific quantity, count-wise and quali-
ty-wise, should be earmarked from the existing spinning mills for being
supplied to the handlooms. In earmarking the spinning mills for meeting
the requirements of yarn in areas, care should be take to avoid unnecessary
cross movement which results in inflating transport charges.

Recommendation (S, No. 28) Para 2.35

The Committee further note that at present the entire work relating
to the production and distribution of yarn is being dealt with by the office
of the Textile Commissioner. This organisation has, however, not been
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able to ensure the production and distribution of hank yarn in the coune
try so as to ensure its availability to the large number of handloom wea-
vers in the country. Now that a separate Development Commissioner for
Handlooms has been appointed, the Committee recommend that the Deve-
lopment Commissioner for Handlooms should be associated with the office
of the Textile Commissioner for ensuring the  production of sufficient
quantity of hank yarn of requisite quality and counts in the country and
its availability to the handloom weavers. The office of the Textile Com-
missioner should continuously make a marketing survey of changes in the
requirements of yarn for the handloom weavers, find out distortions in
the supplies, if any, and take corrective steps in time,

Recommendation (S. No. 29) Para 2.36

The Committee note that the Working Group on Handlooms and
Powerlooms in their Report submitted in December, 1972 had pointed
out the fact that often the mills were producing inferior quality of yarn
for supply to the handloom weavers and there was no law on the statute
book under which such violation of quality could be punished. The
Working Groyp had recommended that suitable legislation might be
brought forward to plug this loophole. The Committee are greatly dis-
turbed by the lack of conclusive follow-up action on the important recom-
mendations of the Working Group and would like this matter to be tho-
roughly investigated with a view to fix responsibility. The Committee
stress that no further time should be lost in devising adequate machinery
for ensuring that not only the requisite quantity is produced by the spin-
ning mills and made available to the handlooms and powerlooms etc.
in the decentralised sector, but a'so that the quality is scrupulously
maintained. If it is necessary, the Committee would also like that stringent
action should be taken against any mill which infringes this provision so
as to act as a deterrent to others. If legislative support is required for
these measures, necessary action should be taken without further loss of
time in order to plug all loovholes which come in the way of making avail-
able the requisite varn in adequate quality and prescribed quality to hand-
loom weavers.

Reply of Government

To meet the requirements of yarn for producing the additional quan-
tum of production earmarked to the handloom sector for the next Five
Year Plan period, series of measures are being taken. As there is a free
market for cotton yarn, the handloom industry has no control over the
fluctuations arising in its prices. The earlier attempts to regulate and
stabilise yarn prices through arrangements such as voluntary pool scheme
and Statutory Control on price and distribution of cotton yarn did not
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succeed due to the complexities of yarn trade. A scheme for the direct
linking of Apex Cooperative institutions with the mills for the bulk supply
of yarn at ex-mill prices is under implementation to a limited extent. The
scheme is expected to be expanded in the coming years so that the hand-
loom inMustry may be ensured of a steady supply of cotton yarn of requir-
ed counts, quantity and quality at reasonable price. The question of evolv-
ing a machinery by which yarn prices may be fixed for a sufficiently long
period would depend upon imparting stability in the prices of raw cot-
ton which itself depends on the cotton crepe in a particular season. The
findings of the survey undertaken by the State Governments, as and when
available, would enable us to have an idea of the requirement of yarn
by quantity and quality according to States. The Working Group on Tex-
tiles set up for IV Plan formulation may suggest measures for augment-
ing the supply of hank yarn to the handloom industries which will enable’
the Government to take appropriate action in the matter,

The Textile Policy Statement of 7-8-78 deals among other things,
with the measures to be taken for ensuring adequate supply of cotton yarn
to the handloom sector and to enable it to fulfil the role designed to it
in the industrial and employment policies of Government. In this connec-
tion the relevant paragraph of the Textile Policy is reproduced below:—

“Steps would be taken to bring into operation adequate new spind-
leage, so as to meet the full demand of the handloom sector
for yarn. The National Textile Corporation would, in particu-
lar, give this aspect priority attention, and increased avail-
ability of yarn from the public sector would help to maintain
reasonable prices. The Handloom units would also be regis-
tered, and such registered units would be given preference in
the supply of yarn.”

We are in agreement with the suggestions made in Para 2.35 and 2.36
Material will, however be furnished by Textile Commissioner.

[Ministry of Industry, Office of the Development Commissioner, hand-
looms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978.]

Recommendation (S. No. 55 Para 4.31)

The Committee note that at present there are no inbuilt incentives
for the staff of the Weavers' Service Centres to encourage them to take
these design to the actual weavers or in the field. The Committee re-
commend that Government should take immediate measures to provide
such suitable incentives for the personnel working in the Weavers Service
Centres to ensure that they carry the new designs and varieties evolved
by them to the weavers in the field. The Committec further feel that the
staff in these centres should be recruited in the first instance on contract|
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tenure basis and their retention/confirmation should depend on their actual
performance and the extent to which they are able to provide technical as-
sistance to the actual weavers.

Reply of Government

It may be difficult to recruit staff in the Weavers’ Service Centres, on
contract and tenure basis as suggested by the Honourable Committee
since this would not be in accordance with normal Government procedures
and rules on recruitment. However, all the directly recruited staff of the
Weavers’ Service Centres is to be put on protection for a certain period
before a decision is taken on their retention/confirmation in the organisa-
tion. To this extent, their continuation in their assignment Yor which
they have been directly recruited from the U.P.S.C. or the Employment
Exchange is dependent on merit and actual performance in the job.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 50412/1/78-F&A dated 26th October, 1978]

Recommendation (S. No. 79 Para 6.17)

Marketing may well be described as the most essential pre-requisite for
successful implementation of the development programme of the handloom
industry. The frequent crisis felt in the handloom industry due to accu-
mulation of stocks of handloom cloth resulting in distress to handloom
weavers clearly underlines the need for improving the marketing for the
handloom products. As the production of handloom products is envisaged
to be increased from the present level of 2200 million metres to 3000 mil-
lion metres by the end of Fifth Five Year Plan and most of the increased
production will be in varieties other than dhotis and sarees where the
marketing problem is not so acute, the problem of marketing of handloom
products will assume still more serious proportions until and unless a
more energetic and well planned marketing strategy for the sale of hand-
loom products is adopted. The Committee, therefore recomend that if
any substantial improvement is to be made in the condition of handloom
industry and lot of handloom weavers, Government should take con-
certed measures for improving the marketing arrangements for the hand-
loom products and to so regulate the price structure that the handloom
products do not suffer in competition from other products.

Reply of Government

The marketing arrangements for handloom products are being made
in a number of ways. Both primary and Apex Institutions are being assist-
ed through schemes for improving production and marketing, Details of
the schemes have been given in replies to some of the other paragraphs
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of the Estimates Committee’s Report. The intricacies from which the
handloom sector suffers arise largely from the fact that it has to purchase
its yarn from the open market at prices generally higher than available to
the mills, and that costs of production per metre tend to be higher than
at lower productivity per loom as compared to a handloom, as compared
to a powerloom or a loom in the organised mill sector. Due to the highly
decentralised nature of the Industry, costs of transportation, processing
«tc. also tend to be weighted against the handloom sector. In the case
of marketing, it may be that where purely local sales take place near the
point of production, the handloom sector may have some slight advan-
tage.  As against this, however, is a fact that the organised channels of
marketing are relatively less developed and that where a handloom pro-
duct is to be sold at long distances from the production points, against it
has disadvantage as compared to mill or a powerloom products.

Given this basic situation, every effort is being made to bring down
the costs of production wherever possible, and also to regulate the price
structure in certain lines of production. Augmenting the production of
yam in cooperative spinning mills owned by the handloom weavers, if it
8 complied with a pricing policy for cotton which ensures some stability,
would no doubt go a long way towards assuring steady supply of yarn at
reasonable prices to the handloom weaver. Until this can be achieved,
this sector will continue to face price fluctuations arising out of play of
the market forces. By the several measures indicated elsewhere, hand-
Yooms are being assisted towards producing better quality products and
towards effecting reduction in costs wherever possible.

It may be mention that in the case of the janata cloth scheme, a
-gpecific policy of price regulation is in force. The prices are determined
over the Textile Commissioner’s price formula applicable to the mills
controlled varieties, and a subsidy of one rupee per sq. metre is then
paid to the implementing agency to compensate for this difference between
the mills sector and the handloom sector. The benefit of the subsidy is
passed on to the consumer in the form of the lower price. Thus both
the consumer and the weaver are benefited and it has been possible to
-achieve a production of 82 million metres in 1978-79 which is expected to
reach about 152 million metres in 1978-79 and progressively it will
increase thereafter.

Over and above these measures, the State Governments as well as
the Government of India sanction special rebates from time to time in
order to clear accumulation of stocks. These rebates are so timed as to
provide the benefits to the consumers during the festival seasons etc. The
webate mechanism is thus being used to regulate the selling prices of the
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handloom cloth and to enable him to meet competition from the othes
sectors.

[Ministry of Industry, Office of the Development Commissioner for
Hand!ooms, O.M. No. 54012/1/78/F&A, dated October, 1978}

Recommendation (Serial No. 90 & 91 Para’s 6.53 to 6.54)

5.53, The Committee note that to make available some popular varie--
ties of cloth required for mass consumption at reasonable prices. Gow-
ernment had introduced controlled cloth scheme in 1964. The Committee
have also noted that the production of mills under the scheme has always
fallen short of the agreed minimum and even now the weaker sections of
society have not been able to get their requirements of controlled cloth.
The Committee further note that the Government have partially transferred
the production of controlled varieties of cloth especially dhoties and sarees
to handloom sector to meet the requirements of vulnerable sections of
society and some of the States have already started the production of
Janata Dhotis and sarees from October, 1976. The Committee further
note that a subsidy of Re. 1 per metre is being given for the production of
these controlled varieties of cloth and it is expected that out of a total
obligation of 400 million metres to be transferred to the handloom sector,
the production will be about 25 to 30 million metres per quarter towards
the end of 1977. Although the scheme is still in an experimental stage,
there are already complaints of losses being suffered because of rise im
yarn prices etc. The Committee feel that Government should have started
the scheme in the first instance on a pilot basis and kept the progress of
the scheme under strict review, to study the deficiencies in the scheme and
take timely remedial measures.

The Committee would like to point out that the ultimate success.
of the scheme would depend upon the extent to which it would be possi-
ble to supply good quality cloth, acceptable to the peoplc belonging to the
vulnerable sections of society, at controlled price. The Committee, there-
fore, recommend that Government should keep a close watch on the im-
plementation of this scheme and take suitable steps to ensure that the
quality of products under the scheme does not deteriorate and adequate
quality control is ensured. The Committee further recommend that no in-
crease in the price of controlled variety of cloth should be allowed other-
wise it will defeat the very objective of the scheme.

The Committee would like to point out that the transfer of the
controlled cloth obligation to the handloom sector should not resuit im
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allowing the textile mills to evade their statutory obligation of producing:
controlled cloth for the masses at fixed price and the obligation on the
mills for compulsory statutory production of a minimum percentage of
their produce in the form of controlled cloth should continue, The Com-
mittee recommend that the textile mills should not be allowed to get away
from their obligation by payment of fine only,

Reply of Government

Para 6.53 to 6.55. The production of controlled varieties in the hand-
loom sector has been undertaken on an experimental basis since the
scheme was started in October, 1976. The scheme has been under perio-
dical review. The main difficulty in operating the scheme has been the
fluctuations in yarn prices. As the rate of subsidy, as also the maximum
consumer price for cloth sorts under the scheme have been at fixed rates,
the implementing bodies find it difficult to operate the scheme as a result
of the undue rise in the price of cotton yarn. (Either the fluctuations in
the prices of yarn and other raw materials should be periodically taken
into account and prices of janata cloth revised or the rate of subsidy ad-
justed periodically on the basis of prevailing differential between handloom
cost and mill cost. In case no increase in price is allowed due to increase
in the cost of yarn, the rate of subsidy should be adjusted suitably, Other-
wise the implementing bodies will find the working of the scheme unecono-
mic and will have no interest to participate in its working,

Ever since the scheme is under implementation there has been sustained:
demand from weavers to expand it so as to ensure them regular and con-
tinuous work and make available at the same time cloth to the public
particularly the weaker sections, on a modest price which is made possible
by the subsidy allowed by the Government. Steps have been taken to
ensure that the cloth produced and marketed under the scheme conform
strictly to the expected quality and standards.

The statement on textile policy announced in Parliament by Govern-
ment on 7th August, 1978 regarding, among other things, the proposal to
entrust in a phased manner the production of cheap cloth to the handloom
sector, has highlighted the following:—

(i) The handloom sector, should to the maximum extent possible
and in the shortest period of time, meet the requirements of
cloth for the weaker sections of the population.

(ii) The sale price of handloom cloth would be subsidised to the
extent decided upon from time to time so that the social obli-

gation of providing cheap cloth to the weaker sections can be
adequately fulfilled.
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(iii) The financial burden for subsidising controlled cloth varieties
in handloom sector will be borne by the textile industry; and

(iv) Mill made controlled cloth to the extent of 400 million metres
would be produced by NTC and private mills for the time
being.

The scope of the scheme of production of controlled varieties in the
thandloom sector is being greatly expanded in the coming months and a
target of an annual rate of production of 200 million metres has been pro-
sposed to be reached by March, 1979. Measures for expanding production
«of this order are being worked out.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978]



CHAPTER 1V

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE

Recommendation (S. No. 14 Para 1.71)

In order that the Handloom Board performs its role more effectively
Government should take immediate action to convert the All India Hand-
loom Board into a Statutory body as recommended by the Sivaraman Study
Team.

Reply of Government

The recommendation of the Committee for conversion of the All India
Handloom Board into a statutory body has been carefully considered.
It may be stated that the pattern of central assistance for the Development
-of the handloom sector in the country has undergone a change and the
funds are now disbursed to State Governments by the Development Com-
missioner for Handlooms. The central plan provisions have also been
substantially stepped up from an outlay of Rs. 10 crores in 1976-77 to
Rs. 27.50 crores in 1978-79. The Development Commissioner, handlooms
implements the programme and also serves as a focal point for coordinated
development of handloom sector. In view of the fact that a full time orga-
nisation has already been created for development of handloom sector
there does not appear to be any extra advantage in having a statutory
board. The Government, therefore, feel that there is no need to confer
statutory status on All India Handloom Board at least for the present.
However, the handloom sector will definitely benefit from All India Hand-
loom Board functioning at an advisory level where guidance of experienced
persons would be available to the Government in its endeavour to conserve
-and develop this important segment of the economy.

Comments of the Committee
Please see comments under Chapter I.

Recommendation (S. No, 60 Para 4.36)

The Committee feel that the Weavers’ Service Centres have not been
successful either in their training Programmes or in other sphere of their
activities, In their opinion, therefore, a radical re-orgamisation of these

83
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Centres is called for, if the objectives for which they were set up are to be
achieved.

Reply of Government

Weavers’ Service Centres have not merely expanded in number in the
last two years but have also expanded their sphere of activities on training,
research and development and extension service functions being perform-
ed by them. Since the last two years an attempt is being made to provide
them with adequate staff, equipment and space so that they are able to
function more effectively. More recently, new activities have been gene-
rated through some research and experiments on man-made and blended
fibres/fibrics both in terms of loom technology, and in actual weaving
and processing operations. A batch of 44 candidates from all over the
country has only recently been trained at Varanasi Institute of Handloom
Technology on weaving polyester on handlooms.

It may, therefore, not be justified to say that the Weavers’ Service Cen-
tres as a whole have not been successful either in the training programme
or in any other sphere of activity. However, if the Committee has come
across any specific shortcoming or lacuna in the programmes undertaken
by the Weavers’ Service Centres they may kindly bring them to our notice
for expeditious remedial action.

[Ministry of Industry Office of the Development Commissioner for Hand-
looms, O.M. No. 45021/1/78-F&A dated the 26th October, 1978]

Comments of the Committee

Please see comments under Chapter 1.
Rocommendation (S. No. 74 Para 5.40)

Para 5.40. The Committee note that the High Powered Study Team
on the problems of handloom industry (Sivaraman Team) had recommen-
ded that by the end of 1978-79, target for coverage of weavers in the
active cooperative societies should be 60 per cent of the total and that
the recommendation has been accepted by Government. The Committee
were informed during evidence (December, 1976) that out of 35 lakh
handloom in the country (nearly 40 lakhs according to latest figures till
1976-77), around 10 lakhs (12.4 lakhs according to latest figures) were
covered by cooperatives “on paper at least”, But the number of hand-
looms under active cooperative coverage was only 4.5 lakhs which works
out to less than 15 per cent of the total handlooms in the country. Thus
the actual programme for increasing the cooperative coverag$ amounts to
increasing it from the present figures of 15 per cent to 60 per cent during
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‘the two years 1977-78 and 1978-79 which is quite a colossal and challang-
ing task. The Committee are distressed to find that, as against a target
-of coverage of 60 per cent weavers under the cooperative by the end of
1978-79, the coverage upto the end of 1976-77 was stated to be only
about 15 per cent. From this the Committee cannot but conclude with
regret that after accepting the target of 60 per cent. effective steps were
not taken to achieve it. The Committee are very unhappy at this woefully
slow progress in this very important field and desire that this matter may
thoroughly be investigated with a view to identifying the reasons for this
dismal progress and revitalising the organisational structure at Central
and State levels and devising remedial measures so as to ensure that at
least hereafter the rate of progress is high enough to achieve the target
at the earliest. The Committee would also like Government to fix time
bound targets from year to year and monitor the progress in all the States
and take timely measures to remove bottlenecks so as to avoid any further
slippage. Needless to say, the achievement of the target will call for re-
doubled efforts on the part of Governments at the Centre and the States
-as also the active cooperation of non-official organisations.

Reply of Government

The question of increasing cooperative coverage as recommended by
‘the Committee has been under consideration for some time. Concrete
schemes have been evolved and some progress has already been registered.

Under the scheme evolved by the Government of India, at weaver is
given a loan of Rs. 90/- towards the purchase of a share in a cooperative
society. He is expected to contribute Rs. 10/- of his own thus making
.a total of Rs. 100/-. Ideally, 100 weavers should come together to form
"a society with a share of Rs. 100/- each. This will mean that the society
‘will have a sum of Rs. 10,000 as share capital from the weavers them-
selves. Of the Government loan of Rs. 90/-, 50 per cent is intended
to come from the Government of India and 50 per cent from the State:
‘Government,.

During the year 1976-77, a sum of Rs. 50 lakhs was sanctioned by
the Government of India to State Governments for implementing the
scheme. This was matched by an equal amount from the State Govern-
ment. We estimate that about one lakh weavers were brought into the
cooperative fold during the year 1976-77. 1In the year 1977-78, there was
a substantial increase in the loan amounts given to weavers under this
scheme. The Government of India advanced Rs. 235 lakhs to State
‘Governments for increasing cooperative coverage and an equal amount
‘was given by the States. As a result of this concerted effort, it is estimated
-that about four lakh weavers were brought into the cooperative fold. Dur-
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ing the current year, the Government of India has earmarked a sum of
Rs. 350 lakhs for this scheme. It is hoped that increased provision will
be matched by the State Governments and that as a result about 8 lakh
weavers can be brought into the cooperative fold.

In view of the above facts and figures, it would not be entirely correct
to say that progress in this important field has been very slow. Govern-
ment have taken many steps to remedy the situation and some concrete
results have emerged. It is hoped that the progress will be even faster
in the years to come.

One reason why cooperative coverage has not gome even faster, is the:
in-built resistance of the people to the philosophy of cooperation, in cer-
tain parts of the country. Cases have come to our notice where weavers
have refused to become members of cooperative societies in spite of the
fact that they were given all help and encouragement to do so.  This
aversion to the cooperative movement will have to be overcome before
full progress can be achieved in this field. It might be mentioned that the:
question of supplementing Government’s efforts in the field of extending
cooperative coverage was taken up by the Hate Committee. In its consi-
deration of the subject, the Committee came to the conclusion that because
of various financial constraints, the State Governments would not be able-
to participate in the share capital of primary societies to the desired extent.
In order to remedy this situation, they recommended that NCDC should
give loans to State Governments to strengthen the equity base of primary
cooperative societies. This recommendation has been accepted and fur-
ther action for its implementation is being taken.

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M, No. 54012/1/78-F&A dated the 26th October, 1978]..

Comments of the Committee
Please see comments under Chapter I
Recominendution (S. No. 87 Para 6.40)

The Committee feel that the rebate scheme in the present form has:
failed to serve the objective for which it was introduced. The Develop-
ment Commissioner for Handlooms in his evidence stated that the rebate:
on the sale of handloom cloth was not always reaching the weaver, so
it was mot desirable to continue it for long. Instead it was considered
advantageous to give the raw material to weavers at a lower price. He
stated that “what we want to do is, if possible, to give raw material at a:
lower rate-rather than giving a rebate on the sale of handloom cloth but
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we have to do in consultation with the State”. The Committee recommend
that Government should consider this matter critically in consultation with:
the States and intimate alternative measures for helping the handloom
weavers. The Committee feel that one such measure may be to supply
yarn to the handloom weavers at subsidised rate as it will ensure that the
benefit of the rebate reaches the active weavers and the sale of handloom
cloth will increase considerably because of the consequent reduction in its
price. The Committee recommend that yarn at subsidised rates should be
supplied to the Handloom weavers directly through Apex societies and
Handloom Cooperatives and the weavers getting such yarn should be
required to supply their end product to these Corporations to guard
against the misuse of such subsidised yarn for other purposes. The Com-
mittee are convinced that.if the various measures being taken for the:
development of the handloom industry are implemented with real zeal
and determination and in their true spirit, there may be no need for interim
measures like grant of rebate etc. for ensuring the sale of handloom.
cloth.

Recommendation (S. No. 88 Para 6.41)

The Committee note that the High Powered Study Team on the Prob-
lems of Handloom Industry (Sivaraman Study Team) had recommended
in their report submitted in July, 1974 that the rebate should be gradually
abolished within a period of three years. The Committee are surprised
to note that although the recommendation of the Study Team has been
accepted by Government in principle, no concrete action in this direction
has been taken on the ground that as the market for handloom cloth has
been sluggish the abolition of the rebate will have an adverse effect on
the sale of handloom cloth. The Committee are not convinced with this
argument as the objective can be easily achieved by granting rebate to
handloom weavers in some other form e.g. by supplying yarn at cheap
rate etc. The Committee recommend that as Government have accepted
the recommendation of the Sivaraman Study Team regarding the gradual
abolition of rebate, steps should be taken to implement this recommenda--
tion in right earnest at an early date.

Reply of Government

The criticism of the Committee that irregularities have taken place in'
the grant of rebate is noted. That alternative suggested by the Com-
mittee, viz. that yarn should be supplied to handloom weavers at subsi-
dised rates so that the benefit of the rebate/subsidy reaches the actual
weaver, is somewhat difficult to implement. For one thing, any attempt
to supply yarn at subsidised rates to weavers covered by the cooperative
fold and Handloom Corporations will be subject to the risk that raw
material so supplied will be misused and will actually be offloaded on the:
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-open market at higher rates. In fact, during the period of yarn control
in 1973, the experience of State Governments was that yarn given at
ccontrolled prices did not actually benefit the weavers but was used by
unscrupulous elements to make a large profit. It might not, therefore,

be practicable to supply yarn at subsidised rates to weaver through Apex
Society and Handloom Corporations.

It is an admitted fact that the handloom weaver suffers from an
intrinsic disadvantage when compared with powerloom or the organised
mill sector. It is estimated that yarn supplied to the handloom sector
actually costs about 30 per cent more than that supplied to the mill
sector. This is because of factors like cost of reeling of hank yarn, trans-
port, octroi etc. In view of this, it appears that, for some time at least,
the handloom sector, will have to be assisted by grant of rebate, simply
in order to put it on par with the powerloom and the organised mill

sector. The recommendation to abolish rebate gradually should, therefore,
‘be viewed in this light,

[Ministry of Industry, Office of the Development Commis-
sioner, Handlooms, O.M. No. 54012/1/78-F & A,
dated 26th October, 1978].

Comanents of the Committee

Please see Comments under Chapter I,

Recommendation (S. No. 88 Para 6.42)

The Committee further note that in many of the States, the rebate
granted by the cooperative societies has not been reimbursed to them so
far and there are large outstandings on this account. This has adversely
affected the financial position of these societies as a large portion of their
working capital has been blocked. However, the Department of Textiles
has claimed that although the Central Government share had to be paid
on receipt of audited accounts 90 per cent of the Central Governments’
share has been paid on the basis of statements of sale received from the
State Governments and the balance 10 per cent will be paid after receipt
of statement of account and an amount of Rs. 2.23 crores has already been
paid to 10 State Governments. The Committee fail to understand why
there should be any delay in the reimbursement of this rebate When a
decision to grant such rebate was taken by Government and the share of
Central Government has already been reimbursed. The Committee re-
commend that the Development Commissioner for Handlooms should take
up the matter immediately with the State ‘Governments and persuade
these State Governments to reimburse the amount of the rebate to the
-cooperative societies at an early date. s
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Reply of Government

Meetings have been held with Directors of Handlooms of differeat
States on different occasions, and they have been advised to submit their
claims for reimbursement of the amount of the rebate at an early date.
In fact, the anxiety of the Government of India to settle all rebate claims
in full was communicated to all Directors of Handlooms in two separate
letters dated 10th January, 1978 and 4th October, 1978. Most States
thave already done so.  Wherever there is delay in final settlement of
rebate claims, it is because State Governments are unable to send audited
statements of rebate claims. Wherever audited statements are received,
there is no delay in settling the matter finally at the level of the Govern-

ment of India. States are being advised to submit audited accounts for
rebate immediately.

[Ministry of Industry, Office of the Development Commis-
sioner for Handlooms, O.M. No. 54012/1/78-F&A
dated 26th October, 1978].

Comments of the Committee

Please see comments under Chapter 1.



CHAPTER V e

RECQMMENDATIONS ,IN RESPECT OF WHICH FINAL REPLIES.
OF GOVERNMENT ARE STILL AWAITED

‘

Recommendation (S. No. 12 Parh 1.69)

- The Commiittee note that Government have recently reconstituted the
All India Handloom Board-which has 40° members under the :Chairman-
ship of Development Commissioner for Handlooms. The reconstituted-
Board has three sub-Committees to deal with finance and administration,
marketing and for technological improvements respectively. The Com-
mittee are surprised to note that the board has no sub-Committee to deal
with am -important aspect like the timely availability and supply of basic
inputs like yarn, dyes and chemicals which constitute the most pressing
problem of the handloom weavers. The Commitee recommend that a
separate sub-Committee to deal with the availability and supply of inputs
like 'yarn to the handloom weavers should be set up immediately.

Reply of Government

The recommendation is noted and will be placed before the All India:
Handloom Board when it is reconstituted,

Recommendation (S. No. 13 Para 1.70)

The Committee note that the All India Handloom Board was reconsti--
tuted in May, 1978 and till December, 1977 it has held only one meeting.
No meeting was held during 1977. The Committee would like that the:
All India Handloom Board should be made an effective instrument for
keeping constant watch on the implementation of the handloom develop-
ment programme in various States, monitoring the actual progress made
and finding out bottlenecks and gaps so as to ensure that remedial mea-
sures are taken in time. For this purpose the Committee are of the view
that the All India Handloom Board should meet regularly and more-
frequently so that it can play a dynamic role to help the growth of hand-
loom industry, evaluate the measures already taken and take corrective
steps well in view to ensure speedy and effective development of the in-
dustry.

80
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- Reply of Government o

r -
i

. The recommendation is noted. It will be placed bcfore the A!l Iml!a
I-Iandloom Board when it is reconstituted. ‘
R > 2

Recommendation (S. No, 47 Para 3.49)" M

The Committee note that the Reserve Bank of India Scheme- of
Handloom Finance is applicable only to the cooperative ,sectog padas
more than 70 per cent of the handloom weavers are-outside the coopera-
tive sector, the only sources of finance available to them are the Natigna~
lised Banks or the private money-lenders. Because of the various
legislations passed by. the Government, it -is~befoming.increasingly difficul
for the handloom weavers to obtain finance from private money-lenders-
and they have to depend increasingly on the nationalisedbanks for meet-
ing their credit requirements. However, the Committee note that hand-
loom weavers have not been able to get loans from the nationalised banks
In large numbers because of the procedure adopted by these banks‘_and'
also because the handloom weavers being uneducated and poor are not im
a position to offer adequate security or fulfil other progedural formalmcs
The Committee, further recommend that Government should impress upon
the nationalised banks to simplify their procedure so that even the poor
and uneducated handloom weavers may able to get credit facilities fromv
these banks. Moreover, the field staff of the Directorate of Hand]oofns
in the States as well as the Banks should assist the handloom weavers in
filling up the application forms and complying with other procedural for-
malities so that maximum nymber of handloom weavers may avail of thc
credit facilities from these banks. Coeed

Reccanmendation (S. No. 48 Para 3.50)

There is a widespread feeling that the attitude of the bank officials is-
unhelpful to the handloom weavers. The Committee recommend that
Government should make sure that bank authorities are made to adopt
a helpful and favourable attitude towards weavers in the matter of grant
of loans. E

Recommendation (S, No. 49 Para 3.51) Fiend

The Committee note that at present while handloom weavers m certain
districts where DRI rate is applicable are getting loans at 4 per ‘Cent rate
of interest, in other districts, the handloom weavers get loans at 12.to 14
per cent rate of interest which turns out to be much higher in actual
practice. As handloom weavers belong to the weaker sections of- society,
and face similar problems throughout the country, the Committee fail to
understand the logic behind this difference in the rate of imterest. charged .
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from the handloom weavers. The Committee are not convinced with the
argument advanced by the representative of the erstwhile Department of
Banking that there has been similar demand from other sectors, and if
the number of categories increase, it will be difficult for them to agree to
this demand. The Committee recommend that as the handloom weavers
throughout the country belong to the weaker sections of the society and
as the development of handloom sector has been given priority in the
country’s economic programme, they may be granted loans more exten-
sively by nationalised banks at the rate of 4 per cent. The Committee
also recommend that the total bank credit to be given under DRI Scheme
should be raised in order to cover the handloom weavers in all the States.

C. Graut of Loans to Handloom Weavers on Group Guarantee basis.
kecomnendaiion (S. No. 50 Para 3.55)

The Committee note that as handloom weavers belong to the weaker
sections of the society, they are not able to obtain adequate loans from
the commercial banks as they are not always able to offer requisite secu-
rity against these loans. The Committee are glad to note that recently
some of the State Governments like Haryana and U.P. have evolved a
scheme known as Group Guarantee Scheme under which the handloom
weavers are not required to give any individual security and the loans
are given to a group of S or 6 weavers on group guarantee basis. The
Committee further note that in these States loans have already been dis-
tributed to handloom weavers under this scheme. The Committee feel
that this is a useful scheme. The Committee would like Government to
make a study in depth of the working of this scheme and evaluate its
working and if the results are found encouraging, steps should be taken to
get similar comparable schemes introduced in other States also so that
poor handloom weavers who can not offer individual security may be able
to obtain loan from commercial banks in large numbers,

Reply of Government

The recommendations of the Committee are noted. These recom-
mendations relate to supply of credit to weavers outside the cooperative
fold. While considerable progress has been registered in making credit
available to weavers within the cooperative fold, it is realised that special
attention must be paid to the credit needs of weavers outside the coopera-
tive fold. This is especiallyf so, because about 60-70 per cent of all the wea-
vers in the country are still not covered by cooperatives.

Realising the importance of this subject, a series of meetings was ar-
ranged between representatives of commercial banks and Directors of
Handlooms. These meetings were arranged region-wise and covered all
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the States in the country. The questions thrown up at these meetings were

8o complicated and the problems so vast that it was felt tha: special steps
would be needed in order to tackle them.

It was realised that the handloom cooperatives and the Development
Corporations would not be able to cover all the weavers in the country
in their production programme within the near future. Special attention,
therefore, would have to be paid to those weavers who work either for
master weavers or on their own.

Unfortunately, commercial banks do not keep statistics of advances
given to handloom weavers separately. It is not possible, therefore, to
estimate with any degree of accuracy, what is the exact amount of credit
that flows to handloom weaveérs outside the copp. sector. In order to
assess the needs of handloom weavers outside the cooperative fold and to
make recommendations about the problems and difficulties these weavers
experience in getting their credit requirements, Government have recently
constituted a Committee under the Chairmanship of Shri S. R. Avadhani,
Chief Officer, Reserve Bank of India. All the points raised by the Com-
mittee with regard to the problems of handloom weavers outside the coope-
rative fold are under the consideration of the Committee, It is expected
that the Report of this Committee will be available to Government after a
few months. Action to tackle these specific problems will then be taken in
the light of recommendations of the Committee.

Comments of the Commitiee
Please see comments under Chapter I....
Recommendsation (S. No. 57 Para 4.33)

The Committee note that no independent assessment of the working of
these Weavers’ Service Centres has been made by Government so far and
only the progress reports of these Centres is being received in the office
of the Development Cominissioner for Handlooms. The Committee feel
that as some of these centres are quite old and well-settled, it is high time
that Government should get the working of these Centres evaluated by an
independent body. It should be the task of this body to point out defici-
encies and shortcomings in the working of these centres so that remedial
measures may be taken by Government to remove these deficiencies at an
early date, The Committee further recommend that such evaluation of
these Centres should be done at regular intervals.

Reply of Government

Recommendation of the Committee has been forwarded to the Minis-
try of Industry for initiating suitable action.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No, 54012/1/78-F&A, dated 26th October, 1978].
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Comments of the Committee

Fiitb action taken in the matter may be intimated to the Committee
-+, Recommendation (S. No, 62) Pama 4.47

: _The Committee further note that in the courses of these Institutes, more
attention is being paid on the technical aspects with particular emphasis
oon practical training. While agreeing that emphasis should be given for
Practical training in the Institutes, the Committee recommend that the syl-
dabus of irax,nmg should be widened so as to include training in the fields
«of management, finance, cooperatives etc. so that the trainees may have
a wide knowledge of different aspects of the handloom industry and provide
Headership to the cooperative movement of handloom weavers.

Reply of Goverument

The Recomm'e'ndagion‘ of the Committee are being examined by the
‘Governing Body set up by the Government for the, two Institutes of Hand-
doom Technology.

[Ministry of Industry, Office of the Development Commissioner for
‘Handlbomms O.M. No. 54012/1/78-F&A, dated the 26th October 1978.]

, Comuments of the Committee
Final action taken in the matter may be intimated to the Committee.
Recommendation (S. No. 66 Para 4.62)

The Committee would like to empi:asis that most of the handloom
aweavers are extremely poor and it is not possible for them to invest consi-
derable amount of money for the purchase of these new looms. The
Committee, therefore, recommend that Government may devise suitable
practical scheme which would make it possible for a genuine poor weaver
40 go in for improved loom and pay for it in easy instalments. Arrange-
ments may be made with the nationalised banks/State Handloom Cor-
porations and other financial institutions for the grant of loans to handloom
‘weavers on group guarantee basis for the balance amount to enable them
to purchase these looms, THe Committee have, no doubt, that with the
adoption of improved looms and, technology, assured marketing and en-
forcement of reservation orders it should be possible to provide continuous
employment to handloom weavers which would result in increased pro-
ductivity and ensure a fair and living wage to the vast majority of hand-
doom weavers in the country,

-y %
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Reply of Government

The recommendation is nbted. In fact, the whole question supply
of looms to loomless weavers is being referred to the Avadhani Commit-
tee. The Committee is examfining the question and it is hoped that
measures could be worked out whereby funds from commerical banks
could be made avgilable to weavers either to purchase new looms or to
improve existing looms. Of course, the entire cost of purchasing the looms
cannot be met by banks alone. Some kind of schpme, therefore, for
provision of margin money to weavers will have to be worked out. This
matter is under consideration with the Avadhani Committee and on the
basis of their recommendations, a scheme can be worked out.

<

Comments of the Committee
Final action taken in the matter may be irtimated to the Committee.
. Recommendation (S, No, 70 Para 5.28)

The Committee further note that another reason for the unsatisfactory
working of the handloom cooperative societies is that the accounts of
these societies are not being regularly audited. The result is that these
societies are not able to get finance from the Reserve Bank as submission
of audit report is a pre-condition for the grant of such loans. Moreover,
in the absence of regular and timely audit, the chances of irregularities in-
luding misappropriation and embezzlement are greatly accentuated. The
‘Committee are surprised that the audit of accounts” as many as 1,111
societies in the ‘weavers sector alone were pénding from more than 2 years
and the number was very large in the case of other types of societies like
marketing societies, credit societies etc. The Committce further note that
in many cases, although the societies are ready to get their accounts audit-
ed, the auditors from the office of the Registrar of Cooperatives do not
conduct the audit for considerable time. The result is that these coopera-
tive societies suffer as in the absence of audited accounts, they are not able
to obtain credit at concessional rate under the Reserve Bank Scheme. The
Committee desire that ‘this unsatisfactory state of affairs should be recti-

fied urgently.
'“" Recommendation (S. No. 71 Para 5.29)

Apart from organising the audit by Registrars more efficiently, the
Committee ‘would like Goverfiment to examine whether the'large coopera-
tive societies could not be allowed to have their accourts audited by
Chartered Accountants who could be specifically approved if necessary, for
this work. The Committee attach considerable importance to this matter
-and would like to be inforried within six months of the concrete measures
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taken to rationalise and expedite the auditing of accounts of weavers
cooperative societies, so that this work do not remain in arrears.

Reply of Government

The views of the Committee have been noted. State Governments.
bave already been addressed to ensure that audit of all societies is com-
pleted as early as possible so that cooperative societies do not suffer in
the absence of audited accounts,

A reference has also been made to the Central Registrar of Coopera-
tive Societies to get his opinion on the recommendation that large coopera-
tive societies should be allowed to have their accounts audited by Chartered
Accountants, ‘The matter has also been referred to State Governments
so that their views could be made available to the Government of India.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No, 54012/1/78-F&A, dated 26th October, 19781.

Comments of the Committee

Final action taken in the matter may be intimated to the Committee..

Recommendation (S. No. 83 Para 6.21)

The Committee note that in order to promote the marketing of hadloonr
products, the All India Handloom Fabrics Marketing Cooperative Society
was set up in 1955 and this society has set up Handloom Houses in Bombay,
Madras, Calcutta, New Delhi, Bangalore and Ahmedabad. The Handloom
House in Ahmedabad was the latest to be set up in 1969 and since then no
Handloom House has been set up. It is, however, proposed to set up a
Handloom House in Hyderabad. The Committeec are surprised to note
that although the All India Handloom Fabrics Marketing Cooperative
Society is the only major body for the marketing of handlooms fabrics in
the country, this society has been able to open only six handloom houses
in the country and that also only in the metropolitan cities and since 1969
no new handloom house has been opened. The total sales of the society
amount to Rs. 610 lakhs only which forms a very small fraction of the
total turnover of hondloom products in the country. The Committee note
that the main inhibiting factor in the opening of more handloom houses is
that these Handloom Houses are opened in spacious accommodation and
are air-conditioned and thus require a lot of financial investment. The
Committee fail to understand why the All India Handloom Fabrics Market-
ing Cooperative Society cannot open Handloom Houses in smaller accom-
modation to meet the demand of the people in smaller towns. The
Committee recommend that the All India Handloom Fabrics Marketing
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Cooperative Society should prepare a master plan for opening handloom
houses on a modest scale in important district headquarters in a phased
manner so that the handloom products can be marketed on a larger scale
and the overhead expenses may be reduced to the minimum. It should be
ensured that these handloom houses stock varieties of cloth from all over
the country which are in local demand.

oo

Reply of Government

Although the All India Handloom Fabrics Marketing Cooperative
Society Ltd., had stepped up its sales during the last few years, its contri-
bution as a national level trading organisation either in the domestic sales
of the products of the entire handloom industry or in those of the coopera-
tive sector has been relatively small. In the context of the all round
developments taking place in the handloom sector and since the question
of marketing its products will assume serious proportions in the coming
years, the Society should, as a national level organisation, play a more
useful and positive role.

With a view to studying the present pattern of working of the socicty
and to suggesting modifications, if any, if the organisational and financial
structure and measures for integrating the activities of the Society with the
new developmental programmes in the cooperative sector and under the
State Handloom Development Corporations, and for achieving the objec- -
tive of a substantial increase in the turnover and improvement in market- -
ing arrangements, both domestic and export, Government have recently
sct up a Committee. The Committec submitted their report on 31-8-1978
and their recommendations are under conmsideration. Action on the
recommendations of the Committee will be initiated as soon as a decision
is taken on them.

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-F&A., dated 26th October, 1978]

Comments of the Committee

Final action taken may be intimated to the Committee.

Recommendation (S. No. 85 Pam 6.23)

The Committee consider that there is a vast market for handloom cloth
in rural areas and moffussil towns which has not been fully tapped. It is,
therefore, of utmost importance that close attention is given to meet the
clothing needs of these people by supplying them cloth of requisite quality,
design and fashion to meet their local demand. It should be ensured that
the quality of the cloth is good and the price is not only competitive but
cheaper. The Committec tecommend that a concerted drive should be
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orga_nised to tap the vast potential of the rural market in the country by
'demand survey of the various areas to ascertain their consumption pattern
and by providing market outlets for stepping up the sale of handloom
‘products. ’ o

Recommendation (S. No. 86 Para 6.39)

v~ The Committee mote that one of the steps taken by Government for
promoting the sale of handloom cloth is the grant of rebate on the sale of
‘cloth. The rebate is granted at the rate of 5 per cent throughout the year
-and 10 per cent for a total period of 15 days in a year. A special rebate
-of 20 per cent was also allowed for a period of three months viz., December,
1975 and January and February, 1976 to liquidate the accumulated stock
-of handloom products. However, from the representation received from
-a number of non-official organisations, the Committee note that there have
been complaints of widespread malpractices in the working of this rebate
system in collusion with Government officials. The House Committee of
the Andhra Pradesh Legislative Assembly in their report submitted in July,
1976 has also pointed out grave irregularities like sale of powerloom cloth
as handloom cloth and submission of false claims etc, for grant of rebate
subsidy. The Committee are greatly concerned that such irregularities were
allowed to take place in the working of the schemes.

Recommendation (S. No. 92 Para 6.60)

The Committee note that there is vast scope for marketing of ready-
‘made garments in the country and abroad and with our large manpower,
it would be possible to ensure production of ready-made garments in the
‘handloom sector at competitive price to meet the clothing needs of the
‘people. The Committee recommend that Government may evolve a scheme
-of production of ready-made garments in the handloom sector by utilising
‘the spare time and capacity of house-wives etc., and arrange for the market-
ing of these redy-made garments through Apex Societies and Handloom
‘Houses. The Committee recommend that the experience gained by Khadi
.and Village Industries Commission in this regard may be utilised and sale
.of ready-made garments organised accordingly.

Reply of Government

Since the State Governments are also concerned with these recom-
mendations, their views are to be called for. It is, therefore, proposed to
discuss these items in the forthcoming Conference of the State Directors
of Handlooms. After consultation with them, final view will be taken on
these issues and the Committee will be apprised of this in due course.

[Ministry of Industry, Office . of the Development Commissioner,

Handlooms, O.M. No, 54012/1/78-F&A., dated the 15-11-78].

Comments of the Committee

Final action taken in the matter may be intimated to the Committee.
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Reccenmendation (S. No, 94) Paras 7.25 & 7.26

The Committee note that in order to protect the handloom industry
from the more powerful powerloom and mill sector, Government have been
following a policy of reservation of certain items of production in favour of
handlooms and that at present production of ten items is exclusively reserv-
<d for the handloom sector only. The Committee are, however, distressed
1o note that these reservation orders are not being enforced effectively and
that there are common complaints of large scale violations of these Reser-
vation Orders by the Powerloom sector. The Committee feel that by allow-
ing the violations to go unpunished, the very purpose of issuing these Reser-
vation Orders were detected prosecution was not launched even in a single
bave admitted that the enforcement of these Orders has mot been really
effective in certain areas so far. The Committee feel that this is very dis-
ressing state of affairs and needs to be remedied without loss of time.

The Committee note that the enforcement of these Reservation Orders
has been left to the State authorities. Although the State Governments
have sufficient powers under the Essential Commodities Act to seize the
.£oods and take action both against the sellers and the producers, there have
been very few cases where such violations have be:zn detected and deterrent
action taken against the offenders. The Committee are surprised to note
that although in some States hundreds of cases of violation of these Reser-
vation Orders were detected prosecution was not launched even in a single
case. The Committee cannot but reach the conclusion that the State autho-
rities have not shown the necessary seriousness about enforcement of these
Reservation Orders with the result that offenders have feeling that they can
indulge in malpractices with impunity, thus harming the interest of hand-
loom industry. The Committee recommend that the Central Government
may immediately impress upon the State Governments and all other authori-
ties concerned the imperative necessity and desirability of strict enforce-
ment of the Reservation Orders, and taking deterrent action against all
those found guilty of indulging in such violations.

Recommendation (S. No, 95) Para 7.27

The Committee feel that the field officers of the Development Com-
missioner for Handlooms should take an active part in helping the State
authorities to detect violation of Handloom Reservation Orders. Im this
context, the Committee need hardly point out that the field organisation
of Development Commissioner for Handlooms which is bound to be
strengthened by transfer of staff from the Textile Commissioner, who was
hitherto performing these dutics, should take this up as a challenging and
essential part of their duties and do their best to see that the Reservation
Orders are observed in letter and spirit and those who flagrantly violate
them are brought to book with the help of the State authorities.

Recommendation (S. No. 96) Para 7.28

The Committee have elsewhere in the report drawn specific attention
¢o the findings of the Committee appointed by Andhra Pradesh Legislature
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which has highlighted the fraudulent practice of passing of powerloom clotiv
manufactured in other States ag handloom cloth in order to avail of the
subsidy. This perhaps is representative of the malpractice which is being .
indulged in by other States. The Committee are not able to accept the
reply of the Department of Textiles that it is not possible to check such
violations as according to them, once a cloth is produced it becomes very

difficult to determine whether the cloth is produced on handioom or power-
loom.

Recommendation (S. No. 97) Para 7.29

The Committee were informed during evidence that apart from admi-
nistrative difficulties, there were legal difficulties in the enforcement of the
reservation orders before April, 1977. Those orders lacked force as people
had challenged them in courts and obtained stay orders and the cases were
pending in courts for several years. The Committee note that the Ministry
have issued new reservation orders in April, 1977, removing some of the
legal lacunae pointed out earlier in the orders. But certain other aspects
of these orders, like their effect on the Fundamental Rights and the compe-
tence of Textile Commissioner to issue the orders, are still under dispute in
courts. The Textile Commissioner, in his evidence before the Committee,
expressed the view that “the administration as a whole is being asked to
implement something which on the Tace of it has become extremely difficult
to operate on the legal, enforcement and economic side.”

He suggested that “we do need to maintain a legislation perhaps on the
statute book but it will have to be much better considered legislation than
it is today.” The Committee would like that Government should make a-
comprehensive review of the entire position, legal and administrative, relat-
ing to the issue and eaforcement of reservation orders and take neoessary
measures, including enactment of legislation, if necessary, to remove any
doubts about the legality of these orders so as to make them effective and
binding and thus help the administrative agencies to enforce them without
any difficulty.

Recommendation (S. No. 98) Para 7.30

The Committee feel that the suggestion made by the Textile Comamis-
sioner before the Committee that, apart from reserving certain items for
handloom sector, specific items of production should also be earmarked for
powerloom sector, deserves a fair trial as it may thereby not be tempted
to encroach upon the areas of production reserved for handloom.

Recommendation (S. No. 99) Para 7.31

The Committee also note that the question ~of investing the Te)ftile
Commissioner or any other agency with powers to award summary punish-
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ment to powerloom owners for violation of the reservation orders is under
the consideration of the Ministry of Commerce and Ministry of Law. The
+ Committee would like this matter to be finalised expeditiously and adequate
powers vested in the Textile Commissioner or any other agency so as to
enable him to enforce these reservation orders effectively and without any
- difficulty.

Recommendstion (S. No. 100 Pama 7.32)

The Committee note that one of the measures taken by the Govern-
ment for enforcement of Reservation Order is that powerloom owners are
‘required to stamp their permit number on the cloth produced by them.
Apart from the fact that there are still a very large number of unauthorised
powerlooms which need to be brought within some regulatory network,
there is imperative necessity of ensuring that the powerloom owners do in
practice observe this order by invariably stamping their permit numbers on
all varieties of cloth produced by them, particularly varietics which can
be mistaken for those reserved for production on handlooms.

Strict and effective check should be exercised in that behalf by the field
staff of the Textile Commissioner and the State authorities. The Committee
would also urge that a continuous watch should be kept in the matter so
as to take concerted and concrete measures to see that powerloom cloth is
not sold as handloom cloth not only to the detriment of the interests of
handloom weavers but also in getting inadmissible subsidy at public expense
and defeating the very objective of reserving certain varieties for the hand-
loom sector.

Reply of Government

One of the focal points for action contained in the Industrial Policy
Statement of 23rd December, 1977 and the Textile Policy statement dated
the 7th August, 1978 announced by the Government is the strict cnforce-
ment of Textile Control Orders in regard to items reserved for handloom
industry and expansion of the scheme of reservation to other items. The
cases challenging the Textile Commissioner’s Reservation Orders are now
before the Supreme Court and various High Courts. The Government has
recently appealed to the State Governments to take effective steps to imple-
ment the reservation orders, both in letter and spirit. Government are also
- considering the question of setting up an enforcement machinery exclusively
for enforcing the reservation orders,

[Ministry of Industry, Office of the Development Commissioner for
Handlooms, O.M. No. 54012/1/78-P&A, dated the 26th October, 1978).

Commenits of the Committee

Please see comments under Chapter 1.
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Recommendation (S. No. 115 Para 8.42)

The Committee further note that the Handloom Fabrics Marketing.
Cooperative Society is also engaged in promotion of exports of Handloom
products in the foreign markets. In this connection, the Committee would
like to invite the attention of Government to the recommendations made
in their 163rd Report (1961-62) in which the Committee had stated that
they were not quite convinced of the need for having two separate bodies
for dealing with the export of Handloom products viz. Handloom Fabrics
Cooperative Marketing Society Ltd. and Handloom Export Council. The
Committee felt that one common organisation should be able to handle
exports to all the countries. The Committee would like to emphasise that
Government should ensure that there is no duplication of efforts in the field
of export promotion betweeen the Handloom Export Promotion Council and’
the Handlom Fabrics Cooperative Marketing Society Ltd.

Recommendation (S. No. 116 Para 8.43)

The Committee note that the Export Promotion Council hag participated
in a number of exhibitions and fairs to promote the export of handloom
products. The Committee feel that exhibitions and trade fairs constitute
a very powerful and effective means of projecting country's image and
developing exports among various countries by attracting buyers from dif-
ferent parts of the world, They not only strengthen the already established
links but also create new channels and possibilities for the growth of exports.
The role of exhibitions and trade fairs in stepping up the country’s export
cannot be minimised. In the light thereof, Government may arrange for
participation by the handlooms in other important trade fairs and exhibi-
tions. The Committee would however, like to stress that participation
should not be as a matter of routine but in evety case a conscious decision
should be taken after consideration of all relevant factors and there should
be an in-built arrangement to evaluate the results achieved by way of
increased exports after the fair/exhibition is over. The Committee recom-
mend that Government should evaluate the increase in exports achieved
in monetary terms as a result of participation in fairs and exhibitions abroad’
vis-a~vis expenditure incurred in such participation.

.. Reply of Government

The recommendations of the Committee are being examined in consul--
tation with the Ministry of Commerce,

Comments of the Committee
Final action taken in the matter may be intimated to the Committee.
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Recommendation (S. No. 117 Para 8.44)

The Committee would like to commend the example of International
Trade Council of Japan which has played a significant role on behalf of the
Japanese trade and industry in identifying the scope for promotion, feeding
back significant information to the home manufacturers and thus acting as
eyes and ears of the trade and industry. The Estimates Committee have,
in their earlier reports on Export Promotion Measures etc. commended this
organisation for emulation in our country, The Committee feel that in the
case of handlooms such an organisation can play a significant part. The
Committee would like to add that it is not their intention that yet an addi-
tional body should be set up abroad for this purpose. What they desire is
that there should be a proper and well informed and well equipped compact
organisation in export markets of interest of India so as to provide mean-
ingful and timely information about the market trends, consumer prefe-
rences etc. There is no reason why such an organisation may not be multi-
functionary in its coverage and interests so as to minimise the cost and
maximise the benefits,

Reply of Government

There are at present four agencies, supported by Government, which are
in the field of export promotion and marketing. These are the Handloom-
Export Promotion Council of India Ltd., the Handicrafts and Handlooms
Export Corporation of India Ltd., the All India Handloom Fabrics Market-
ing Cooperative Society Ltd. and the Indian Institute of Foreign Trade.
Even now they are being availed of for the purpose of obtaining market
intelligence and also for export sales. However, it is recognised that there
is need to considerably improve and expand their fields of activities to
establish closer linkage with the domestic production base and generally
evolve result oriented export promotion efforts.

The recommendation has been brought to the notice of the Ministry of
Commerce, so that after suitable inter-ministerial consultations, steps may
be finalised for expanding the production base for exports and setting up
suitable procedures for the promotion and sale in foreign markets of hand--
loom products and evolving a suitable export policy frame-work supporting
these aims.

[Ministry of Industry, Office of the Development Commissioner,.
Handlooms, O. M. No. 54012/1/78-F&A, dated 23-3-1979].

Comments of the Committee
Final action taken in the matter may be intimated,
NEw DELHT; SATYENDRA NARAYAN SINHA,.

April 23, 1979 Chairman,
Vaisakha 3, 1891 (Saka) Estimates Committee..



APPENDIX
(Vide Introduction to the Report)

Analysis of Action taken by Government on the 13th Report of the Estimates Committee (Sixth
Lok Sabha)
I. Total number of recommendations . 117
II. Recommendations which have been accepted by Government (Nos. 1
to 5, 7 to 10, 17, 30 to 46, 51 to 54, 56, 38, 59, 61, 63, 64, 65, 67,
68, 69, 72, 73, 75 to 78, 8o, 81, B2, 84, B9, 93, 101 to 114)

Number .

. . . 6y

Percentage to total . . . . . . . . 571°25%

III. Recommendations which the Committee do not desire to pursue in
view of Government’s replies (Nos. 6, 11, 15, 16, 18, 19 to 39, 55,

79, go and g1)
Number . . . . . . . 20
Percentage to total . 17-10%

IV. Recommendations in respect of which replies of Government have
not been accepted by the Committee (Nos. 14, 60, 74, 87 and 88)

Number . . . . . . . . . . 5
. . . . . . 425%

V. Recommendations in respect of which final replies of Government
are still awaited. (Nos. 12, 13, 47 to 50, 57, 62, 66, 70, 71, 83, 85,
86, 92, 94 to 100, 115 to 117%)

Percentage to total . .

Number . . . . . . . . 25

Percentage to total . .. . . . . 21°40%
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